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LOK SABHA DEBATES

LOK SABHA

Tuesday, June 14, 1877 Jyaistha
24. 1899 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mr SrPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Implementation of Acharya Kripalani
Committee Report on Corruption in
Railways

#21. SHRIMAT! MRINAL GORE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to implement the recommendations of
Acharya Kripalani Committee on cor-
ruption in Railways; and

(b) if so, what are the recommen-
dations that have remained non-
implemented?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). The Railway Corruplion En-
quiry Committee popularly known =as
Kripalani Committee in its report sub-
mitted in July 1955, had madz 152 re-
commendations  suggesting  certain
operational improvements and reforms
with a view to eradicating corruption
in Raflways. 143 of these recom-
mendationg were implemented and the
necessary operational machinerv set up.
It is now proposed to examine whether
some loopholes still left over them were
responsible for the prevailing corrupt
practices and what steps are needed to
eradicate such malpractices.

2

WA qore MR e gy,
AL v FT QU IATAHN wrar 1 HF
qer 41 f& 7 #7 & foasww
Ttz i g€ &1 o ag WA
g1 9T, a1 qeA & WA gt | fRe
W & ag qoaT T fe s ferddne
Fo 8% gz § 7€ § | 77 W AW
2

“Information about the quotas in
force, the current restrictions and
the day-to-day allotment orders
should be exhibited on the notice
boards and should also be supplied
to local Chambers of Commerce or
other mercantile associations. Is
this implemented?

IR & a2 frego 0 11 8 formy
? foorafas maw & v & o faar
W ¥ T Y Y R TR
e fregama Ao 25 ¢ :

“Booking facilities at stations
should be reviewed from time to
time and increased where necezsary”.

T A R E E | W
¥ Iz feerqeeT q0 338 1

MR. SPEAKER: You necd not read

all of them. He says some of these
have been implemented.

o WAl qUTE AR : g ag g R
WX 152 14 C0E o ¥ 143 TIEHE
gk &, & W wTw wH gwT )
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Ne 7w 0w ;AT T
9 wg &, 7 AF ¥ | FIAHT FAEY
a o fawrfon & of, 37§ § 143 QoY
fregawg & foa & ar & wrorwa=
HUTAE §Z 9 ¥7 75 § AfwT 7O waA
e efF oA &z 97 A &
T Fr i qREes R § fr o
9 F wF |1H g F AT AW IT T AT
HHA AT ST AT WL IA J AT AATR
fowaa sz 9, ¥ 7 fary ¥ ox
AT 5T A FTR A9 7 AT
g A 37 W= w1 EM & fAm
TH g3 IT FE T FA I R

] IaT &1 orr fgorr T3
ge, &% @ FATT WA R waaTr
w5 ¥y fae 1955 F wWri o IR
& Iz @A fafadr £1 o7 weqw gar
for it w7 78 51X g ot ¥ fam WY
qHE & FTOF AT 2| TAAT 1964
¥ garra 7 urs g 3w A frfaEw
feurzn=z & 17 ¥ gz fu fram 917
gy fawrfrer 1 f5 37 #1 Jw Afw
% gemeze T nifgm ) o o faan
a7 AfFT I F T2 WY WETIT AT
@I TRIAT 1967 ¥ o1 mefafa=fex
fowred FHIAMTAT, IW A A SO0
NeF FRITaFiT N o I7 & ™M
wfasro T = U IFARA A TS
e T AfeA & W fafr o @@

g agmA g frodt o1 SR
CodEl ¥ W=TAI g ) ¥¥ 30 HIA &Y
Tt F1 gErA & ferw o w7 fear
TR, I F AN 77T ¢ ¥ wrAATm
wear ®1 favarr fraem we g fw
ot qUETH T M E, IA M FTFT ®
WETSTE F1 g2 &1 g8 wiforer *F
AT )

sirerfa SO & MY ;g AT dve § Afea
¥ mgeen R g ofe o -
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qfas e =T AAT AT Y, AW
Tw A & fAu W w7 SA wgEg
TO AT W@ & ? AT w4 fzar R
& T WY WETAT WTH T9E §F 7 A%
gWTANT A Tar d | I W
T ¥7A ¥ WATAT S 77 HAT AETT A®
1R 9z, Ffrardr A1 97 o7 Ty
HETALFT T F7A § (A0 TS 719 72
4

o AY TovwA : g T A AT
1wz g fr faeiy A a7 faerd
UTITT WIMTHIN 30 %, 3T A A
FTEH 57 7 8 Tt ¥ 9y 3AR Qv
fafezar it 77T ¥ fow a7 fAe
v a1 fy framae I 2 oRs w7 )
FT TH WA ¥ T AHEAT § 9K
frar A1 qg w77 v

“Whenever there is any note that
MR desires that so ar.l so may be
appointed it should be taken that it
is an order.”

TH ATE ¥ UTYH ¥ QUYTT 97 ¥TEr
@3 S w1 WA fean o o e fegw
dryAAT AT IR ATE R TR G €T
ST AT ¥ | FH TH gwTE &1 AT
wireTizn €1 T4d A vHeR ©
TR WA 917 TAT & ITT TAET CFHAT
rhz: gnir | it ATy A Tfafeer
Yrrow & fAo wge A we feat weTE
mar ff faR v st T femT o
= 7% ¥H fz51 1 WY 7w 77 v fran
2

WMo WENT AT FWT FAT A A
a1 # fr o2 v37s & fosk @ w1
T FrAT §, TR A7 B SO w6y 4w
e fazr faar arar § fowrsy WA A
¥ vyTaE WY ¥ ) CwNAY ¥ o% T &
w37 a1, wa fo7 erg § T § 1 €T
T ¥ aw W o Qe § afe
foordwa & war wx faar avar § fe w1
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. WA g ¥y gaEw AR @
mar qr Afew fer dmr @ g A R
T A & WAl N #TT FTHA ¥ TR
T g?

St w9 aviad : dAr geirer S
A wEr, A® A R ) ST T GET wAWY
& W w1 wer g O
WrITATT TAE ¥TIET T 7 A afee
®TOXTT WTE AT H |l gMT A1
AT A7 € &I w7 fora € gw
WG AAAT | FTTETFIOE ACFE AW
ATE ®L AT AT ATE gEA B W
AT AT T R & oA w0 f fw
Ty 1 @t gurh A vgafeags
™ ATA EW )

SHR1 M. RAM GOPAL REDDY-
Mr. Soesker, Sir. the Ministcr could
look intu the Nles of 30 yeurg in less
than two maonthg or 50 davys, I do not
know how it is possible for him to do
that. Sir, my information i1s that dur-
ing the last 30 days the corruption on
the railways has gone up lilie any-
thirg. Hns he zop any infurmation in
this respect or does he wnani me 1o
supply the information?

PROF. MADHU DANDAVATE:. As
regards the first ques'ion rezarding my
effeciency ag to how 1 could go through
the files pertaining tlo the last 30
years, 1 would like to tell him that I
have gone through a number of files.
If the hon. Member only ccmes ‘o the
Rafl Bhavan and sitg with me. he will
tome to know that without claiming
any overtime and sitting late 1 have
been able to do it. In fact, one is not
Tequired to go through all the files.
Only some conspicuous filles are to be
gone through., Thaf reveals the secref.
Oniv selective work hag ta he done
and that can be done in 30 days. T
would like to tell the hon. Member
that 1 have gone through sixty thou-
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sand pending cases in .he course of
last thirty days.

Ag far as corruption is concerned,
You have asked a pointed question as
to whether since I have taken the
charge of thisg portfolio corruption has
gone up or gone down. I do claim that
at a number of places corruption has
been reduced. [ give you a concrete
instance. I received specific instances
of complaints at New Dclhi Railway
Station that a lot of corruption in re-
servation was going on. We called the
officer concerned and told him to send
a report within three veeks. ] am
very happy to tell the Hcuse that I
received, within two weeks a 12-page
written report in which the name of
the travelling agency, the namesg nf the
staff involved, names of the anti-social
elementg and the platforms in which
these corrupt practices are done. 7This
report jg in my possession. When we
announced that we were 1aking action
against those involved. after 10 days
of the announcement, we founc that
in New Delhi Station that particular
racket of corruption had collapsed. 1t
is not only in New Delhi Station but
there are a number of pluces where
this kind of corrupt practice was go-
ing on. Now the trend is not moving
farward and it going down. To re-
move this corrupt practice completely
will take some time.

Y wmx-a saTe arew : afafera
oo ¥ AT ar g 1 Afww A=
® WA ¥ WY AT™Y ®WT, WA
e arw wrfz 78 W qgA T TW
a1 | N A R & @ & oA
s firt favar & fr oY oft Ty T
wraw § ar Iawt ger fem mar ¥ ?

Mo qY AR : TEN ATE ATE
s @ A8 fear @ Afew e & aww
fearr wrget § fe wrg Y a1 ww &
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Fﬁﬁ‘ﬁﬁmmﬂ&mw'rmaﬂ
faerm | ww avg & gk w v W A
"2 qg wrvarad & &7 Svgan § )

SHRI K. LAKKAPPA: Mr, Speaker,
Sir, my question is with respec: to
certain recommendations of the Kri-
palani Committee which have not yet
been implemented. I would like to
know what are the vital recommenda-
tiong of the Kripalani Committee. In
Your reply you have stated that it is
only since 30 days you have assumed
the charge of the Railway Ministry. I
would like to know what action vou
have taken to wipe out the cnrruption.
‘What is the novelty or *he method of
introducing now a scheme to wipe out
the corruption in the Rallway a.min-
istration? Have you taken anv con-
crete step in this regard?

PROF MADHU DANDAVATFE As
far as the first question is « .ncerned...
(Interruptions)

MR. SPEAKER: Let him aunswer.

PROF MADHU DANDAVATE-
Will you give me an opsoortunit: to
give a pertinent answer tn ynur per.
tinent question? As far as the Arst
part of your question iz concerned. you
want to know which are the recom-
mendations that were urcepted and
which were the recommendations that
were rejected and how far they have
been implemented. Mr. &peaker Sir,
1 would liKe to paint out that we have
a big report regarding a corruntion
enquiry. Thig was also published. Tt
is a big report consisting of several
pages and it is already In the Tabrary.
11 it is to be lald on the Table of the
House, 1 think the .ok Sabha Secre-
tariat would require time for cyclosty.
ling the same which c¢nan he gone
through by the Members.

(Interruptions)

MR. SPEAKER: Next question.
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Cultural and Trade Union Organisa-
tiong at CLW

*22. SHRIMATI AHILYA P, RANG-
NEKAR: Will the Minister of RAIL-
WAYg be pleased to state:

(a) the number of cultural and
trade union organisations at Chittaran.
jan Locomotive Works;

(b) whether these organisationg col-
lect 21y funds; and

(c) if so, the procedure thereof”

THE MINISTER OF RAILWAYS:
(PROF. MADHU DANDAVATE): ia)
There are 2 cultural organisations and
6 unrecognised Unions.

(b) and (c). As thesc are private
organisations, Government do not
have infcrmation as to whether they
collect funds and if so, how,

et wfpsr . chAer 2§
AT A 2 & TEREE @ oW
grrTEsmx £ 39 7 e oYy
w7 o e B

o AT IR AT 8T
N & AT "z v fe ferr o Srer-
aifrr 1wt § ot fafa 7 gfrra @ 3
% gzfrzz oz 2

(a) C. L. W. Railwaymen’s
(affiliated to N.F.ILR)

Unioz

(b) CL.W. Railwaymen’'s Cong:c$®
(affiliated to N.F.IL.R)

(¢) labour Union (afiliated 0

CI1T.U)

(d) CL.W. Karmachari Sangh (.8
liated to Bharat Rashtriya Mazinol
Sabha)

(e) C.L.W. Railwry Workers' U'nion
(affiliated to NF.LR.)

The Indlan Railway lechnfc":
officers assoclation is not aﬂ“gan
to any all india labour feder:,tw.
or trade union. She had asked
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qrestion: how wmany of them are
recognised. So far not a single
union had been recognised. In fact
we are examining thig issue. Some
efiorts are being made to see that
fragmentation of trade union is reduc-
ed to a minimum. After that we will
sit with the trade unions again and
verify the membership, 1 am told that
the All India Railwaymens Federation
affiliated union and the trade union
affiliated to the CITU are holding
talks whether they should come to-
gether. We ure just awaiting for this
process to take jts course.

VMR. SPEAKER: The reply rneed
not bhe in so much detail for every
supplementary question.

wwR wfg=ar 97 TivFEr - @
AT R ar @z A
d7z 7 Y X)) wrarmer A=E
fe ov 1@ & @ 73z e e
grmar £° 3w oW wE ww g

Lade O A

S W9 TYCER : AT 7AW WHY
TTE AATA 98T E IW® AL F AT
T A & a7 § fasAe ® 3w oW
TAAZFAAT L 1 AR W@ A%
frewroa & s & F w7 A EAT
T N dz T oW ow
et gu Porroa FrEmE T EA |
e gard sifewr ag @it e g
Axsar (v aow wr I3 o
™ & fog e gw Y graT 37A A
viiww w51 at afrg § Sl § A
3% o€ gw Frewr @ )

SHRT1 G, S. REDDI: What is the
Policy of the Government abou! the
grant of travel facilities to cultural
“rranisations?

JYAISTHA 24, 1889 (SAKA)
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PROF, MADHU DANDAVATE:
Is it relateq to this question?

MR. SPEAKER: Policy matter can
be answered when the demands come
up for discussion.

Construction of more Railway Lines
in Gujarat

*23. SHRT PRASANNBHAI MEH-
TA: Will the Minister of RAILWAYS
pleased to state:

(a) whether Stata of Gujarat had
been requesting the Centre for cons-
truction of more railway lines in the
State;

(b) waether the Government have
decided to construct all these railway
lines in the Gujarat State during the
next two to three years and

(c) if s0, how many lines will be
urndertaken by the Government in the
State this year?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE).
(a) to (c). Requests have been re-
ceived from State of Gujarat for con-
struction of new lines from (i) Bhav-
nagar to Tarapore (ii) Gandhidham to
Lakhpat and (iii) Nadiad to ILlrdasa.

Surveys for the construction of
these lines have been carried cut. At
present there is extreme shoriage of
resources even for completing the
works already in hand. Efor‘'s will
be made to get more resources for new
lines so as to enable taking up of new
line projects in Gujarat State.

SHRI PRASANNBHA]I MEHTA:
The hon. Minister has menutioned
about the construction of a few lines
in ‘Gujarat along with the other new
lines in other States; During the
course of his cpeech he said that they
would take uap lhnse lines and they
would try mobilise resources in con-
sultation with the planning commis-
sion, He has stateq today also that
efforts would be made to mobilise re-
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sources.

S0, no supplementary is
required. -

SHRI K. S. CHAVDA: There has
been a long standing demand for join-
ing Kansa—in the western railway
with Bhildi on the northern railway
ang the Petitions committee of Parlia-
ment has also made a recommenda-
tion; this joins Gujarat and Faj-
asthan. May ] know whether the hon.
Minister is willing to take up this line
in this year?

PROF, MADHU DANDAVATE:
At present it ig not possible because
unless resources are made avallable,

it is not possible to complete location
survey.

SHRI D. D. DESAI: The Minister
hag given the shortage of resoiirces as
the main reason for not taking up
these lines in Gujarat. He is aware
that Western Rallway is the principal
income-maker of the entire railways
system and that the income bv way
of freights accruing to the railways
from Gujarat ig substantially more
than the mileage he has put up. Dur-
ing the last five years, the railways
have put up several lines in other
parts of the country. But when the
Gujarat State has demanded tLe lines
from Bhavnagar to Tarapore, Gandhi.
dram to Lakhpat and Nadiag to
Modasa, what are the constrain's that
the Minister is facing? He has plready
presented g surplus hudget and pre-
sently he has enough resources from
the rallway system there. 1 am quite
sure he has enough income prasibili-
ties from whatever raillways he has
set up so far.

PROF, MADHU DANDAVATE:
The gurplus 1 have Indicated is Rs.
32.5 crores. The estimated e-perdi-
ture for Bhavnagar-Tarapore line is
Rs. 33.65 crores. For the Gandhi-
dham-Lakhpat line the estimated ex-
penditure is Rs. 22.45 crores. For the
Nadiad- Modasa line 1t 1s Rs. 9.5 crores.

» JUNE 14, 1977
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SHRT D. D. DESAI: He has already
got Rs. 250 crores of \ moaey in de-
preciation fund.

PROF., MADHU DANDAVATE:
Regarding Bhavnagar-Tarapore line,
the original survey had shown that
there would be 5.8 per cent relurn.
But after the conversion work on
Veeramgaon-Okha line started, there
huas been certain diversion. Also, a
very eflective and rational road trins-
port system has been built yp there.
So, a fresh survey has indicated that
ag against the original 56 per cent

the return would be minus 1.7 per
cent.

SHRI D. D. DESAI: But he has
bheen assured that the State Govern-
ment would underwrite the rlifterence.

PROF, MADHU DANDAVATE:
That is correct. So. {f what the State
Government has indicated brings down
the estimate, 1t will be possible for
us to take it up. For that, we are
pleating with the Planning Com-
mission.

SHRI RATANSINH RAJDA- May
{ Khow how much time is likely to be
taken for the conversion of the Veer-
amgaon-Okha line to BG?

PROF. MADHU DANDAVATF:
If the resources are made available, it
should be possible for us to compleie
it within a few years.

PROF. P. O MAVALANKAR: Tam
happy, the Minister has mentioned In
the hudget speech the construction of
the new Bhavnagar-Tarnpore Ine.
But with regarg to the other
new line—Nadiad—Kapadwanj—Mo-
daga Nlne—why Is it that the goverm
ment are not at least trying ' axe
pedite the survey and other engireer-
ing works so that It can also be "":-‘:}
up for construction very soon. T
line also les In the heckyard r_e:‘f-*;
and because of the absence of reilVay
line in that area, a lot of develapmcn-
has been held up.
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i

PROF, MADHU DANDAVATE:
The preliminary survey of ihig was
taken up in 1974. There was some
difficulty about the feasibility report
and the return that would be avail-
able. After some time, one develup-
ment took place. The Chamber of
Commerce have assured the governent
that new industries will be coming up.
After the report of likely industries
coming up, it is very likely 1hat the
return will be 7.8 per cent. If that
repcrt is borme out by factg znd is
further confirmed by varioug prrsons
who are likely to take up industrial
development, we will consider it.

oY s oo wWiwd Wl W A
oo wraw 7 w1 & fr foet feere w
THE STTA YTAN, €1 qAF TE AATA &7
¥7 w8 v¥ xra w fAgr w0y ?

W wwvewd - ooy = aTH §
cragznfogi e A fe gy voart @
TR g w7 & P wAAT ATg A
forw sk w1 faw fear @, 390 *r 7=
RIS oA AT AATTA T
gy ow fwwy ofrgr §, @7 A
urfearfaa w1 o @) wRfAT gwa 3R
oA R AT w W g Al A

-

ATF W1 T I |

SHRI NARENDRA P. NATHWANI:
I come from Gujarat and Saurashtra.
May 1 ask one question?

MR, SPEAKER: That ig why | am
calling you mnow.

SHR1 NARENDRA P. NATH\WANI:
Was there any proposal in the past to
extend the Bhavnagar-Tarapore rail-
way line up to Limbidi and then
divert §t to Bhavnagar and alsn take
it to Rajkot? Whether that proposal
has been considered or is under
tonsideration?

JYAISTHA 24, 1899 (SAKA)
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PROF, MADHU DANDAVATE:
That proposal was already there, but
whether the Bhavnagar-Tarapore rail-
way is able to take it or not is a ques-
tionable proposition and the quesiicn
of diversion will follow after we lake
up the present route.

MR. SPEAKER: Now, question
No. 24.
SHRI JYOTIRMOY BOSU: Sir, I

will take only half a minute. The
hon. Minister, it seems, I regret to
say, has not gone through the contents
of the report of the Public Accourtis
Committee.

MR. SPEAKER: It can be reserved
for the discussion on railways, Now,
question No, 24. Hon. Minister of rail-
ways may answer.

SHR! JYOTIRMOY BOSU: Let
him go through the PAC Report.

-
Re-instatement of Employees Who
participated in 1974 Railway Strike

#24. PROF, P. G. MAVALANKAR:

SHRI M. KALYANA SUNDA-
RAM:

Will the Minister of RAILWAYS be
pleased to state:

(a) Whether the employees who had
participated in the 1974 Railway strike
have all been reinstated in their jobs,
as per the Government's policy an-
nouncerment in March—end this year;
and

(b) if so, details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). A statement is laid on
the Table of the Sabha.

Statement

(a) and (b). 1. PERMANENT AND
TEMPORARY EMPLOYEES: Out of
627 who were out of service cn 28th
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1
February 1877, 611 have already
joined duty. Out of remaining 16:—

(1) 1 has since expired;

(ii) 3 are undergoing life im-
prisonment;

(ilii) 4 are undergoing trial on
chargegs of murder and have since
been placed under suspension after
reinstatement. Their cases can be
finalised only after the judgement is
delivered;

(iv) Where abouts of 2 persons are
not known; and

(v) 8 have not yet reported for
duty although the orders of reinstate-
ment have been issued and inti-
mated to them.

2. CASUAL [.LABOUR ‘SUBSTI-
TUTES: Out of 51461, who were out
of gervice on 28th February 1977,
4.809 have already joined cduty. Out
-of remaining 552:—

(i) 1 has since expirec.

(i) whereabouts
known, and

of 110 are not

(ili) 441 have not yet reported for
duty although the orders of re-
instatement have bheen issued and
intimated to them.

5. In regard to those whose where.
abouts are not known, the co-.pera-
tion of the Railway employe2s’
unions hag also been elicited in trae-
ing them.

4. SUSPENSIONS: As against 53
who were under suspension on
28th  February, 1977, the number
under suspension has come down to
15 including 4 undez (a) 1 (lii) above.
These !5 persons ar~ unclergoing trial
on a charge of murder and the question
of their reinstatement can be consi-
dered only after the court cases
against them are finalised.

JUNE 14, 1977
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The victimisation during May, 1974
strike algo consistedq of break in ser-
vice and transfers. JIn thjsy context,
the posjtion is as follows:.—

1. CONDONATION OF EREAK IN
SERVICE: Total number involved
initially—5.91 lakhs Condonation
orders issued to ull

2. CANCELLATION OF TRANS-
FERS : Total number of transfers as
on 28th February K 1977.--1.67B. All
transfers cancelled.

PROF. P. G MAVALANKAR: Sir
while congratulating the Raiway Mi-
nister my esteemed friend Shri Dan-
davate, for having fulfilled the time-
bound assurances about the reinstate-
ment of all the employees, may I  in
pointed terms ask him about two
things which are unfortunately not
available in the Staterment? It ia quite
lengthy but missing in this regard.
Firsily what about the question of
restoring the disturbed seniorities
which he mentioned in his Budget
speech on Saturday”? I do not find any
mention in the statement about the
solution of this problem of restoring
the disturbed seniorities. The other
point is this: it seems there are only
two unfortunate deaths of the rail-
wav employees before their reinstate-
ment. | want to know whether any
henefits will he given to the member
cf the families of the deceased.

PROF. MADHU DANDAVATE:
Sir. as far as the disturbed seniority
is concerned, those who are against
in this House will know that when-
ever we condone the break in service
in that case the seniority is restored
and therefore. I am verv harpy to ED-
nounce that all the 746 cases in the
case of which seniority was disturbed.
All the seniorities hove “een restored.

As far as those persons who died,
those caes do not directly fall under
the order that was jssued. We will
take into ascount the suggestion that
is made. It is a suggestion for actio’



17 Oral Answer;

PROF. P G. MAVALANKAR: 1
find from the Statement that some
rallway employees at the time of May
1874 strike were either dismissed or
Bot out of service on the charges of
violence and saboiage. 1 am surprised
that the numoer of people dirvel.y in-
volved was so low as his. I am able
to surmise form this that the informa-
tion given to th's hen. House 1n the
previous Parliument by the tnen
Government was not in tune with facts
and 1if so, can we not take action
aguinst those members for having
commutted a brearh of privilege ol the
House by having misled the Hcusc by
saying lthat the emplovees were inGulg-
ing in violence?

PROF. MADIIU DANDAVATE:
Sir, in the stalement that hes been
made on the MAonr of this House |
have made that poin! clear and that
exposes the rovth that lot of people
were guilty of v.olenes. Even the
court has set them free.

Ag far a8 action aguinsy those wkho
carried on malicious propaganda is
concerned. 1 think the general electo-
rate have already taken action. The
Railway Ministry need not do anything.

SHRIMATI PARVATHI KRISH-
NAN- The Minister has given us a
slatement about the peopie who have
been reinstated: and in it, he has
<tated that some employees died in
the meantime. Why should the fami-
lies be penalized? In the case of those
who have died, will the Minister con-
cider the pavment of those amounts

which would have become due to
them?

PROF. MADHU DANDAVATE:
This jssue has been raised; and for-
tunately in our rules, there is a pro-
Vition that if any employee dies, on
humanitarian grounds some benefits
tan be given; and 1 assure the lon.
Member that al] those pru.visiong will
be fully explored and the necessary
*teps taken.
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SHRI M. SATYANARAYAN RAO:
Qut of the employees who have been
reinstated, how many are involved in
criminal caseg like murder, destruc-

tion of property etc.? Are there any
cases?

PROF. MADHU DANDAVATE:
The hon. Member has probably not
gone through the statement. All those
references are already there. There-
fore, I do not wish (0 repeat what has
been stated already.

SHR1 PRADYUMNA BAL: I am
happy that the Railway Minister has
given a new direction and is trying to
give a new look to the Railways. In
the budget speech, he has mentioned
that besides those who were involved
in the 1974 strike, there were also
those who were victimized duriug the
Emergency: and that they will also
receive reprieve, And remedial
measures will be taken to reinstate
them and do justice to them. I would
like to know specially about one case.
There were a lot of people victimized
in the Bandamunda (near Rourkela)
marshalling yard. When the Emer-
gency was declared, there 1as a big
strike called in tnal marshalling yard;
and several nu~ireds were viclimized.

MR. SPEAKER: Come to the ques-
tion please.

SHRI PRADYUMNA BAL: Would
such people be reinstated and justice
done to them” Will the Minister give
an assurance (o tnem?

PROF. MADHU DANDAVATE:
In the budget speech, I have made it
explicitly clear that those who were
victimized during the Emergency with
political motivations those who were
kept under MISA and DIR and
those who were victimized and pena-
lired berause of their political crierta-
tion—all of them will be taken back.
As far as the question of strike is
concerned. it will have to be dealt
with separately.
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SHRI K. MALLANNA: By the re-
jinstatement of these dismissed workers,
were the workers who were employed
in their places retrenched? If so, how
many; and what are the financial im-
plications and what is the financial
expenditure incurred in the process
of reinstatement of these workers—
like back wages and other benefits?

PROF. MADHU DANDAVATE:
As a consequence of the reinstatement
of all the workers who werce victimiz-
ed in the May, 1971 strike, the tolal
burden of expenditure is Rs. 1.32
crores. Without disturbing the budge-
tary provisions, we have been able to
do that. Secondly, in reinstating thes-
workers, we have not displaced ary
workers who were in their jobs,
because it is an expending department
where new jobs are created. We have
accommodated the old persons who
were victimized; and wherever new
seasonal jobs are created, we have
taken all those casual workers who
were glready working. Without creat-
ing disturbance, we have seitled the
issue.
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Every one of them wili be drawing
more than half the salary and the
wages.

SHRI K. VIJAYA BHASKARA
REDDY: The hon. Minister hag assur-
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ed that this js the policy that was
foilowed and similarly in future also

this will be the policy of the Govern-
ment.

PROF. MADHU DANDAVATE:
Naturally, they will have to follow it.

SHRI K. VIJAYA BHASKARA
REDDY: Will the Minister give the
assurance that this policy will be
adopted in future also when strikes
and other things happen?

PROF. MADHU DANDAVATE: We
wili have to judge every issue on
merits. The Prime Minister himself
has stated that this was a strike for
which legal notice was given. The
strike was forced on the workers by
the Government. They were saying
that the charter of demands was nego-
tiable. Therefore, this was a strange
behaviour of the Government with
the workers. So, we have given them
an altogether different treatment, as
compared to the past.

SHRI K VIJAYA BHASKARA
REDDY: Will government adopt this
policy in future?

PROF. MADHU DANDAVATE: We
will judge every issue on merits.

Illegal appointments made in Railways

*26. SHRI BASHIR AHMAD: will
the Minister of RAILWAYS be pleased
to state:

(a) whether Governmeant are aware
that a number of illegal appointments
have heen made by the former Rail-
way Minister without reference to
the Railway Service Commission; and

(b) what stepg Government propose
to take to annul such illegal appoint-
ments and to fill in the vacancies?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Some ad hoc appointments were made
°n the instructions of the former Rail-
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way Ministers without reference to-
Railway Service Commission.

(b) It has now been decided that
such ad hoc appointees in Class IIL
should be referred to the Railway
Service Commission to be considered
along with other applicants.

SHRI BASHIR AHMAD: Is the
hon. Minister aware of the fact that
a junior officer of the Allahabad Divi-
sion was promoted as temporary Chair-
man of the Railway Service Commis-
sion and such appointmenis were
sought to be regularised? What will
happen to those appointments which
have been sought to be regularised by
interviews? That particular officer
was the junior-most in the Allahabad
Division. Still, he was appointed -8
the Chairman of the Railway Service
Coromission by the former Railway
Minister, and the Private Secretary to
the former Railway Minister was
responsible for issuing the orders
with the endorsement “H. M. R.
desires...... ",

PROF. MADHU DANDAVATE: 1
do not want to go into individual cases
here. It is not good to refer to
names ir, this House.

SHRI D. K. BOROOAH: You need
not give the names, but you can give
the number.

PROF. MADHU DANDAVATE: 1
wish to make it very clear that every
case of ad hoc appointment in Class IIT
will not be regularised by mere in-
terview by some officer. That case
will be sent to the Railway Service
Commission and on the basis of the
advice of the Commission it will be
deait with. An unofficial question was
asked as to what exactly is the num-
ber of such cases. If we do not take
cognizance of those who were taken
up as loyal workers those who were
taken on the sports quota and the
quota admissible in other cases, the
list for Class III is more than 300.
We will have to go into that.
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SHRI BASHIR AHMAD: There
were certain persons whose cages were
referred to the Railway Service Com-
mission. There was a particular
officer who was appointed as Chair-
man. These ad hoc appointments were
referred to the Railway Service
Commission merely opn the basis of
oral interviews and they were appoint-
ed. What will happer in those cases?

PROF. MADHU DANDAVATE:
Whatever be the recominendation wor
‘the decision of the Railway Service
Commission will be final. Once we
start jnterfering with the work of the
Service Commission, there will be no
end to it.

o WA KT AT: AT T TZ AT T
e 36T N T TRTEREE
7€ ¢, 34 %1 W7 YHw w9, Afex v
AT A ZHAT . FH F1E 4 TED
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g€ &, ¥ ITE TAT FT N THET FA
arfs == %1 &1 7 =@ fo= 7%
& gz o s IRAT g fR @@ awEn
*t 7uqT ferd ¥ 74T & qATA T owAT
=’

o Ag PTA : T, A9 wur
ggi 97 #7493 %1 fa% fearom y &
Tuz AN g qF TAAGT 3 fF e
3 ¥ fau gz sfFm wart amar fe
I TAE THIMA F ATAA ATAT FIAT
wR anfar N A AarE T A FATR
fr 3A91 1 PREAT AAAT KT
FAT F AT FATAT NI, TAE AT IAEHT

TITESRI(Z EIT )

SHRI KANWAR LAL GUPTA: 1
-asked for the name.

MR. SPEAKER: If he is willing to

-glve the pname, 1 have no objection.
Fven nuw he can give but he is not

prepared now.
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PROF. MADHU DANDAVATE: It
you want, I am prepared.

MR. SPEAKER: Not necessary.
You are not compelled 1o give the

name, certainly not.

PROF. MADHU DANDAVATE: |
want to tell him that my predecessor
is responsible for this type of ad h<c
appointments.

SHRI NIHAR LASKAR: 1 would
like to know from the hon. Minister
the average time taken by the Rail-
way Service Commission to finalise a
our effort will be ...,

PROF. MADHU DANDAVATE: It
depends upon the number of person:
appcaring before the Commission, but
our effort will be......

SHRI NIHAR LASKAR: My
question is specific. Suppose a man
has apphed for a class [II post, haw
much time will it take? He cannot
wait for four or five ycars.

PROF. MADHU DANDAVATE: It
may take two or three months, depend-
ing upon the number of applicants,
because there 1. a certain screenin;!
process and there zre certein irter-
views. Thercfore, the time will depens
upon the number of applicants whn
have appeared with him. [ have said
it should not be more than three
months. [ am not referring to ‘he
past. | am referring to the present
and to the future.

SHRI D. K. BOROOAH: He ha®
asked for the avernge limeo. It is a
statistical information. You must have
some information.

MR. SPEAKER: Two
months, he has said.

PROF. MADHU DANDAVATE: 1!
have not been able to ascertain for the
last 30 years how much time was taker
for the past appointmengs, but I an
telling you that as far as the future &
concerfied, it will not take that much
time..... (Interruptions).

to threc
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
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to (c). A statement is laid on the
table of the Sabha.

Statement
(a) There has, of late, been a slight
deterioration in the punctuality perfor-
mance of passenger carrying trains in
some Zones.

(b) Punctual running of trains has
been affected generally on account of
factors, such as, high incidence of
alarm chain pulling including discon-
nection of hose pipes by rmuscrecnts,
heavy storm. accidents/derailments and
occasional cases of Lume luss cue lo
loco/signal defects ete.

(c) The Zonal Railways watch and
scrutinise the p.nctuality pertormonce
of pussenger carrying trains at au
levels on day-to-day basis. A large
number of Iong distance important
trains are also being watched at the
Railway Board's level on daily basis.
The cases of avoidable detentions are
taken up immodiately angd follawed up
by remedial/punitive action. Clcse
liasion at appropriate levels is also
being maintained with the State Gov-
-ernments in order to check the in-
cidence of alarm choin pulling and
other such unsocial and miscreant
activities. During the summer months
when large number of summer passen-
ger speclals run, a concerted drive is
being maintained and trains are being
monitored for achievins better punc-
tuality of all passenger carrying
trains.

SHRI K. LAKKAPPA: Reluctantly
the Minister has conceded my point
by saying that ‘there has, of late, been
a slight deterioration in the punctuality
performance of passenger carrying
trains in some =zones. 1 think my
question has not been answered fully.
At the time of Emergency. there was
lot of discipline. After the new Gov-
ernment came into being, the law and
order siviation and discipline in the
Railways have gone down. What
steps Government is taking to improve
-discipline so far as movement of
trains ig concerned?

' PROF. MADHU DANDAVATE:
‘The test of the pudding ir in its eating
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and, therefore, 1 would like to remind
the hon. Members that as far as the
problem of punctuality is concerned,
the position is uneven. In all the
Railways, the position is not the same.
But even then 1 would like to place
before the Houce the record straight
as to what is the pusition in respect
of broad-gauge and metre-gauge in
1977 and what wus the position during
the correspunding period in 1976.

As far as the metre-gauge is con-
cerned, the average punctualit. per-
centage troughoup the country, not
only in the porth, in Jumne, 1977 was
95 per cent whereas 1n June, 1976, it
wus ¥4.8 per cent; May, 1977--84.7 per
cent and  NMay, 1974 GMD jes cenl;
April, 1977—Ww5.7 per cent . hercas
April, 1976—855 per cent,; March,
1977—36.5 per cent as against 95.8 per
cent in March, 1v74, Frordary, 97—
97.2 per cent whercas in  February,
1976, it was 95 per cent. This is the
general position. As far as the various
raiiways are con.erred.

MR SPEAKER: 1 do not think ycu
can give all the Prures now

PROF. MADHU DANDAVATE: 1
will lay an additional statemen: on
the Table of the House giving the full
paosition.

SHRI K. LAKKAPPA: My hon.
friend the Railway Minister cannot
convince me bec@use this is all jugglery
ol tlgures. Some sort of an indiscl-
pline aas crept inw the entite roilway
administration un.ler  the regime of
the Janata Government. [ would like
to know what are the concrete :teps
that have been taken to bring disci-
plinc at all levels in the railway admi-
nistration, in the running of trains in
time, etc. in all the zones. Please
don't give us figures which do not give
a correct position.

PROF. MADHU DANDAVATE: As
far as the concrete steps are concern-
ed, in some of the zones like the
northern zone, whenever there is 2
loss of punctuality, either of the three
factors are responsible, either the
failure of the equipment or the stafl
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failure or, sometimes, the chain pull-
ing. In all the three;respects we are
trying to tighten our machinery. We
have told all the officers concerned
that wherever staff is responsible for
the loss of punctuality, very stern and
strict action is to be taken and the
necessary punishmeat lo be awarued.
Wherever the equipment failure is
there, the Maintenance Department
must see to it that more rigorous in-
spections are conducted. As far as the
chain pulling is concerned, it is not
uniform throughout the country.
Somewhere near Ghaziabad, in some
places in porth Bihar and aiso ncar
Kanpur, the chain pulling is on the
increase. Therefore, we have requcst-
ed a number of social organisations to
help us rather than seeking the help
of the police. In reply to what we
are going to do to improve discipiine,
1 would like to say that one concrete
measure to improve discipline of the
ruilway employvees is to give them
a sense of justice and a sense of par-
ticipation in the railway administra-
tion. Thut is the best way by which
ve will be able to maintiin discipline.

Scheme to recover Salt from Sea
Water

*29. SHRI D. D DESAIl: Will the
Min:ster of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
Fleased to state:

(a, whether Government have ary
plans 1o recover more salt from sea
“ater and puy up various chemical
factories mlong the sen cnast using this
falt as the raw material: and

'h) if so, the salient features there-
of?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) and
(b).  Yes, Sir. Additional areas have
®en approved for salt manufacture
on the West Coast to parties who have
Plans to increase their capacities for

¢ manufacture of Caustic Soda and
Soda Ash.
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Three companies viz., Tata Chemi-,
cals Ltd., Saurashtra Chemicals and
Ballarpur Industries Ltd.,, have been
allowed additional areas of 16,343, 1,849
& 1,000 acres respectively for silt
manufacture. These companies will
use the additional salt productior for
expanding their capacities for the
manufacture of Ciustic Soda and Soda
Ash.

SHRI D. D. DFSAl:  OQOur country
is uniquely placed in the matter of
manufacture of salt because the con-
centration of salt in the sea water is
higher here than anywhere else in
the world. Besir»s, we bhave excellent
sun heat available and that provides
us a greater benefit. But the Minister
has not made clear as to why the pro-
duction of salt is going down.

It is an emplovment intensive in-
dustry and the un-employment js one
of our important factors. The output
of salt is dropping und the causes of
drop of output wer. net mentioned 'y
the Minister. I would request the hon.
Minister to 1ell 13 ¢ whether it i5s g foct
that the cost of purchase of overseas
buyers relates firstly to loacing rate
of salt into the =teimer and the bulk
movement of salt on the high seas to
anywhere where the salt is required.
For example. man: of the salt based
chemicals factories are located on sea
shores. Secondly, T would like to
know whether the facilities that exist
at the salt work are adeqguate and
whether there are any efforts or any
svstem adopted b tha s.lt work so that
they can function more efficiently and
provide salt within the country at
lower prices?

SHRI H. N. BAHUGUNA: The
production of salt is regulated by the
Central Excise and Salt Tax Act 1954
administered by the Department of In-
dustry. I would request my hon.
friend to direct the question to the
Ministry concerned.

SHRI D. D. DESAI: I think he has
given a reply which is not satisfaclory.
Salf was one of the movements that
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we started for independence. When
we are talking of Gandhian philosophy,
it must be one of our primary consi-
derations in several spects. The
Minister was talking about soda ash
and caustic soda. He has not given
details of several other chemicals
which could be manufactured with
the help of salt. I would like to know
whether he is interested in developing
the high technology or is he just going
to concentrate on heavy chemicals® 1
would also like to know whether the
loading facilities which exist at *he
ports would be improved because he
is responsible for salt production?

SHRI H. N. BAHUGUNA: The
question js very limited. The ques-
tion relates to the allotment of addi-
tional area. 1 have answered that
question, If the hon. Member wants
to have more information, he can give
another notice for another question.

SHRI S. KUNDU: 1 think the hon.
Minister is aware of the imbalance of
salt production over the east coast and
the west coast. I would like to know
from the hon. Minister whether he is
aware that some backward States like
Orissa which is having o long coast
line (more than 300 miles) still im-
ports common salt from outside? Has
the Minister kept any policy in his
mind where we can meet this im-
balance and see that the backward
States (along the north east coastline)
can also manufacture it and other by
products from sea water?

SHRI H. N. BAHUGUNA: While
1 must welcome the production of salt
from anywhere and everywhere I am
limited to industrial uses of salt and
the rest is looked after by my hon..
colleague the Minister of Industry.
He alone can help vou in the manu-
facture of salt or 'he processss con-
nected with jt.

DR. HENRY AUSTIN: I am sure
the hon. Minister must be aware of the
fact that there was a flourishing trade
in the export of salt from several

JUNE 14, 1977

Oral Answers 3z

parts of the country, particularly in
the South Tamil Nadu and Kerala. A
huge quantity of salt used to be manu-
factured indigenously, It is a highly
labour intensive industry. 1 would
like to know from the hon. Minister
whether he has any plan to revive it
utilising modern science and techno-
logy in the field. 1 think in the wake
of modern science ang technulogy,
several chemicals can be manufactur-
ed utilising salt. Indian salt is of such
high quality that chemicals such us
sodium compound, oidine, bromines
and other materials cap be manu-
factured. ] would like to know from
minister whether he will explore
the possibility of utilising the unutiliz.
ed labour and make the production of
salt cheap g0 that we might revive our
export trade und manufacture various
chemicals.

MR. SPEAKER: You give him time
to answer your questions because the
question hour is going to be over.

SHRI H  N. BAHUGUNA: So far
ag the question of export of various
things based on salt ig concernd, that
certainly is being done: salt 15 being
exporteq and the other things are
also likely to be exported, So far as
the large spectrum of chemicals baseg
on salt is concerned, it will require a
full question hour to be answered.
All 1 can say ig that the Ministry Is
quite aware of and alive to, the need
for utilising salt as the basic chemi-
cal for conversion into many chemi-
cals,

SHRI JYOTIRMOY BOSU: In view
of the fact that the salt content in
the sea water that abounds jn Sun-
derbang area is one of the highest in
the country, will the Minister kindly
tel] us whether he would be willing to
conduct a survey for recovery of salt
from this water jn Sunderbans area
for industria]l and other uses? _

SHRI H. N. BAHUGUNA: 1 have
taken the information that my hon.
friend hag passed on about the pature
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of the salt in the water in Sunder-
bans area; I am thankful to him for
that.

SHRI JYOTIRMOY BOSU: My
question was specific. I have said that
the salt content in that water is one
of the highest in the country and I
have asked whether he will conduct
a survey immediately so as to recover
salt from that water for industrial and
other uses. Let him say ‘yes’ or ‘no’.

SHRI H N BAHUGUNA: Right
now we are not doing it on our own
in any part of the country. All I can
say is that we shall certainly keep in
ming the Sunderbans area; whenever
a new proposition is thought of, Sun-
derbans will be considered.

WRITTEN ANSWERS TO QUES-
* TIONS

Shortfall in availability of High
Spteg Diesel and Kerosene

*25. SHRI SUKHDEO PRASAD
VERMA: Will the Minister ot PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government are aware
of the shortfall in the indigenous pro-
duction and availability of high speed
diesel and kerosenc; and

(b) if so, the steps Government
propose to take to make up the short-
fall?

THE MINISTER OF PETRO.
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Though there has been no cverall
prozliem of  availability of High
Speed Diesel (HSD) gnd Kerosene in
the country some shortages of very
brief durations were experienceq in
certain areag of North-West India
during the second half of May, 1977
becauge of a sudden spurt in demand
and problemg of transportation caused

549 L. 8.—2

- .

by strikes in Koyali (Gujarat) Refinery
and Bombay Port which have since
been resolved.

(b) Crude throughputs in the Re-
fineries have been increased for the
month of June to the extent possible
and some additional imports of HSD
and Kerosene have been arranged
from the Gulf area. Efforts gre also
being made to import more of these
commodities from the Soviet Union
under the Indo-UTSSR Trade Plan dur-
ing June, 1977. It is expected that as
a result of these steps, there will be
no shortages of these products.

Trains on Pathankot-Joginder Nagar
Railway Line

*27. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleased
lo state:

(a) whether on Pathankot-Joginder
Nagar railway line 4 trains used to
run in the recent past;

(by whether at present only two
trains, one Express and the other Pas-
senger, areé running on this line caus-
ing great hardships to the passengers;

(c) whether Government have re-
ceived any representation for the res-
toration of 4 passenger traing on this
line; and

(d) if so, what steps Government
propose to take in this regard?

.THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir.

(b) At preseat 2 pairs of trains, cne
passenger train and one fast passenger
train, are running on this line,

*

(¢) Yes, Sir.

(d) Introduction of a third pair of
trains on thig section is under exami-
nation and action as foung justified
and feasible would be taken,
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Production of Bulk Drugs as recom-
mended by Hathi Committee

*31, SHRI CHITTA BASU: Will
the Minister of PETROI.EUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state.

(a) whether Hathi Committee re-
commended for stepping up the pro-
duction of bulk drugs fo meet the
growing needs; and

(b) if so, the steps so far taken in
this regard?

THE MINISTER OF PETRO.
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI HH N. BAHUGUNA):
(a) and (b). The Hathi Committee
has made comprehensive recommen-
dations about the stepping up of pro-
duction of bulk drugs to meet the
growing needs of the country. These
recommendations are under conside-
ration of Government. In the mean-
time 169 industrial licenceg gnd letters
of intent have been issued to the drug
manufacturers since the receipt of the
Hathi. Committee Report in April,
1975. Government have also approved
various expansion schemes of the pub-
lic sector undertakings, Indian Drugs
and Pharmaceuticals Limited and
Hindustan Antibiotics Ltd. The detailg
of these schemes are as follows:—

(i) Expansion of the Synthetic
Drugs Plant, Hyderabad, involving
an investment of Rs. 21.79 crores
which would increase the production
capacity from 1988 tonnes to 3386
tonnes.

(ii) Establishment of a Nicotina-
mulation Unit in Gurgaon, Haryana,
at an estimated capital outlay of
Rs. 6.93 crores.

(ili) Establishment of a New For-
mulation Unit in Gurgaon, Haryana,
at an estimated capital outlay of
Rs. 6.93 crores.

(iv) Expansion of the Antibioties
Plant. Rishikesh, involving an in-
vestment of Rs. 15.31 crores.
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(v) The expansion of Hindustan
Antibiotics Ltd. involving capital
outlay of Rs. 10.14 crores for ex-
pansion in the manufacture of Peni-
cillin, Streptomycin and manufac.
ture of Gentamycin and Rifampi-
cin.

Prices of Drugs

*32. SHRI S. G. MURUGAIYAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government are aware
that the prices of drugs have been
increasing beyond the common man's
reach; and

(b) if so, measureg being taken or
proposeq to be taken to control the
prices?

THE MINISTER OF PETRO.-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI HH N. BAHUGUNA):
(a) and (b). The prices of drugs are
statutorily con'rollei urder the pro-
visions of Drugs (Prices Control) Or-
der, 1970. Prices once notified by Gov.
ernment under this Order cannot be
revised by the manufacturer without
the prior approval of Government.
Small-scale units having an annual
sales turn-over of less than Rs. 50
lakhs in formulations are exempt from
the purview of this Order. Through
the operation of this Order it hag been
possible to maintain the prices of
drugs at a reasonable level. The jndex
number of whole-sale prices of drugs
and medicines during the last two
years, viz. 1975-76 and 1976-77 (with
100 as the base for 1970-71) had been
118.7 and 133.9 respectively,

During the year 1876-77, excise duty
on patent and proprietory medicines
was raised by Government from 7-1|2
per cent to 12-1]|2 per cent. Similarly,
excise duty on medicinal prepara-
tions containing alcohol narcotic drugs
and narcotics was also raised from 10
per cent to 20 per cent. The cus-
toms duty on the imports of interme-
diates ang finished bulk drugs was
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also raised from 27.5 per cent to, 73
per cent ad valorem) . The main in-
crease in prices during 1976-77 was
thus due to the revision of tariff as
indicated. In addition to this, there
were also cases of revision of prices
of certain bulk drugg which also led
to the increase in the prices of formu-
lations to some extent,

The Committee on Drugs % Phar-
maceutica] Industry (Hathi Commit.
tee) in their Report has made several
recommendations in regard to the ra-
tionalisation of prices of drugs. Their
report is in the final stages of consi-
deration.

Memorandum by M/s. Glaxo
Employees Uniong

*33. SHRI VASANT SATHF:
SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether central committee of
Glaxo Employeeg Unions have sub-
mitted 8 memorandum to Government
demanding nationalisation of the
Glaxo and probe into various irregu-
laritles of Glaxo;

(b) if so, reaction of Government to
the demands made therein; and

(¢) action taken/proposed in the
matter?

THE MINISTER OF PETRO.-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) A Memorandum has been receiv-
ed in which a demand for probe into
varioug jrregularities of Messr; Glaxo
has been made. This, however, does
not contain 8 demand for nationali-
sation of the company.

(b) and (c). The specific allega-
tions made agalnst the company are
being looked into in consultation with
Concerned authorities,
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Supply of Water Purifying Chemicals ¥
by Marutl Chemicals

*34, SHRI JYOTIRMOY BOSU:

Will the Minister o!_PETRDLEUM.
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Shri Sanjay Gandhi's
chemical company (Maruti Chemicals)
supplied water purifying chemicalg to
various Government and quasi-Gov-
ernment ang other organisationg and
institutions which have been found to
be injurious to human health and
alsp causing a drain of Rs. 28 lakhg of
public money;

(b) if so, whether Government pro-
pose to take penal action against the
owmners; and

(c) what are the other chemicals
thay Shri Sanjay's companies produce
and which Government departments
and other organisations and institu-
tions are their buyers?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI HA N. BAHUGUNA):
(a) to (c). A ‘Polymer Compound
under the trade name of ‘Quick Floc
Polymix' was supplied by M|s Maruti
Technical Services (Private) Limited,
Gurgaon, to the Municipal Corporation
of Delhi including Delhi Electric Sup-
ply Undertaking for a value of Rs.
21.14 lakh to be used for waterisew-
age treatment, M$s, Maruti Technical
Services (P) Ltd. are registered as a
small scale unit for the manufacture
of one chemical only, namely, Quick
Floc Polymix. The names of other
Government, quasi-Government anq
other organisations and institutions to
whom this chemical was supplied are
given below:

1. Water Works
maun Jal Sansthan,
Distt, Nanital.

Engineers, Ku-
Haldwani

2. Water Works Engineer, Kumaun
Jay Sansthan, Almora,

3. General Manager, Jal-Sansthan,
Dehra Dun.
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4. Superintending Engineer, Banga-
lore Water Supply & Sewage
Board, Bangalore.

5. Nagar Abhiyanta, Jal-Kal Vibhag
Aishbag & Jal Nigam, Lucknow,
6. Delhi Cloth & General Mills Li-

{ mited, Delhi.

7. Nagar Abhiyanta (Jal.Kal Vi-
bhag) Water Works, Agra.

8. S.D.O. Maintenance Unit, U.P.
Jal Nigam, Jhansi.

9. Allied Agencies, K-112 Nevr Cloth
Market, . Ahmedabad-2.

10. Krishna  Agencies, 17, Nazir
Bildg., Calicut Street, Ballard
Estate, Bombay for use bty Bom-
bay.

11. Haryana Agricultural Univer-
sity, Hissar.

12. Nagar Abhiyanta Jal Vibhag,
Kanpur,

13. Jalan Entreprises, 7 Babu Lal
Lane, Calcutta.

14. Jugal Kishore Chiranji Lal, Ba-
zar Sirki Walan Delhi.

15. Shri Gupta, Rajouri Garden,
\ New Delhi.
16. Sub-Divisional Officer, Mainten.
ance Unit, UP. Jal Nigam, Ba-
bina.

From the tests which have sn far
been carried out at the Delhi Water
Works Laboratory “no abnormal toxic
effects” of this chemical have so far
been noticed.

Construction of Trivandrum-Kanya-
kumari Railway Line

*35. SHRI R. KOLANTHAIVELU:
SHRI K. T. KOSALRAM:

Will the Minister of RAILWAYS
be pleased to state:

#(a) the present position regarding
construction of Trivandrum-Kanya-
kumari railway line in relation to the
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targets of completion of various pha-
ses; and

(b) the time by which the line is~
expected to be completed and brought
into operation? s

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The first phase of the project from
Trivandrum to Nagarcoil is expected
to be completed in 1978. There has
been delay in completing the project
in relation to the origina]l target onm
account of the limited availability of
resources.

{b) The cumplete link is expected
to be completeq and brought into
operation by March, 1980,

Murder of Vice-Presideny of CLW.
Labour Union

*36. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the investigation into
the murder of one employee of Chitta-
ranjan Locomotive Works, Shri
Mihir Kumar Dey on 21st June, 1975
who also happened to be the Vice-
President of Chittaranjan Locomotive
Works Labour Union has been started
so far; '

(b) if so, t_he resultg thereof; and

(¢) whether any miscreants have
been arrested in thiy case?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (8)
Yes, Sir.

(b) Police submitteq a final report
No. 47 on 25.12-1976 in this cage treat-
ing the case as true.

r
(¢) No, Sur.
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Common Marriage Law

*38. DR. BAPU KALDATE: Will
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose to
:'e'form the marriage lawg in the coun-
TY;
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(b) whether article 44 of the Cons-
titution would be invoked for the
purpose; and

(c) if not, what gteps are being
taken to have a common marriage
law in the country?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). There jg at present
no proposal before Government fcr
the reform of marriage laws with a.
view to having-a common marriage
law in the country.
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*40. DR. SARADISH ROY: Wil] the
Minister of RAILWAYS be pleased to
state: .

(a) whether Government are aware
that the top officials of the Chittaran-
jan Locomotive Works were active to
provocate the workers at Chittaranjan
Locomotive Works just after the Lok
Sabha elections;

(b) whether Government are also
aware that some deliberate chaos was
attempted in the works canteen at
Chittaranjan Locomotive Works by
some officers which was resisted by
the workers; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). No, Sir.

{c) Does not arise.

V. G. P. Golden beach resort, Madras

176. SHRI S. D. SOMASUNDARAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether V.G.P. Golden Beach
Resort, Madras and some other com-
"panies do not pay dividends on the
v abareg sold by them to the public; and

(b) if g0, the action proposed to be
taken by Government to force the
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companies either to pay the dividend
or to return the money?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) V.G.P. Golden Beach Re-
sort Ltd. wasg incorporated on 19.-9-
1973. The company hgs incurred a
losg of Rs, 2,93,319 during the year
endeqd 30-6-75 and the accumulated
loss as on 30-6-75 has been worked out
at Rs. 4,70,258. The question of the
company being in a position to declare
a dividend does not therefore arise.
1t is not possible to give any infor-
mation about “other companies” refer-
redq to in the question as the names
of these companies have not been
given.

(b) The Companies Act does not
empower the Government to force the
companies to declare a dividend. The
share capital can be returned only in
case of winding up or in the event
of reduction of share capital ag pro-
vided in the Companiey Act.
Representation from Sholapur Cham-

ber of Commerce ang Industries

(Maharashtra)

177. SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have re-
ceived in April, 1977 written repre-
sentation with copies of resolutions
passed by Sholapur Chamber of Com-
merce and Industries (Maharashtra);

(b) what action have Government
taken on the said representation or
proposes to take and when; and

(¢) whether Government find it
difficult to accede to their request; if
80, what are the reasons and how and
when these grounds ghall be removed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (8)
Yes.

(b) and (¢). A high power com-
mittee will soon be appointed lo re-



45 Written Answers

view the existing zonal Railway juris-
dictions including the question of
Sholapur Division.
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Production of Oil

179. SHRI K. MAYATHEVAR: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) total production of oil in the
country;

(b) prospective plans and the phas-
es thereof for increasing the produc-
tion during the next ten years,

(c) the anticipated production of
0il in Tamil Nadu during the next ten
Years; and
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(d) the phases envisaged for pro-
duction of oil in Tamil Nadu during
the next ten years?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a)About 8.9 milliop tonnes of crude

il was produced in the country during
1976-77.

(b) According to present indica-
tions, production during the years
1977-78 to 1983-84 iz estimated as
under; —

Year Production (M. Tonnes)

1877-78 11.3

1978-79 143 .
1878-80 15.6

1980-81 17.6

1981-82

1982-83  } 19.6 for each year,

1983.84 J

No estimates of production beyond
1983-84 have been made.

(c) and (d). No hydrocarbons have
yet been discovered in Tamil Nadu.
Therefore, no projections of production
therefrom can be made,
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‘vradfew’ wr frent fegr a
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(%) w¥ar 3% warag w1 fafzen
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(@) w7 v o & faerT
®YE AT qeq WA & farodT §
Wi afz gi, @t aces Y q&w Ay A
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() = fafzwm Iwd Rwa 9
argAt & fag ot sacfewr @4t o wrf
YT T & fa=rodi &7
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g AW Ay § Faww &
qeag § o faaowr @wa b foed
ag qwti Y war @

famw

T© ArwTfas, dfas o Aepfrs
wE %Y wfa= wrrATg faergi & arfos
ufedvAt & wmr 37 aro afafafogy &
ot fraraf = arn #r gfer & aray
% sggfraragr = 7 15 wfvm e
LT § 50 Sfawa g &)

Ay & &9 |, T AwaAl § wa
q7 faar ¥ A9y, AwTEA: fAea-
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(i) =x #@wzx wfsr wreda o

T fx dofrg waar v w7
Lo
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(iii) wg croefifre, afs waar
arexatfae fasre w1 A € |
(iv) amraa: fed faie wrdda
¥ wfaw wrfw ox @
grasn w1 famd &
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§ W ¥ wey EwEA W A
raefie

A farrgi #Y foamga 37 & avag
¥ 1 oY aut § It Afa &1 qE=
fewr woy feama a9 1976 & T Wt
® wRn ¥ g frafafea @@
' wreel | WY Fame & o —

(1) ©vww gu siww gr A4y
fessly & wrarfom &% qa
FUE Wl & glET |
wrr &9 arv wfafafagt s
(= 1976) |

(2) wfers aredra sTow w3
et & gf d5F 7 wm
3 ar xfeaw qu w04 &
wfafafedi o1 (7arag,1976))

(3) FamT 1976 % AT wfaw
W TAYE FTUH FHET ¥ FE
wivwara afafa gra ewrfea
s gfad & fafww oia
o & qEf da whrwg
¥ Wi oA & fAg grawr
q AETEY A W AR W
ara sfafafadt w1

Cost of Production of Fertilizers

186. SHRI A. BALA PAJANOR:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have
examined that the prices of fertilizers
are reasonable g0 as to facilitate all
round agricultural development;

(b) if not, the concrete steps taken
to ensure sizeable reduction in the
cost of production of fertilizers;

Written Answers 54

(e) whether the study reported to
have " been made regarding cost of
production has been completed: and

(d) if so, the salien¢ features there-
of and the time py which impact is
expected to be felt on the price of
fertilizers?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI H N. BAHUGUNA):
(a) Prices of fertilizers, which had to
be raised in June, 1974 because of
sharp rise in international prices,
have been reviseq downward a nums-
ber of times since then. In fixing prices
of fertilizers the cost of production of
indigenoug produce and import prices
are taken into account. Apart from,
adjusting prices of fertilizers, prices
of geveral agricultural products have
also been revised from time to time.
In adjusting priceg of inputs and agri-
cultural products, consideration ig also
inter-alia given to the effect that these
prices have an agricultural output.

(b) to (d). While various measures
are taken on a continuing basis to
improve plant efficiencies and bring
down production costs, the produc-
tion cost in each plant is determined
primarely by the capital cost of the
plant and the cost of feedstock and
other utilities, Investment on the fer-
tilizer plantg should also be allowed
a reasonable return Government had
set up g Fetilizer Prices Committee to
recommend & pricing policy that
would ensure a fair return on invest-
ment on a sustained basis, and this
Committee hag carried out a detailed
study of the cost of production in each
fertilizer plant. The Committee has
since submitteq Part I of the Report
relating to nitrogenous fertilizers.
Part II of the Report relating to phos-
phatic fertilizers is yet to be submit-
ted, While considering the recommen-
dations of the Committee, Govern-
ment would bear in mind the need to
make fertilizers available to the far-
mer at as reasonable price, ag possible
with a view to facilitate alround agri-
cultural development.
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‘+Rallway Line from Eastern Part to )

. Western- Part of India via Gwalior,
% Shahjahanpur and Pilibhit

e 5

» 187. SHRI ARJUN SINGH BHA-

DORIA: Will the Minister of RAIL-

WAYS be pleased to state:

, (a) whether Government propose to
_-construct a railway line via Gwalior,
Shahjahanpur and Pilibhit with a
view to’ provide a fast train service
from Eastern part of India to the
Western part, particularly Bombay;
and

(b) if so, the salient features there-
of?

THE MINISTER OF RAILWAYS
-(PROF. MADHU DANDAVATE): (a)
and (b). Gwalior anq Farrukhabad
are already linked by broad gauge
railway line. A survey has been car-
ried out for construction of 3 new
railway line from Farrukhabad to
Shahjahanpur ang from Shahjahan-
pur to Gola Gokarannath/Mailani. Re.
ports on this survey are awaited from
the Railway. The decision on the con-
struction of this line will be taken
after the reports are received snd exa.
mined and keeping in view the avail-
ability of resources. Gauge conversion
‘of the existing metre gauge line, from
Shahajahanpur to Pilibhit to broad
gauge which would complete the direct
link between Pilibhit and Bombay is
however not under consideration.

foesit & fog zgw W dren

188. =1 IUAN : T W HaA
g A ¥ ¥4 Far f o

(%) =1 fa=eft #Y agwfom zga
W Ao wurar &7 & wf §, W
T 97 w3 A% gw fern @€
W AR T W fey ard & ar
Froow §, WX

et M T -

(=) I _YEE & 9 wrE

a0 QAT T ¥ 1quicss §,

gfz gf, &Y Ia%T sot T &, A

qryaT qT feaar &< g a9r ag
s % wgifaa gt

st

@ Wt (o W TEWA) :

(¢¥) w7 (@) =g oftaew

afats (=3 ) gea fre=d gro fr=t

wa & faw 36 fro wte &

28-2-77 a¥ T qfraga qorrs
¥ AAE ¥ W AT qEATH AT
9 AZIAF FA 97 A 179 AW
sqr mw fea ar wk ¥

Representation from Employees of
FACT, Kerala

189. SHRI VAYALAR RAVI. Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the employees of the
Fertilisers & Chemicaly Limited Tra-
vancore, Kerala have recently submit-
ted any representation to the manage-
ment regarding the redressal of their
grievances; and P
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S -
’ (b) if so, the facts thereof, and the
actions taken thereon?

i L

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHR] HL N. BAHUGUNA): (a)
and (b). The informatiop is being col-
lected and will be laid on the Table
of the Sabha,

Extension of Dhanbad-Patherdlh
Branch Line upto Sindrj

180. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether the mass petition re-
garding the extension of the existing
Dhanbad-Patherdih Branch Line
Passenger, Service upto Sindrj con-
cerning the longstanding problems of
nearly one lakh people in this Indus-
trial Complex and Rural area has
been received; and

(b) if so, the action taken to miti-
gate the troubles of these people as
per policy of the present Government
regardiug extension of Railway lines
in the interest of the people?

THE MINISTER OF RAILWAYS
(+ ROF. MADHU DANDAVATE): (a)
A few representations have been re-
ceived.

(b) Extension of passenger trains to
Sindri from Patherdih would involve
provision of passage for these trains
from Patherdih to Sindri and provi-
sion of a new passenger terminal at
Sindri for which space is -ot avail-
able, In view of the availability of
efficient road services there appears
no difficulty for passengers to iravel
to Sindri. Hence the proposed exten-
sion of passenger services to Sindri
is pot considered economically justi-
fled,

s <fgn
191. ot gwxw wwi : war

fefa, = ot wsel wwd s
qg @y ¥ gT wh fv o
it

(%) w1 wmT w1 fe 7
A ® g st g€ &

(@) afz &, av dvoar #tgen
I| T ¥ wWe

(@) . (7) s & &
s )

Elected Committees for Railway
Institutes

192. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether in both the Railway
Institutes at Chittaranjan Locomotive
Works there are ng elected commit-
tees since the last term;

(b) if so, the reasons therefor; and

(e) what is the condition at pre-
sent?

THE MINISTER OF RAIWAYS
(PROF. MADHU DANDAVATE): (a)
There is no elected commitee in either
of the institutes at present. The two
institutes are being run by ad hoe
Executive Committees comprising of
nominated persons of standing and
status from amongst the institute
members. N

(b) The elections to the .xecutive
commitees of the institutes scheduled
to be held in June, 1976 were post-
poned on the advice of the district
authorities who were strongly of the
opinion that elections would create
serious law and order problems in the
township.
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(¢) A decision will be taken in con.
sultation with the civil authorities, in
regard to the timing of the election to
the Committees,

India’'s Share in Sale of Pharmaceuti-
cals all over the World

193, SHRI K. MALLANNA: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be

pleased &o state:

(a) India’s share in sales of Phar-
maceutical products all over the

world;

(b) what is the current annual pro-
duction of drugs and pharmaceuticals
in India;

(¢) whether it is sufficient to meet
the need of the country; and

(d) if not, the measures Govern-
ment have adopted in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR]I H. N. BAHUGUNA): (a)
Indm's share in the world's sale of
pharmaceuticals during the year 1975
is estimated to be 1.25 per cent.

(b) The productiop of bulk drugs &
formulations in India during 1975 was
of the order of Rs. 110 croreg and
Rs. 560 crores respectively.

(c) and (d). The range of gelf-suf-
ficiency in the field of drugs & Phar-
maceuticals in the country is steadily
increasing. The jmport and export of
drugs and pharmaceuticals during the
years 1972-73 to 1975-76 were as fol-
lows: '

(Figures in Rs. crores)

Year Imports  Exports
1972-73 . . 35°04 10°33
1973-74 e 37-50 37° 54
1974-75 . - 45°60 43°12
1975-76 . - 39-36 42°19

JUNE 14, 1977

Written Answers 60
e YT

Towards achieving self-sufficiency
in drugs, Government have been en-
couraging the setting up of addition-
al capecities through grant of a large
number of industrial approvals on a
continuoug basis, During 1976-77 as
many as 93 letters of intent/Industrial
licences were issued jn the field of
drugs. A

However, the nature of the drug in-
dustry is guch that large amount of
obsolescence takes place; and there
ig always a need to keep a constant
vigil to get over the situatiop for
::ringing in newer items of manufac-
ure,

Efforts are however being made in
the country to develop a research base
with a view to developing new drugs
S0 as t0 meet the increasing demand
in the country for drugs and avoid
dependence on imports to the maxi-
mum extent possible.

Proposal to reduce voting age

194. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose to
reduce the voting age from 21 to 5 18
years and reconsider the stand so far
taken by the former Government on
this question;

(b) if so, salient features thereof;
and

(¢) when are Government likely to
take a final decision on this matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The matter is still under
consideration.

(b) Does not arise.

(c) Some more time is likely to be
taken before a final decision is taken.
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g &9, g WE gfaw ek
g gfee & sdwfal & @ ==
"afsa 3 fam fowe gt & fasg
frdre v Jw-gnr # ardr § )

2. far fewe grar & faemw
T ATELN & A9 qwAq § qqE
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Victimisation of Employees in Namrup
and Gorakhpur Fertilizer Plaats

196. SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether four employees of the
Namrup Fertiliser Factory, Assam and
six employees of the Gorakhpur Ferti-
liser Plant were victimised during the
emergency; and

(b) if so, steps taken by Government
to reinstate them in service?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). Four employees of the
Namrup Fertilizer Faclory were
arrested under MISA, They bhave
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since been reinstated with fu]l bene-
fits including continuity of service
and seniority.

]

Services of 6 employees of the
Gorekhpur Fertilizer Plant were ter-
minated on account of absenteeism.
Four of these employees are also al-
leged to have been involved in a
murder case and they have not been
considered for reinstatement. of
the remaining two, one persop has
been feinstated and the case of the
other is being reviewed by the FCIL

Issue of Free Railway Passes to Diffe-
rent People

197. SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) if it was the practice of the
Railway Board under the previous
Government to issue free railway
passes to deffereat people;

(b) if so, the number of passes issu-
ed and the class of free railway travel
permitted under them,

(e} whether the nrew Government
have since decided 1o cancel these
passes altogether or to lay down fresh
criteria for the issuance of such passes;
and

(d) if so, the detaiis of the cecision
taken jn this regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes, it was the practice to issue
complimentary passes, with the ap-
proval of the Minister.

(b) Number of
Passes

Clags of Passes

228 : 1st

41 IInd
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(c) lnstmctlomﬂhave been issued
not to renew the old complimentary
passes after their date of s expiry,
The renewal] of old passes and the
issue of fresh passes will be done
only on the basis of norms and eri-
teria that are being formulated.

(d) Does not arise.
wrrm wwfral & it & frerad
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Rail Link for Town of Hazaribogh

199. DR, B. N. SINGH: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether there is a proposal to
connect the town of Hazaribagh with
railway line; and

(b) whether considering the impor-
tance of the area, which abounds in
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, the work of laying the rail-
e will commence this year ‘and
is the work expected to be com-

MINISTER OF RAILWAYS
. MADHU DANDAVATE):

and (b). Reconnaissance En-
ing-cum~Traffic Surveys for a
broad gauge line from Ranchi
to Hazaribagh towp and Haza-
Town to Hazaribagh Road
been carried out. The proposed
be about 118 kms, long and
ed to cost about Rs. 20
at present day prices. ' The
not expected to attract sufii-

fic and has not been found
remunerative. In view of the
financial position, it will not
ble to undertake work of
lion on the project at present,

rvey for construction of a line
Ranchi Road to Giridih via
bagh town and Koderma has
posed in the Budget for
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Chitmranjan Township declaring as
“Protected Areas”

202. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Chittaranjan town-
ship has been declared as Protected
Area;

(b) if so, the reasons therefor; and

(c) whether Government are con-
sidering to withdraw the order?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) Yes. .

() It was considered necessary
and expedient in public interest and
also ip the interest of the salety and
security of the place to prevent entry
of unauthorized persons,

(e) No.
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Souvenirs Published by a Political
Party

203. DR. MURLI MANOHAR

JOSHI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether some companies have
given advertisements in the souvenirs
published by a political party in the
years 1975-76 and 1976-77;

(b) if so, name of the party which
received the advertisements, names
of the companies which gave the
advertisements ang amount paid for
the advertisements by each of the com-
panies during that period; .

(c) whether the Income-Tax
Department have issued a circular

declaring this amount exempt from
income-tax;

(d) if so, whether a copy of the
said circular will laid on the Table
of the House; and

(e) whether the companies have
given advertisements in contraven-
tion of any law and if so, the action
Government propose to take against
such companies?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CMHUN-
DER): (a) Yes, Sir,

(b) Full particularg ag asked for
are not yet available.

(c) and (d). Three circularg have
been jssued by the Central Board of
Direct Taxes from time to time on
advertisement in souvenirs, ropies of
the same, being circulars No. 19
dated 13th June, 1989, No. 200 dated
28th June, 1976 and No. 203 dated 1fith
July, 1976, are laid on the Table of
the Sabha. [Placed in Library. See
No. LT-333/77.)

(e) Action as may be found neces-
sary will be taken on receipt or full
particulars -which are being called
for. . :
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1]
Expansion of Refineries at Visakha-
patnam ‘s

204, SHRI P. RAJAGOPAL NAI-
DU: Wil] _the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) Whether Government have any
proposal for expanding refineries at
Visakhapatnam; and

(b) if so, facts thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA):
(a) and (b). Government have no
proposal at present for the <xpansion
of the Caltex Refinery at Visakhapat-
nam, which has beepn taken over by
them with gffect from 30th December,
1976, Certain modifications to this
Refinery have however, been under-
taken so as to enable the Refinery to
procesg; Bombay High Crude also.

Survey for Hub'i-Karwar Railway
Line

205. SHR] G. Y. KRISHNAN: Wwill
the Minister of RAILWAYS be plcas-
cd to state:

(a) whether a Survey for the Hubli-

Karwar railway was conducted in
1972;

(b) whether the Karnataka Gov-
ernment had offered land and sleep-
ers free for the project; and

(c) if 5o, the details regarding its
Progress?

THE MINISTER OF RAILWAYS
(PROF., MADHU DANDAVATE):

(a) Yes.
(b) No,

(¢) The justification for construc-
tion of the line was mainly for the
€xport of iron ore from Bellary-
Hospet area through Karwar Port,
and for the traffic to be offered as
a result of commissioning of Vijyana-
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gar Steel Plant, Since no concrete
progress has been made on the
scheme to export iron ore via Karwar
Port and the proposed Steel Plant
project has also not made much
progress, the construction of the line
has not been approved go far. Fresh
traffic appraisal for the project has,
however, been ordered which wil]
take into account the latest develop-
ments,

Manufacture of Diese] Shunter and
Electric Locomotives in CLW

206. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis-
tar of RAILWAYS be pleased to
state:

(a) the number of Diesel shunters
and Electric Locomotives manufac-
tured in Chittaranjan Locomotive
Works per month:

(b) the cost per locomotive; and

(c) the sale price per locomotive?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Outturn per month—

Diesel Shunter=2.25 locomotives.

Electric Locomotives= locomo-

tives,
(b) Cost per locomotive—

Diesel Shunter = Rs. 28 lakhs.
Electric Locomotive

AC/MT = Rs. 45 lakhs.

AC/DC = Rs. 54 lakhs.

(¢) Transfer price of locomtives
produced for Railways own use is
based on no-profit no-loss hasis.

Tube Rallway for Calcutta

207. SHRI SUSHIL KUMAR DHARA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the progress made in the con-
struction of tube railway in Calcutta;
ik
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(b) in ‘what phases the work js to
be carried on and the time when the
project is likely to be completed; and

(c¢) whether there are proposals
for laying railway lines for tube rail-
ways in cities other than Calcutta, if
80, the towns in which Government
propose to do so?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
{a) The overall up-to-date progress
of work on the Dum-Dum-Toliyzanj

tube railway in Calcutta jg 11 per
cent.

Tesources.

(b) The tentative planning js to
construct the ling for a total ¢f about
11 kms. in two parts, viz. Dumn Dum
to Shyambazar in the north, and Es-
planade to Tollyganj in the south.

The work can be completed by
1986, subject to availability of
resources.

(c) Barring Calcutta’s Dum Dum—
Tollyganj underground project, no
schemes have been approved so far,
for the construction of tube railways
in  metropolitan cities, However,
survey/studies regarding provision of
Mmass rapid transit facilitiug for Bom-
bay, Delhi and Madras have been
carried out. [n Bombay, a sgmall
scheme consisting of a HfAyover =t
Bandra and some other ancillary
works has been taken up for cons-
truction,

Increase in Price of Ol)

208, SHRI D. B. CHANDRA
GOWDA: Will the Minister of PCT-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to siate:

(a) whether there has been any
increase in the 0il price during 1876-
T7; and

(b) if so, to what extent and what
has been its impact on India's eco-
nomy and the role played by the
Indian Government with the Organi-
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sation of Petroleum Exporting Coun-
iries?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). Yes, Sir. At the 4%th
Meeting of the Conference of the
Organisation of Petroleum Exporting
Countries held in Doha, Qatar from
the 15th to 17th December, 1976,
decisiong wcre taken to give effect to
a two tier pricing system in respect of
crude oil prices which had remained
frozen since the last Increase of Octo-
ber 1, 1975. While Saudi Arabia snd
UAE decided to rnise the prices of
their crude ail by 5 per cent eflective
January 1, 1977 the other 11 OPEC
Member States opted for gn increase
in the price of §11.51 per berrel
former Price of the Maker Crude
to $12.50 per barrel us of Januzryl.
1977 and to $13.30 per barrel as of July

1. 1977,

A< a result of the increase jn the
price of crude il effective January 1,
1877 the additional requiremmcn: of
Foreign exchange for the import of
crude g1l during the last quarter
January—March. 1977 of the finarcial
year 1976-77 was of the corder of
Rs. 24 crores,

India has Dbilateral cooperation
arrangements with Imq, Iran, UAE,
Kuwait and Saudi Arabia. In the
multilateral fleld, India has workt._:d
together with the OPEC countries in
the varioug meetings of the mnon-
aligned movement. The question of
oil price was an jssue under consi-
deration at the discussions in th_e
Conference on International Eccnomic
Cooperation held jn Paris. India has
tried to impress upon them the need
for adequate differential and reme-
dial meacures to protect the interests
of oil importing developing countries
in times of rises in ofl prices. Al-
though nd agrdement was reached on
oil—pricing our problems and 1““’;
rests are now better understood an
appreciated,
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Incidence sof Ticketless Travel

\ N
209. SHRI S, R. DAMANI: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) the incidence of ticketless tra-
vel during 1876-77 and how does it
compare with the previous two years;

(b) whether reports. have reached
Government that ticketless travel is
again on the increase since the begin-
ning of this year; and

(c) if so, what {s it due to and the
steps taken to curb jt?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The number of ticketless tra-
vellerg detecied on the Indian Rail-
ways during the years 1974-75, 1975-
76 and 1976-77 are indicated below:—

No. of persons
detected travelling  without
Year tickets or with
improper tickets

1974-75 16,86,649

1972-76 23.39,161

1976-77 . . 24,46.478
(b) No.

(c) The ticket checking organisa-
tion on Railways consists of:—

(i) Stationary Ticket Colleclors
who are posted at stations for
manning the gates. They check
the tickets of passengers entrain-
ing and collect the tickets of those
detruining at their stations; and

(ii) Travelling Ticket Examiners
who check the tickets of pssen-
Rerg in running trains and work on
their respective sectiong to pres-
cribed programme,

Besides general checks by these
staff, the following steps are taken to
theck ticketless travel:—

1. Special massive checks against
ticketless trave] are being conduct-
ed by mobilising a large force of
ticket checking staff, Ruilway Pro-
tection Force, Government Railway
Police and Local Police personncl
under the supervision of senior
railway officers,

2. Joint drives against Llicketless
travel in co-ordination with the
State Governments,

3. Frequent concentrated rurprise
checks, especially by moving the
checking parties accompanied by
Railway Protection Force/Police
and Railway Magistrates by road
transport.

4. Incognito checks by travelling
ticket examiners in plain <lothes.

5. Replacement checkg by h:cad-
quarters and divisional ticket che-
cking equads by intereping the
trains in mid-sections,

6. Deployment of ticket checking
staff of one railway system for
ticket checking on another system.

7. Educative propaganda against
ticketless travel is carried out
among the travelling public parti-
cularly among the student commu-
nity.
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Cancellation of Trains In Mav, 1977

211. SHR] MUKHTIAR SINGH
MALIK: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government had to
suspend passenger traffic during May,
1977 in Jodhpur, Delhi, Bikaner and
Jaipur Divisions:

(b) if so, number of goods and pas-
sengers traing which were cancelled
during that period;

(c) the reasong therefor; and

(d) the financial losg suffered by
the Railways as a result thereof?

THE MINISTER OF RAILWAYS
(Prof. Madhu Dandavate):

(a) Yes.

(b) and (e). 15 pairs of passenger
carrying traing were cancelled due to
mass absenteeism of Loco running
staff and 10 pairs of passenger carry-
ing trains due to accidents for pe-
riods varying from 1 day to 9 days.
285 goods trains were also cancelled
in Jodhpur and Jaipur divisiong due
to mass mubsenteeism of Loco punning
staff,

(d) The estimated loss suffered
was approximately Rs, 18.69 lakhs.
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Stoppage of Extension in Service after
Retlremient in Rallways

212. SHRI KANWAR LAL GUPTA:
Will the Minister of RAILWAYS be
Pleased to state whether Government
propose tp stop extension in gervice
after the retiring age to all the offi-
cers in Railways?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Government have decided that no
extension of gervice will be granted
to any railway employee beyond the
uge of superannuation except in
cases where a suitable person is not
avalilable.

Re-instatement of Dismissed Railway
Employees of Past Strikes

213. SHR] F. H. MOHSIN: Mill the
Minister of RAILWAYS be pleased to
state:

(a) whether the railway employees
dismissed during the past strikes
have been reinstated;

(b) if so, how many and how mary
still remain to be reinstated;

(c¢) whether the period between
the diamissal and reinstatement would
be considered as on duty and remune-
ration would be paid to them ang if
so, what is the likely cost of such
pavment; and

(d) whether as a result of reinstate-
ment of dismissed employees, any re-
trenchment of the existing slaff would
occur and if not, how will they be
arcommodated?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) tg (d). Apparently, the MHono-
urable Member has jn mind the cases
conected with the Railway strike of
May, 1974 for which special orders
were jssued recently. On this basis,
the following information is given:
Partg (@) and (b)—

1. Permanent and’ temporary em-
Ployees.

Out of 627 who were out of service
on 28th “‘February 1877, 611 have al-
ready joined duty. Out of remaining
16:—

(i) 1 has since expired;

(il) 3 are undergoing life im-
prisonement;

(ili) 4 are undergoing trial on
charges of murder and have since
been placed under suspension after
reinstatement. Their cases can be
finalised only after the judgement
ig delivered;

(iv) whereabouts
are not known; and

of two persons

(v) 6 have not yet reporied for
duty although the orders of re-
instalement have been jssued and
intimated to them,

2. Casual Labour/Substitutes.

Out of 5,161 who were out of ser-
vice on 28th February, 1977, 4,609
have already joined duty. Out of

remaining 552:—

(i) 1 hag gince expired;

(ii) whereaboutg of 118 ure not
known; and

(ili) 441 have not yet reported for
duty although the orders of re-
instatement have been issued and
intimateg to them,

3. In regard to those whose where-
aboutg are not known, the co-opera-
tion of the railway emnglovees’ unions
has also been elicited in tracing
them,

t

4. Suspensions, -

As against 63 who were under sus-
pengion.on 28th February, 1977, the
number under suspension has)ccme
down to 15 including 4 under 1 (iii)
above. * These 153 persons were
undergoing trial on charges of mur-
der and the question of their re-
instatement can be considered only
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after the court cases against them
are finalised, ' *.:L

Part (¢)—

The period from the date of dis-
missal/removal to the date of re-
instatement hag been treated as duty
for the purposes of drawal of in-
crements, retirement benefits etc. in
the case of permanent and temporary
staff and they have been paid for
that period pay and allowances equi-
valent to subsistence allowance under
the rules.

Casual labour and substitutes
would be eligible for payment only
from the date of re-engagement.

The additional financial implica-
tions would be approximately Rs. 132
lakhs,

Part (d)—

Sufficient safeguards have been
takep to see that no one js sent out
of service due t5 the reinstatements.
According to the instructions issuced
to the Railways, adjustments would
be made against existing vacancies
and where inescapable additional
postg would be created as tempo-
rary measure to be absorbeq against
future vacancies.
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CoLstruction of railway lines in
Assam State

215. SHRI NIHAR LASKAR: Wil
the Minister of RAILWAYS be
pleased to state:

(a) Whether Government propose to
undertake the construction of rew
railway lines in Assam Stute;

(b) if so. what are the new lines
that will be undertaken in the next
two years. and

(c) the total expenditure involved?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (c): Extension of broad gauge line
from New Bongaigaon to Gauhati is
already in progress. Surveys for the
following new lines falling wholly
and partly in Assam have been com-
pleted or are in progress at present: —

1. Silchar-Jiribam rail link.

2. Jogighopa/Pancharatna-Daren-
giri BG link.

3. Balipura—Bhalukpong M.G. lir.k,
4. Gauhati-Burnihat BG link.

5. Gauhati-Dudhnai link.

6. Lalaghat - Lalabazar - Sairang
link.

7. Murkongselek-Passi Ghat.
8. Tipling-Itanagar link. *
9. Amguri-Tuli rail link.

10, Tezpur.Bhomor agurl extension
Due to severe constraint of resources
at present, it is not possible to sccom-
modate more works unless the pro-
jects are approved gy the Planning
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Commision and allocation of addi-
tional funds ensured by them on
developmental consideration. It is,
therefore, too early to indicate the
projects to be taken up in the next
two years and their cost etc.
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Wells drilled in Bombay High

217. SHRI F. p. GAEKWAD: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(2) how many wells in the ‘Bombay

High' structure covering the whole

.‘.....’T - b

e T

— -

i

continental shelf spreading between
Okha to Konkan have been drilled by
the Oil and Natural Gas Commission

for off-shore exploration and produc-
tion of crude oil;

(b) how many new wells are pro-
posed to be drilled by the end of
1976-77 and during the next five
years;

(c) name of each structure and the
distance between different places on
West Coast of Bombay High; and

(d) annual production of oil from
each well and the estimated produc-
tion from the new wells?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZFRS
(SHRI H. N. BAHUGUNA): (a) 49.

(b) 24 wells were drilled during
1976-77. During 1977-78, it is propos-
ed to drill 38 wells in the area; pro-
gramme for the future years would
depend on the results of 1977-78 dril-
ling.

(c) It is not in the public interest
to give this information.

(d) The annual production rate
from the B existing ‘production wells’
is around 1.75 million tonnes. Targets
of production during 1977-78 and
1978-79 @are 250 and 4.75 million
tonnes respectively.

Replacemen; of Wooden sleeperz with
Cement Concrete Sleepers «

218. SHRI P. K. DEO: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways are re-
placing the wooden sleepers with
pre-stressed Cement Concrete slee-
pers; .

3 4

(b) it sn, what is the annual re-
quirement of all Railways in the
country;

(c) who are the pre;ent suppliera
of these Pre-stressed Cement Con-

crete gleepers to_Railways ang _the

¥

. e e = . e
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quantity each firm supplies annually;
and

(d) the price of each such sleeper
for Broad Guage ang Metre Guzge?

THE MINISTER OF RAIWAYS
(PROF. MADHU DANDAVATE):
(a) No. Concrete slepers are planned
to be used in high speed and heavy
density Broad Gauge routes with
long-welded track. Wooden sleepers
are also being used to the maximum
extent they are available in the coun-
try.

(b) The requirement is of the order
of 2.0 to 2.25 lakhs numbers per
annum at present which may pro-
gressively increase to about 7 lakhs
per annum in about 4 to 5 years.
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(e) Although contracts have been
entered into with 9 firms for supply
of pre-stressed concrete sleeprs situ-
ated in various parts of the country,
only 5 firms are actually making
supplies and the other four have yet
to commence production A statement
indicating the quantity of sleepers
ordered and supplied by each firm
annually vis-a-vis orders placed is
attached.

(d) The price of a concrete sleeper
is Rs. 2565 per sleeper for Broad Gauge
inclusive of elastic fastenings. 'The
average price paid to the supplier is
Rs. 140 per sleeper. There are no
concrete sleepers for Metre Gusge at

present.

Statement

Supply position of cocrete sleepers

Qty. Averege
ordered annual
expected
supply
as per
contract

Supply from

Quantity Supplied Remarks:

Upto
Upto  74-75 75-76 76-77 March
March 77

L]
4

MONOBLOCK

Nos.
M/s. Dava Engg. Works,

Gaya. 2,25,000 50,000

M/s. Indizn Hume Pipe

Co., Jhansi 3,52.671 75,000

M/ s. Hindustan Housing
Factoty, New Dethi . 1,20,020 50.000
M/s. Mys re Stricturals
Ltd., Hyderabad 2,15,000 §0,000
M/s. co-crete Products
and Construction Co.,
Madras . . 2,25,000 50,000

M/s. Satyanarayana Bros.

Budni : 2,05,000 50,000

M/s. Usha  :Prestressed
Sleeper Udyog, Bharat-
pur ; . .

M/s. Orissa Concrete
Products, Jarsuguda

M/s. Jay Prestressed Pro-
ducts, Kosi Kalan.

2,325,000 $0,000

1,00,000 30,000

1,00,000 30,000

7386 12574 21422 8395 49,795
7650 31332 26108 66.479
3338 17259 37921 33996 95.80.4

Nil  Nil Nil 20,249 20,249

276 1761 14777 31178 47,992

Yet to
Nil  Nil Nil Nil Nil comme-

rece Pro-

duction.
Nil Nil Nil Nil Nil Do.

Nil Nil Nil Nil Nil Do.

Nil Nil Nil Nil Nil Do.

Total 2,80,319 Nos.

.~
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Transferred High Court Judges
L]

219. SHRI HARI VISHNU KAMATH.
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) how many of High Court
judges transferred during the period
of Internal Emergency have requested
since 21st March, 1877 for a return to
their former High Courts; and

(b) if so, whether their requests
have been acceded to?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Since 21st March, 1577,
seven High Court Judges transferred
during the period of Internal Emer-
gency from one High Court to another
have requested for their retransfer to
their former High Courts.

(b) Their requests are under consi-
deration of the Government.

Survey fop Guruvayur-Knttipuram
Railway Line

220. SHRI V. M. SUDHEERAN, will
the Minister of RAILWAYS be pleased
to state whether ary actiou has been
taken regarding the survey of Gurva-
yur-Kuttipuram railway line?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): A
preliminary engineering-cum-TrefMe
Survey has been completed for cons-
truction of a railway line from Trichur
to Kuttipuram via Guruvayur,

T
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Final Estimates for Constructiomn of-
Fertilizer Factory and Township at
Talcher (Orissa)

222. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state the fina] estimate for the cons-
truction both of the Fertilizer Factory-
at Talcher (Orissa) and the Township-
including roads and water supply etc.?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): The
fertilizer plant at Talcher is present-
ly estimated to cost Rs. 174.12 crores
inclusive of Rs. 5.79 :rores for the
township including roads and water
supply. These estimates are on the
basis that the project would go into
commercial production on 1st April,
1978
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Demand for improvement in facilities
for Lawyerg ang people in courts

226. DR. VASANT KUMAR
PANDIT: Will the Mirister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state,

(a) whether the New Delhi Bar
Association submitied to Government
a petition on or about 29th April, 1977
demanding improvement in facilities
at places where courts function;

(b) whether facilitieg for lawyers
and the people at Parliament Street
are most inadequate; and

(c) whether Goverpment propose tor
shift the courts from Parliament
Street to Patiala House and the Delhi
High Court to_its newly constructed
building, if so, »whefl" ko o

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
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DER): Aa) and (b). The New Delhi
Bar Association submitted a petition
dated 27-4-1977 to the Minister of
Works and Housing stating, inter-alia,
that facilities for lawyers and the
people at Parliament Streer were
most inadequate and requested that
the Courts be shifted to Patiala House.

(¢) It has been decided to place
Patiala House (excluding the main
building) at the disposal of the Delhi
Administration for allotment tc the
New Delhi Courts after screening
their requirements. This allotment
will be temporary, pending construc-
tion of courts buildings on a plot of
land being allotteq for the purpose.
As regards the Delhi High Court it
has already been shifted to its newly
-constructed building in the last week
of September, 1976.

Enquiry into train accident at Sevur

227. SHRI BHAGAT RAM: Will
the Minister of RAILWAYS be
-pleased to state the findings of the
enquiry into the accident that took
place at Sevur near Katpadi South-
-ern Railway) on the 30th March,
19777

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
*The Additional Commissioner of Rail-
way Safety, Bangalore, has held a
statutory inquiry into this accident.
According to his preliminary report,
"he has not come to any conclusion so
far. Certain technical aspecls are still
iunder his examination,

‘Keraly Government request for elec-
trification of Raliway lines In Kerala

228. SHRI K. A. RAJAN: wul the
Minister of RAILWAYS be pleased
10 state:

(a) whether 3 request from the
Kerala Government for the electrifi-
-cation of Railway line in the State is
lying before the Government for &
Jong time;

JUNE 14, 1977
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(b) whether the State Government
has offered electricity at concessional
rates; and

(c) if so, what is the reason for
delaying Government's decision there-
on?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) Yes.
(b) Yes.

(c) A cost-cum-feasibility survey
for electrification of Olavakkot-Tri-
vandrum Central Section was ordered
in April, 1976 and the same has been
completed. Report iz under compil-
tion by Southerp, Railway. Final
decision in regard 1to electrification
will be taken on receipt of the pro-
ject report and will depend upon
availability of financial resources and
ander-se priorities of all electrifica-
tion projects.

Reward to loyal workers and officers
of CLW,

229. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of rewards other
than employment of their gons and
daughters given to the loyal workers
at Chittaranjar Locomotive Works;

(b) the number of dependents of
loyal workers recruiteq at Chittaran-
jan Locomotive Works after strike in
M.y v lw‘; and

(c) whether the nfficers have zlso
been rewarded in this regard and if
so, what ig their number?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The details of benefits given are
as under: —

No. of those who were granted the
benefits.

1]
(i) Cash awards 9R
(ii) Advance increment 524
(lll) Extenasion of service 7
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5
(b) The number of wards of Rail-
way staff who got employment 240,

{c) 135 officers were rev:rarded.

Derailment of traln between Koraput
ang Araku

230. SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be
Pleased to state:

{a) whether a goods train Jloaded
with iron ore derailed between Kora-
put and Araku stationg on 9th April,
1nm7; '

(b) if so, the loss suffered by Rall-
‘waysg &g g result thereof;

(c) whether the Railway accidents
have increaseq in March-April 1977
ag compared to the corresponding
period of 1975 and 1976; and

(d) if so, the main reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The cost of damage o railway
porperty such as rolling stock and
permanent way has been estimated at
approximately Rs. 1,69,000.

{c) No.
(d) Does not arise.
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Drilling of wellg by Carlsberg Nalomas
in Bengal-Orisea Basin

232. SHRI M. N. GOVINDAN
NAIR: Will the Minister of ’!ETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Carlsberg Natomas
of U.S.A. have drilled only. two wells
in Bengal-Orissa besin which indi-
cated massive gas reserves;

(b) whether this firm did not ghow
much interest and gave up further
drilling; and

(c) if so, whether the Oil and
Natura] Gas Commission hag been
given all the relevant data collected
by the Carlsberg for further analysis
and interpretations and other facts
thereof?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(c). The two exploratory wells dril-
led by them in Bengal-Orissa basin
did not indicate evidence of.the com-
mercial accummulation of hydro-

-
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carbons. The second well drille¢ in
the basin was abandoned as a dry well
in April/May, 1976 and since then the
contractor hag been evaluating data
and making efforts to get other com-
panies interested in sharing the cost
of continued exploration in the area.
Under the terms of the contract the
foreign firm has to declare by erd
June, 1977 whether it intend to conti-
nue exploration operations in the area
or it wants to terminate the contract
effective from August 1 1977. If the
contract is terminated, the ONGC will
no doubt examine the question of
further exploration in the area based
on jts own evalution of the dzta/
prospects of the area.

Extension of Agra-Delhi Express
traing upio New pelhi.

233. SHRI SHAMBU NATH
CHATURVEDI: Will the Mimster of
RAILWAYS be pleased to state:

(a) whether Government’s attention
has been drawn to the fact that 63 and
64 express trains introduced on the
Agra-Delhi route have been robbed of
much of their utility because of the
origination and termination of these
trains at Hazarat Nizamuddin instead
of New Delhi; and

(b) whether Government propose to
extend these trains upto New Delhi for
the convenience 2 the trave:ling public
angd higher earnings?

THE MINISTFR OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
63/64 are Avadh Expresses running
between Lucknow and Agra. How-
ever, utilising the lie over period of
this rake gt Agra, a new train called
149/150 Qutab Express has been in-
troduced bhetween Agra and Hazrat
Nizamuddin—which has been develop-
ed as a satellite terminal to provide
relief to the main terminnals at Delhi
ang New Delhi.

(b) Extension of these trains to
and from New Delhi is operationally
not feasible due to lack of adequate
terminal facilities at New Delhi.

JUNE 14, 1977
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Tata-Amritsar Express

235. SHRI SHEO SAMPAT: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whethey the Tatg Amritsar Ex-
press does not stop at Mahuariya in
District Mirzapur in Uttar Pradesh
and the people of Mahauria have to
face great inconvenience due to non-
availabllity of this facility;

(b) whether this train runs every
aMernate day and not daily;

(c) whether there is any proposal
to run this train daily and make ar-
rangements for its stopping at Mahu-
ariva to give relief to the people; and

(d) if so, by when?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (d). 161/162 Tata-Amritsar
Express is not scheduled to stop at
Mahuariya station. Increasing the
stoppages of this Express train will
not be in keceping with the need to
continue this as a fast expres; train
for through passengers. 161/162 Tata-
Amritsar Expresses are at present
running four times a week. Increase
in the frequency of these trains to
daily service is not feasible at present
due to constraints of resources and
lack of line capacity on some of the
sections enroute. The matter would,
however, be reviewed when further
facilities become avallable.

0. & N.G.C. Deal with Hungary for
Oi] Exploration

236. SHRI AJIT KUMAR SAHA:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state;

(a) whether the Oil and natural
Gas Commission hag selected Hungary
to wundertake ©Oil exploration in
Ramshahar, Himachal Pradesh on a
contract drilling basis; and

(b) if so, what are the terms and
conditions of the deal?

“THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir. The Oil and natura] Gas Com-
misison has entered into a service
contract with CHEMOKOMPLEX of
Hungary in March, 1977 for drilling
Ramshabar well.

(b) Main terms and conditions are:

(i) The Contractor will depute
an agreed number of techni-
cians for drililng the well.

(ii) The Contractor will be paid
as remuneration for each day
of operation, Rs. 18000 for a
minimum period of 100 days.

(iii) The ONGC will make avail-
able on site one drilling rig
with all necessary eguipment
and materials.

(iv) Contractor will hand over all
the data on the well to ONGC.

Steps 0 reduce over-crowding im
Trains

237. DR. BIJOY MONDAL: Will the
Minister of RAILWAYS be pleased to
state:

(a) the steps being taken to pro-
vide necessary accommodation in
second class compartments for re-
ducing over-crowding and ensure at
least one seat to each ticket holder;

(b) what are the reasons that book-
ing offices are allowed to sell tickets
of the second clasg in excess of the
sitting accommodation in gach train;
and

(¢) what improvement he proposes
to introduce in thig regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Periodical censugs of occupation
of all non-suburban passenger carry-
ing trains is taken on the Railways
twice a year to asseg the extent of
occupation in each train and on the
basis of results of the censuses and
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having regard to the availability of
requisite resources, steps have been
taken to introduce additional trains
and also to extend the runs and aug-
ment the loads of existing trains to
eliminate overcrowding and meet the
requirements of passenger traffic on
different routes. This is a continuing
process. On all long distance Mail/
Express trains, reserved accommoda-
tion is provided in al!l classes of travel.
The entire accommodation in some
selected Mail/Express long distance
trains is reserved and every passen-
ger has a reserved seat/berth.

(b) Issue of unreserved rml tickets
cannot be corolated with the avail-
ability of accommodation in trains at
varioug points. In the event of accom-
modation not being available in the
train, however, passengers can sur-
render the tickets and get full refund
thereon. .

(c) Efforts are made to reduce the
gap between demand and supply by
providing more accommodation as in-
dicated in (a) above,
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Allotment of Sale Agencies of Fer-
tllizers in Assam

240. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government have de-
cideg to give priority in the matter
of allotting cal. agencieg of fertili-
zers to unemployed youth from the
Harijan, Adlvasl, Scheduled Caste,
Scheduied Tribe communities; and

(b) it s0, how many of them have
Rot such agencies in Aasam?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): :a) The

L%
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manufacturers of fertilizers adopt a
multi-agency approach for fertilizer
distribution; cooperatives, insti-
tutional agencies and a wide net work
of private dealers. The distribution
pattern followed by the pu}lic sector
fertilizer manufacturers under the
control of this Ministry is indicated
below: —

The Fertilizer Corporation o India
have*as their dealers, the iostitutional
agencies including cooperatjves, dea-
lers appointed from among educated
unemployed, disabled ex-servicemen
ang private dealers. Any cpoperative
or institutional agency can become a
dealer of the Corporation merely by
placing the orders supported by ade-
quate financial arrangements. Edu-
cated unemp:oyed dealers are : ~point-
ed by inviting applications through
advertisements; preference is given to
unemployed - agricultural graduates.
Dealers from among disabled ex-
servicemen are appointed on ‘he
specific recommendations made by the
Director General of Resettlement,
Armed Forces. Private dealers are
appoined by inviting applications
through advertisement, for appoint-
ing private dealers, the Corporation
inter-alia, takeg into account the
financial viability of the applicant,
his status jn having deait with agri-
cu:tural inputs, for a minimum period
of three years, his past conduct in
business etc.

Of the other two public sector
fertilizer units under the control of
this Ministry, Madras Fertilizers
Limited have long-term marketing
arrangements with nine marketers,
two from the private sector and
seven from the cooperative sector.
Fertilizers and Chemicals Travancore
Limited also follow a multi-agency
approach in distribution of fertilizers
and the conditions laid down by them
for appointment of dealers are fur-
nishing of security, ability to market
the fertilizers and to provide requisite
services including promotional acti-

vities.
Jd-
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’ G0vun:'nent do not control the
dealership policy followed by the
manufacturers of fertilizers in the
private sector. The manufacturers in
the private sector, while appointing
private dealers take into account fac-
tors such as business experience and
reputation of the applicant, availabi-
lity of storage facilities with him, fin-
ancial soundness etc,

Manufacturers do not maintain
details of their dealers on the basis of
caste, educational background etc.

Introduction of Flectric Trains in
Kerala

241. DR. V. A SEYID MUHAM-
MAD: Will the Minister of RAIL-
WAYS be pleaseq to state whether
Government ,propose to introduce
electric trains on all railway lines in
Kerala in view of the fact that
Kerala js a surplug State in the pro-
duction of electricity?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Not at present,

Derailment of G.T. Express at Sindi

242, sHRI SANTOSHRAO GODE:
Wil]l the Minister of RAILWAYS be
pleased to state:

(a) whether recently 18 Up G.T.
Express derailed at Sindi Railway
Station in Wardha district;

(b) if so, the causes o’ derailment;
and

(¢) the extent of damage to Rail-
way property and humap life?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes. The accident took place
on 24-5-19717.

(b) The Additional Commissioner
of Railway Safety, Bombay has held
hig statutory jnquiry into this acel-
dent. According to hig , provisional
finding, the accident was due to the
failure of railway staff.

JUNE 1471977
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(c) The cost of damage_to railway
property was estimated at spproxi-
malety Rs, 3,81,794/-. In this acci-
dent, one person sustained grievous
and 7 simple injuries.

Trains from Pathankot to Kangra
Valley

243, SHRI DURGA CHAND: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the passengerg tra-
velling from Pathankot to Kangra
Valley face great hardships a3
Pathankot ig not the terminal for
any train; and

(b) if so, whether jt is proposed
to start any additional train or to
attach additional bogies to present
trains at Pathankot to cope with the
rush of passengers for Kangra Val-
ley?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No.

(b) Does not arise.
Srinagar Expresg

244, SHRI DURGA CHAND: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there ig no connecting
train for Kangra Valley at Pathan-
kot for the pessengers travelling in
Srinagar Expresa from New Delhi:

(b) whether these passengers have
to wai; at Pathankot to catch a train
or Bus for Kangra Valley for many
hourg causing great hardshipg to
thess passengem;

(c) whether any study hay been
made in thig respect; and

.(d) if so, what steps are Deing
taken tg otary Srinaga; Expreas from
New Delhi at or after 18.00 hrs. faci-
litating the passengers to have a con-
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necting train at Pathankot for Kangra 1PB 1P?J
Valley? Pathankot Dep: 7.00 9.15

THE MINISTER OF RAILWAYS Conversion of Pathankot-Joginder
(PROF. MADHU DANDAVATE): Nagar Narrow Gauge Line to Metre/
(a) to (d). At present 59 Up Broad Gauge Line
Srinagar Express is schaduled to
leave New Delhi at 16,05 hours ar- 245, SHRI DURGA CHAND: Will
riving Pathankot gt 03.20 hours, At the Minister of RAILWAYS be pleas-
Pathankot this train provides connec- ed to state:

tion with 1PB Pathankot-Baijnath
Paprola Passenger which is scheduled under consideration of Government
to leave Pathankot at 7.00 hours, It to convert narrow gauge line £

is not possible to change the depar- Pathankot to Joginier Nagar irto
ture time of 59 Up from New Delhl Metre gauge/Broad gauge;

to 18.00 hours due to non-availabilily

(a) whether there is any proposal

of platform at New Delhi and path (b) whether any survey has been
enroute at that time. Moreover made in thig regard and if so, the
589 Up Express has been scheduled to findings thereof; and
lJeave New Delhi at 16.05 hours to as (¢) wha

t is the average number of
to make thig train arrive Jammu line
Tawi eprly in the morning at 805 passengerg travelling on  this o

dall
hours to enable the tourists to 1emch e

Kashmir same day.

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
For Kangra Valley passengers, (a) and (b), No.

33 Up Jammu Mail provides conveni- (c) According to the last census of

ent connections at Pathankot as indi- passenger traffic held in April, 1977
cated below:—

the average percentage of occupation
of 2 pair of trains running on the

33 Up Jamrmu Mail Pathankot Arr.06 45 sectio was ag under:—
Pathankot  Jawanwala- Kangn Baijrath Jeginder
shahr Pippls Nagar
Clan . . . I II | Il 1 11 I II I II
1 PB] . . . 42 77 60 140 6 141 .. 29 .. 48
2. PB] . . . 47 B0 73 148 49 70 9 43 .. 22
1 PB . . . . 44 90 §6 143 6 143 .. 6 -
2PB . . . A 45 75 28 71 45 7% .. 12 .
Review of working of narrow gauge review the working of the narrow
lines gauge lines in the country; and
246. SHRI DURGA CHAND: Will (b) if so, the broad features there-
the Minister of RAILWAYS be pleas- of?
ed to state:

THE MINISTER OF RAILWAYS
(a) whether there ig any proposal (PROF. MADHU DANDAVATE):
under consideration of Government to (a) and (b). No. However an
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¥ o
annual review regarding the working
of all Branch Lines including narrow
Bauge sections on the Indian Govern-
ment Railways js carried out so ag to
determine the extent of gain/loss
incurred in running such lines,
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Rai] connection between Jhalawar City
and Jhalawar Road

248. SHRI CHATURBHUJ: Wwilk
the Minister of RAILWAYS be pleas-
ed to state:

» ~(a) whether there has been a cons-

tant demand since the ddys o merger
of princely States for linking Jhala-
war city and Jhalawar Road with a
railway line In Jhalwar district in
Rajasthan; and

(b) whether it is proposed to accord
priority to Jhalawar Road in the
context o’ Government policy of lay-
ing new railway llnes in economically
backward areas and if s0, by what
time?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes,

(b) No survey has been carried out
for the proposed line jn the past.
There is paucity of funds at present.
The proposal may have to wait till
the resource position improves.

Research in Drug Indusiry

249, SHRDI R. KOLANTHAIVELU:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the steps taken' by Government
to promote and intensify rescarch io
the drug inductry; .
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\ ;

(b) whether there are many cases of
sub-standard quality of the drugs
being produced; and

(c) If so, the action taken by Gov-
ernment to obviate the risks tg human
life?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA): (a)
The following steps Lave been tuken
to promote and intensify the research
in the drug industry:—

(i) Industrial udnertakings, other
than those falling within the
purview of the MRTP Act
and FERA which take up
the manufacture of any item
based on the technology

. wdeveloped by any of the
laboratories established | by
the Council of Scientific and
Industrial Research and
laboratories approved by the
Department of Science and
Technology wil] be exempted
from the licensing provi-
siong of the IDR Act. This
facility wil] also be available
in respect of sponsored re-
search udnertaken by Natio-
na] Laboratories on behalf of
industrial undertakings, in
respect of projects spproved
by the Deptt. of Science &
Technology having due re-
gard to their priority and
relevance to econmy,

(li) As per Import Trade Control
Policy for 1977-78 all recog-
nised research and develop-
ment units will be eligible to
import their requirement: of
raw materials, components,
Instruments equipment and
canalised items etc., for re-
search and development pur-
poses without g licence up to
Rs. 5 lakhg per anmum.

In the Drug Industry a good num-
ber of drug manufacturing units
have registereq R & D unit. In
Chapter VII anqd Annexures thereto
°f the Report of the Committee on
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Drugs and Pharmaceutical Industry
some recommendationg have heen
made und the same are still under
consideration of the Government. A
copy of this Report was laid on the
Table of the House on 8-5-75.

(b) and (c¢). Information is Yeing
collected and will be laid wvn the
Table of the House,

Development of Broad Gauge Lines
in Rajasthan

250. SHRI KRISHNA KUWAR
GOYAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Rajasthan has heen*
experiencing difficulty in its industrial
development for want of proper deve-
lopment of "~ broad gauge lines and
ratlway yard facilities in the State;
ang . )

(b) the prospective plan for the deve-
lopment of railway lines in the State?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Considering the need
for broad gauge lineg in Rajasthan,
Government huve approved conver-

sion of Suratgarh-Bhatinda and
Delhi-Ahmedabad lines into  broad
gauge.

Survey for a new metre gauge line
from Bikaner to Chattargarh which
will serve Rajasthan Canal Area has
also been included in the current
year's budget.

Surrender of Class II1 and IV Posis
during Emergency

251. SHRI A. K. ROY: Will the
Minister of RAILWAYS bg pleased
to state:

(a) whether a large number of Per-
manent posts in Class III and Class
IV cadres have been surrendered

during emergency;
—
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(b) i so0, the actual figures of such
surrendered posts category-wise and
Division-wise; and

(¢) action taken by Government for
restoration of these surrendered posts
pursuant to the policy of Govern-
ment to solve acute unemployment
problem?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
fa) to (c). No orders had been issu-
ed by the Railway Ministry during
emergency to surrcnder any perma-
nent or even temporary posts. How-
ever, depending on the operational
and administrative needs certain
posts may have betn  surrendered
and alternative posts to the required
alicol created.

- -

Phanbad District Co-otdlnatiam -(om-
mittee of Employees and Workers
Associaflon in Dhanbad

252. SHRI A, K. ROY: Wil] the

Minister of RAILWAYS be pleased
to state:

(a) whether the representation
dated 6-5-77 sent by the Convener
Dhanbad District Co-ordination Com-
mittee of employees and workers
Associations, Dhanbad about injustice
to the victimised casual labourers
and substitutes, their re-transfer to
the former posts and position and the
misdeeds of Railway Authority in
regard to the reinstatement on Shri
K. C. Roy Choudhury, ASM/Dhanbad
disregarding the directive of the
Ministry has been received;

(b) if so0, the reaction of the Minis-
try; and

(c) the remedial action taken on the
issues raised therein?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
() The representation has not been
received in the Railway Ministry

but hag been received by the Eastern
Railway,
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(b) and (c). The detailg of
representation are being obtained
from the Eastern Railway and the
matter will then be looked into.

the

Enquiry agalnst A.D.M.O. Patratu,

Eastefn Rallway

253. SHRI A. K, ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether the representation
dated 15-4-77 demanding enquiry and
action against A.D.M.O./ER/Patratu
for his inhuman action, resulting in
unfortunate premature death of the
daughter of Shri Gouranga Dutta,
Shunting Jamadar, Patratu (Ex, vic-
timjsed Staff of RYy. Strike) on
2Y.2-77, bas been received; and

(b) if so, the action taken In this
regard by the Ministry?
-

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) A representation dated 12-4-77
had been received.

(b) The matter was enquired into.
No negligence could be attributed

against the doctor who treated the
case,

Resolutiong passed on 8th May, 1¥71
at Dhanbagd

254 SHRI A, K. ROY; Wil]l the
Minister of RAILWAYS be pleased
to state:

(a) whether the copy of the resolu-
tions passed in the mass meecting of
Railway employees on the occasion
of celebration of 8th May, 1977 at'
Dhanbad has been received; and

(b) if so, the action taken on the
respective resclution?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
() Yes. e 1

1 ' .
(b) The matter is recelving atten-
tion. . a2y
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Shortage of High Speed Diesel

255, SHRIMATI MRINAL ZORE:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there is shortage of
supply of high speed diesel oil in
some parts of the country;

(b) if so, what steps have been
taken to meet the demand; and

(c) whether any further imports

have been proposed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
Due to a sudden spurt in demand,
some shortageg of very brief dura-
tiong were experienced in relation to

High Speed Diesel in certaip areas of -

North-West India during the zecond
half of May, 1977.

(b) - Despatches were stepped up
to these locations to meet the addi-
tional demand ang the position was
monitored on a day-to-day basis. As

a result, full demands of HSD were
met,

(¢} In addition to the normal im-
ports from USSR under the Trade
Plan, some further jmports have been

arranged during the month of June,
1977, h

Notices to Companies on Advertise-
ments in Souvenir of Political Parties

256. SHRIMATI MRINAL GORE:
DR. BAPU KALDATE:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have
issued notices to registered compa-
nies to report the number of adver-
tisements issued to souvenir or other
publicity  literature of political
parties;

(b) if so, the facts thereof; and
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(c) number of advertisements and
the amounts given to Congress Party
(I) through them prior to Lok Sabha
Elections in 19777

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) ang (b). The Registrars
of Companies have written tg public
limited companieg and the companies
belonging to large Industrial iIouses
to furnish details of .amountg paid,
if any, to political parties during the
period 1-1-74 to 31-3-77 for inserting
advertisementg in souvenirs/bulletins
published or to be published by them.

(c¢) These particulars have not yet
been received,

Irregular Reservation and sale of
tickets at Delhi, New Delhi and
Bombay

257, SHRIMATI MRINAL GORE:
SHRI BRIJ BHUSHAN
TIMAR
DR. BAPU KALDATE-

Will thel Minister of RAILWAYS
be pleased to state:

(a) whether Government{ have
taken any steps to stop irregular
reservation and sale of railway tickets

at Delhi, New Delhi, Bombay Central
and V.T.;

(b) if so, the sahent features there-
of; and

(c) number of persons and travel
agents apprehended till May 20, 1977?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The following important steps
have been taken:

(i) The time limit for adwvance
reservation has been made six
months to avoig blocking of

.- accommodation by unautho-

rised agents and other un-

M social elements;
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(ii) Reservation procedures have
been streamlined and ar-
rangements tightened up and
surprise checkg including by
the Vigilance Department
have been intensified,

(iii) Additional booking windows
and reservatipp counters are
opened and their working
hours extended during rush
periods to cater to the re-
quirements of passengers;

{iv) Additional accommodatiop hag
been provided by introduc-
ing new ftrains, augmenting
the loads of existing ftrains,
extending their run,- increas-
ing the frequency of weekly/
biweekly traing gnd running
of a large number of holiday
specials,

{c) During the period 1-1-1977 to
20-5-1977, 348 persons and travel
agenty were detected/apprehended in
Bombay and Delhi.

Import of Penicillin from Farmafin of
Italy

258. SHRIMATI MRINAL GORE:
DR. BAPU KALDATE:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERg be
pleased to state:

{a) whether the Indian Drugs and
Pharmaceutical Limited has entered
into a technical collaboration for the
import of penicillin with Farmafin,
an Italian firm;

(b) whether any tenders were in-
vited for the import of penieillin;

(c¢) whether Farmafin had partici-
pated in the tender; angd

(d) if nof, on what terms and con-
ditions-the tender for import of peni-

A

~1lin was awarded to Farmafin?
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THE MINISTER OF PETROLEUM,
CHEMICATS & FLRTILIZERS (SHRI
H. N, BAHUGUNA): (a' No technical
‘¢ollaboration agreement for import of
penicillin with Farmafin, an Italian
firm, has been entered into by the
Indian Drugs & Pharmaceuticals.
The import of penicillin is banned.

(b) to (d). Does not arise.

Fatal Accidents in Workshon in CLW

259. SHRIMATI AHILYA P,
RANGNEKAR: Will the Minister of
RAILWAYS be pleased fo state:

(a) the number of fatal accidents
during the last two years in the
workshop in Chittafanjan Locomotive
Works;

(b) how these have been tackled;
and

(e) the steps taken to minimise
the accidents?

THE MINISTER OF RAILWAYS
MADHU DANDAVATE):

(b) and (c). In order to prevent all
possible accidents in the Workshop
of the Chittaranjan Locemotive Wdtks,
the statutory safety measures preserib-
ed under the Factories Act are compli-
ed with. The need to use safety beltls
while "attending to hazardous work
hag also been emphasiseq besides
staff having been made safety
conscioug By personal contact, Tectures,
ang display of posters.

Recruitmen{ of Castal Labourers at
CLW

260, SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RATLWAYS be pleased to state:

(a) the number of casual labourers
employed at present at Chittaranjan
Lodomotive Woiks; ‘;g»}
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i (b) whether there is any rule for
recruitment of cmsual labourers; and

(c) if so0, the salient features there-
of?

THE MINISTER OF RAILWAYS

(PROF, MADHU DANDAVATE):
(a) 158.

(b) and (c). Casual labourerg are
engaged for works of seasonal.
sporadic or intermittent nature.
Employment of casual labour on

works of casual nature such as clea-
rance of debris refuse, seasonal re-
pairing works inside the workshop
premises, eic, is also allowed.

Restrictions imposed hy C1V¥/ Admin-
istration on Cultural Functions

261. SHRIMATI AHILYA ‘P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any restric-
tion imposed by the Chittaranjan
Locomotive Works Administration on
holding of cultural functions; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). No restriction is imposed
whep cultural shows are organised in
the premises of the respective organis-
ations.

Demands of the Rallwaymep

262. SHRI PRASANNBHAI
MEHTA:

SHRI CHITTA BASU:

SHRI S. R. DAMANT:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have as-
certained the position of the demands
of the Railwaymen; how many of
them had been accepted and on what

p !
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demands the disagreement was there;
and

(b) whether all such demands will
be looked into afresh ang efforts will
be made to accept them?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Ag already poiated out 1n
reply to Unstarred Question No. 26
answered on 54-77 the policy of the
Government is to consider all genuine
demands that the recognised Federa-
tions put forward and examine them
in depth in the context of the re-
sources available. '

The two Railway Labour Federa-
\ions, viz., A.LR.F., and N.F] K. enjoy
negotiating facilities with the Ministry
of Railways. and“Thémr demands .ase
.efamin@®l and discussed during the
meetings under the Permanent Nego-
tiating Machinery.

Efficiency of Railways due to Over-
hauling

263. SHRI PRASANNBHAI
MEHTA:

SHRI BRIJ BHUSHAN
TIWARIL:

SHRI KANWAR LAL GUPTA;
SHRI VASANT SATHE:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether he has decided to re-
structure the Railway Ministry;

(b) if so, the main points thereof;
and

(c) to what extent will the over-

hauling of the Ministry improve the:

working and efficiency of the Rail.
ways?

THE MINISTER OF ' RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (c). The matter is under consi-

deration.
k]

-

II8-
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) hg;l to Study Poll Reforms
o ™ - ’ e

264, SHR] PRASANNBHAI MEHTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have
taken final decision to appoint a panel
to study the poll reforms;

(b) if so, the main points to be
examined by the panel;

(c¢) whether all the points raised
by the Dpposition members and Shri
Jayaprakash Narayan before 1977
election will be taken into considera-
tion; and

_(d) the time by which the final
reptn?’ will be submitted by the pamel
to Government?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): {a) Thera is no prcposal lc
appoint a panel to study poll reforms.

(b) to (d). Do not arise.

Company Donations to Political
Partles

265. SHRI PRASANNBHAI
MEHTA:
SHRI VASANT KUMAR
PANDIT:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the attention of Gov.
ernment has been drawn to various
newspaper reports about large am-
ounts of funds given by public limit-
ed companies for issue of advertise-
ments in souvenirs published by a
particular politica] party;

(b) whether the Ministry of Law,
Ju:tice and Company Affairs wrote
a letter on Bth March, 1977 to the
Federation of Indian Chamber ,of
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Commerce and Industry stating that
payments for such advertisements
were not donations and would not
attract any penal provisions under

Section 293-A of the Companies Act;
and

(c) whether on a writ filed by four
limited companies, the Bombay High
Court has not agreed with aforesaid
interpretation given by the Ministry?

THE MINISTER OF EDUCAT.ON.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yer, Sir.

(b) In the le'ter dated Pth hlarch.
1977 it was clarified to FICCl that
expenditure incurred by companieg on
advertisemersw-in souvdnirs. bulletins,
magazines elc. were not donations/
contributions to political parties sn as
.to attract section 2[3A of the Compe-
nies Act, 1956.

(c) No naotice of any writ petition
and/or suit has been served nn the
Government in any lega] proceedings.

Transfer orders about Judges chal-
lenged In Supreme Court

266. SHRI P. G. MAVALANKAR:
SHRI BASHIR AHMED:
SHRI HARI VISHNU

KAMATH:
SHRI R. V. SWAMINATHAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRE ke rleased
to state:

(a) whether any High Court
judges who were transferred durln§
the 19-month of “Internal Emergency
had filed petitiong in the Supreme
Court challenging the transfer orders;

(b) if so, the names of such judges
and the outcome of their petitions;

(¢) whether Government have de-
cided to revert the transferred High
Court judges to their original places

n .
-ndtbonchu. '?m?w.r @ g
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(d) if go, when {t is likely to be
implemented?

THE MINISTER OF EDUCATION,
EOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). No High Court
Judge transferred from one High Court
to another during Internal Emergency
had filed any petition in the Supreme
Court challenging the order of his
transfer. However, Shri Justice S. H.
Sheth filed a petition in the Gujarat
High Court challenging his order of
transfer from Gujarat High Court to
the Andhra Pradesh High Court. The
petition was allowed by the High
Court and the order of transfer of Shri
Justice Sheth was set aside. An
appeal preferred by the Union of India
is pending in the Supreme Court which
has also passed a stay order in this
case.

(c¢) and (d). The Government have
decideq to retrunsier those High
Court Judges who had been transferred
during the Emergency from one High
Court to another without their consent,
after ascertaining their willingness
to go back to the original High Courts,
in case such retransfers ®ure in
the public interest. The process of
consultations has already been started
by the Government and the retransfers
will be done after consultations are
complete.

R.F.0. for Dhuvaran Plant in Gujarat

267. SHRI P. G. MAVALANKAR:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are aware
that the Dhuvaran plant in Gujarat is
not receiving the necessary and pro-
mised RF.O. from the Tarapur Unit,
Bombay;

(b) i so, steps being taken to
remedy the situation; and

(c) whether Government are aware
that Gujarat State suffers almost
regular inadequacy of electricity due
to intermittent supply of RFO. to
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Dhuvaran and if so, whether Govern-
ment propose to take immediate steps
to set the matter right?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILiZERS
(SHRI H. N. BAHUGUNA): (a) The
Dhuvaran Power House in Gujarat is
getting supply of Residual Fuel Oil or
Low Sulphur Heavy Stock (LSIiS)-
from the Koyali Refinery at Gujarat
of Indian Oi] Corporation Limiwed
The supply of this product is being
regulated afler mutual consultation
between the Gujarat Electricity Board
ang Indian Oil Corporation (IOC).

(b) Does not arise.

(¢) Any inudequacry of electric:
power generation in Gujarat caanot
be attributed to infermittent supply of
LSHS, because the Indian Qil Corpora-
tion has been supplying the require-
ments of this product as per mutual
consultation, referred to above, even
though the offtake of LSHS has Lteen
widely Auctuating due to variationg in
power generation by the said power
House. 10OC is entering into arrange-
ments for supply of LSHS with
Dhuvaran Power House, keeping in
view the need to change over to coal
in the light of the energy policy of"
Government and the availability posi-
tion of coal

Conversion of Ahmedabad-Delhi metre
gange ling into board gauge line

268, SHRI P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is a long-stand-
ing demand by people of Ahmedabad
and Gujarat as also by those of
Rajasthan for early start of converting
the existing metre-gauge line from.
Ahmedabad to Delhi via Ajmer and
Jaipur into broad-gauge one;

(b) whether Government propose -
to start work of the said conversion;.
and

(¢) if so, when and how?
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“THE MINISTER OF RAILWAYS

(PROF. i; MADHU DANDAVATE):
«(a) Yes.
(b) and (c). The project hag been

included in the Budget of 1977-78.
Preliminary works in connection with
the project wil] be taken up in the
~current Financial year.

Invalig votes in Lok Sabha elections

269. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of 1AW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government are aware
that 3 large number of votes pol'ed
‘in the recently held Lok SaYha elec-
tion were declared as invalid; and

(b) if so, the steps Government
propose to take to educate the voters
in this regard?

THE MINISTER OF EDUCATION.
SOCTIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) 5309456 votes out of
193.953.133 votes pelled in the General
Election to the Lok Sabha held in
March, 1977 were declared invahd.
This works out to 2.74 percen:. which
is not considered mexcessive.

(b) no special step in thig regerd is
considered necessary besides the uvsual
measures of education adopted 22lore
each general election,

Amendment of Civil Procedure Code

270. SHR] BASHIR AHMED: Will
the Minister of LAW,_ JUSTICE AND
COMPANY AFFAIRS be pleased to
state whether Government proposz io
amend section 10 of the Civil proce-
dure Code by deleting the amendmeat
made by the Amendment Act, 19767

THE MINISTER OF EDUCATION.
BSOCIAL WELFARE AND CUT TURE
. (DR. PRATAP CHANDRA CHUN-

DER): No proposal for amendment
«of the Code of Civil Procedure, 1908,
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is at present under the consideration
of the Government. Section 10 of the
Code referred to in the question was

not affected by ‘the amendment Act,
of 1976.

'
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Proposa] to link Abmedabag with
Gauhati by gingle train

272. SHRI D, D. DESAI: Will the
Minister of RAILWAYS be pleased to
state whether Govearnment propose to
link up Ahmedabad with Gauhatl bty
a single train in the near future?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
There is no proposal to run a through
train by all M. G. route from Ahmeda-

bad to Gauhati. ot
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‘Oil exploration in the Gulf of Cambay
A

273. SHR| D. D. DESAlI: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether any progress has been
made in exploring oil resources in the
Gulf of Cambay offshore areas; and

(b) if g0, the broad features there-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H, N. BAHUGUNA):
(a) and (b). The only well drilled by
the ONGC in the shallow waters of
the Gulf of Cambay did not give indi-
cation of any oil find of commerecial
interest.

«+ Amendment to Company Law

274, SHR] D. D. DESAI: Will the
Minister of ILLAW, JUSTICE AND
COMPANY AFFAIRS be plcased to
state :

(a) whether Government are con-
sidering further comprehensive
amendments to company law ‘o
correct anomalies that have surfaced
during its implementation; and

(b) If so, the sailent features there-
of?

THE MINISTER OF EDUCATION.,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The whole metlier i« being re-
ferred to a High Powered Expert
Committee to be constituted shortly.
Any change in the Companies Act
wnuld depend on the recommendations
©of the said Committee.

Strike in Koyali Refinery

275, SHR1 SATYENDRA NARAIN
SINHA: Will the Minister of PETERO-
LEUM AND CHEMICALS ANTC FER-
TILIZERS he pleased to stute:

(a) whether there was a strike in
Koyali Oii Refinery in May, 1977;
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(b) if so, reasons therefor; and

(c) whether the strike has since been
called off and if so, on what terms?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA): (a)
Yes, Sir. There was a strike in Koyali
Refinery from 11th May to 20th may.

(b) Althyugh i1 accordaonce with the
long-term settlement with the Union
which is valid until May 1978, disputes
during the currency of the settlement
should be settled under the machinery
prescribed under the Industrial Dis-
puies Act, the workerg went on lightn-
ing strike at 2.00 P.M. on 11th May,
in support of the Charter of 12 demands
submitted by the Gujarat Refinery
Kamdar Sangh, direct to the Assistant
Labour Commissioner of the Govern-
ment of Gujarat. =

(c) Yes, Sir. The demands raised
by the Union were referred by the
Govl. of Gujarat. during the nperiod
of the strike on 13th May, for
adjudication to the Industrial Tribunal
of the State. However, In order to
end the deadlock, the management
offered to accept some of the demands
of the Union in an out-of-court settle-
ment. These demands relateq to the
provision of shift bus for the employees
coming from Barcda and bus passes,
regularisation of service of daily-rated
workmen, review of up-gradation of
loco-operators, training of shunters at
Company’s cost in driving cars and
trucks. This offer of the management
was accepted by the Union.

As regards promotion policy, the
manacem.ent assured a further discus-
sion based on the Draft Model Promo-
tion Policy circulated by the Bureau
of Public Enterprises. and the revised
promotion policy is proposed to be
finalised by May, 1978, after due
consultation with pll the recognised
Unions of the Refineries and Pipelines
Division
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Attainment of Self-Reliance in
! Petroleum Products

276. SHRI CHITTA BASU: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state as to what concrete
steps Goverament have so far taken
or propose to take in the matter of
attaining self-reliance in petroleum
and petroleum-products?

THE MINISTER OF PETROLEUM
AND _HEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
Geological and geophysical surveys
have been intensified. Apart from
continuing drilling operations and
production of crude oil in Assam
and Gujarat, exploratory drilling
is being undertaken at a num-
ber of locations in other on-
shore areas. Ip the offshore araas,
Bombay High and North Bassein Aelds
are being developed at a fast prce.
Exploratory wells are being drilled in
other offshore structures also. Produc-
tion of indigenous crude oil which was
7.2 million tonnes per annum at the
the end of the Fourth Five Year Plac
is expected to go up to over 14 million
tonnes per annum in 1978-79. Concert-
ed action is being taken to raise the
refining capacity in the country which
will increase from 24 mtpa to over 31
mtpa during the same period. S-eps
are also being taken to contain and
curb the consumption of petroleum
products.

Drilling hy O. & N. G. C. and Foreign
Firmg

277. SHRI S. G. MURUGAIYAN:
SHRI P. K. KODIYAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the places where the drilling
to find oil is in progress at present
both by Oll and Natural Gas Commis-
sion and the foreign oil companies;
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(b) whether drilling at some places
has recently been stopped by certain
foreign firms; and

(¢) if so, the facts ang reasons
thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
By the Oil & Natural Gas Commis-
sion on-shore in Gujarat, Assam, West
Bengal, Tripura, Himachal Pradesh and
in offshore in the Arabian sea. The
Asamera Group of Canada is drilling
in the Gulf of Mannar.

(b) and (¢). There hag been no dril.
ling by the foreign contractors in the
Kutch and Bengal-Orissa basins mnce
end of January 1976 and end of April
1976 respectively. The exploratory
wells drilled there did not give evi-
dence of any commercial accumnuls-
tion of hydrocarbons.

Proposal to amend Muslim Personal
Law

278. SHRI VASANT SATHE. Will
the Minister of LAW_ JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose
to introduce changes in the Muslim
Persona] Law—especially the aspects
relating to marriage and divorce; and

(b) if so, the salient
thereof?

features

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) There is, at present, no
propoial before the Government to
introduce changes in the Muslim Per-
sonal Law,

(b) Do2s nut arise.
Issue of Bhow Cause Nntice to Plzer
Company

279. SHRI VASANT SATHE: Wil
the Minister of PETROLEUM AND
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CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
issued show cause notice to Pfizer
Company asking why action should
not be taken against it under the
Drug Price Control Order and Indus-
trial Development and Regulation

Act; 'Y}
(b) if so, the main features thereof;

(c) whether Government have re-
ceived clarification from the Com.
pany; and

(d) what is the reaction of Govern-
ment thereto? R

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(BHRI H. N. BAH'IGUNA): (a) Yes
8ir. Two show-cause notices, one for
violation of I(D&R) Act, 1851 and the
other for violation of DPCO, 1970,
have been jssued.

(b) The main features of ‘hese
notices are as follows:—

M/s. Pfizer hold an Industrial
Licence for the manufacture of Protein
Hydrolvsate for a capacity af 110 Tpa.
They have been producing “Protinex”
by adding carbohydrates, minerals and
Vitamins. It hmas prima facie been
held that—

() Protinex ig altogether a diffe-
rent product both in composi-
tion and properties from
Protein Hydrolysate;

(i) That they had obtained an
Industsinl Iicence in 1954,
then substantial expansion in
1960 and In 1963 for the
manufacture of Protein
Hydrolysate only.

@i That Protinex is a drug formu-
lation and it is sald to contain
17 more ingredienty in addi-
tion to Protein Hvdrolysate
and hence requires to be
covered by a separate Indus-
tris1 Licence under Section 11A
of the 1 (D&R) Act.
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As M/s. Pfizer has been producing
Protinex without obtaining an Indus-
trial Licence specifically for this item,
action is proposed to be initiated under
Section 24 of the I (D&R) Act, 1951,
and the firm has been given an uppor-

tunity to explain t.he:r case before this
is done.

M/s. Piizer have also heen produc-
ing Protein Hydrolysate in excess of
the licenced capacity without obtain-
ing any substantia] expansion Indus-
trial licence. The notice under IDR
Act, 1851 also prequired M/s. Pfizer to
substantiate their claim that their ex-
cess producticn was due i, technologi-
cal impravements zand not through &dai-
tion to plant and equipment installed
for a capacity of 110 Tpa. They were
also required to supply a chartered
engineerg certificate in support thereof.

Similarly, a second notice has been
issued under Essential Commodities
Act for violating the provisicn of
DPCO, 1970. It has been prima facie
held:

(i) That Protinex contains certain
other pulk drugs in addition
to Protein Hydrolysate, and
that Protinex qualifieg as for-
mulation under Para 2(g) of
the DPCO, 1970.

(li) That they have been =elling
this product as a drug item
except for a spell from March,
1972 to 1878, and they did not
furnish the requisite details
and information when DPCO
came Into force ag required
under para 9 thereof;

It ig therefore proposed to initiate
action against the irm under para 7T
of the Essential Commodities Act for
violating the provisions of DPCO, 1970.
The firm were given an opportunity to
explain their case, before this i done.

(c) Yes, Bir.

(d) The replies received from the
firm are being examined in consulta-
tion with concerned Departments.
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Busineas deals with E. N. L of jtaly

')

280. SHRI JYOTIRMOY BOSU:
‘Will the Minister of PETROLEUM,
CHEMICALS AND FERIILIZERS be
pleased to state:

(a) how many business deals
together with the value In each case
have been concluded or are about to
be concluded with ENN.I. of Italy;

(b) whether Government are aware
that Smt. Indira Gandhi's son’s Italian
gather.in-law has been a beneficiary
of a number of deals made with this
foreign firm;

(c) if so, details thereof; and

(d) whether Government propose
to institute an enquiry to get fullest
details for all financia]l] benefits that
uve accrued to Mrs. Gandhi and
her sons and relations out of (Gov-
ernment of India’s business deals with
this Italian concern?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI [I. N. BAHTIGUNA): (a) (D
Madras Fefineri2g Limited and Indian
Qil Corporalion Limited entri'sled in
1974 certain studies to M/s. Enam Pro-
getti and M/s, Techneco respectively,
subsidiaries of EN.I. The value of each
of the contracts is given below:—

Madras Refineries Limited

Study of the expansion of Madras
Refinery to 3.5 million tonnes per
annum including the debottlenecking
of furfural extraction unit to achieve
maximisation of production of feed-
stockg (HVI) at a total cost of Dollars
2,50,000.

Indian Oil Corporation Limited

Studies fur the preservation of mon-
ument; particularly Taj Mahal at
Agra from air pollution arising as a
result of operation of the proposed
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Mathura refinery at an esiimated total
cost of 158 million Lire.

(ii) Oil and Natural Gas Commission

In so0 far as the Oil aud Natural Gas
Commision are concerned, no fresh
contracts have been entered into with
E.N.I. since 1966.

(iii) Fertilizer Corporation of India,
Indian Farmers' Fertilizers Co-opera-
tive Limited and Gujarat State Ferti-
lizer Company have concluded con-
tracts with M/s. Snam Progetti a
subsidiary of F. N. L. The vrlue of each
of the contracts is given below:

Fertilizer Corporation of India Ltd.

1. Contract for setting up of urea
plant of Trombay V Project

(i) Process, design Package $ 1,790,000
(ii) Imported equipment . § 7,509,000
(iii) Delegation of Personnel § 1,000,000

$ 0,2 0,000

2. Contract for setting up of
Ammonia plant of Trombay V Project

(i) Supply of basic design
(ii) Equipment - § 12,286,050
(iii) Bulk Material - *+ § 4,022,550
{iv) Delegation of Personnel § 1,769,265

$ 20,649,315

* § 2,571,450

(v) Detailed engineering to
be done by P&D Division
of FCI1 . . * Rs.14,665,000 ,

Besides the amounts ghown above,
FCI have to pay to Snuam $ 15,011,535
for spares, catelysts, raw materials
and procurem=nt charges etc. 1y
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Indian Farmers Fertilizers Co-upafl
tive Limited - = ‘¥

ey .

1. Contract for supply of technical
assistance and supervision services
for Phulpur Project.

(1) Fec - . 8 6,80,000

(i) In Indian rupces for an =~
amount corresponding to $ 1,30,000

2. Contract !o‘r Process and detailed
engineering etc., for Phulpur Project.'

(i) Supplyof techmcnl docu-

mentation $ 2,890,000
(ii) Procurcment  scrvices
outside India . $ 635,000

(lii) For training services to
be rendered outside India § 50,000

Gujarat Srate Fertilizer Company Ltd.

Contract for setting up urea
plant - )
vy ?..' - e
(I)‘Supply Coatract - , - § 11,435,500
et 4
(i) Bugmcmnl A;recmem s l,szs.ooo

$ 1,003,000
- I
. (iv) Service Agrecment + § 1,000,000

-

(iii) Know-how «agreement,

- _—
$15,363,500

In addition, &an amount of $7
Million bas teen set nrpart in the con-
tract for purchase of equipment on re-
imbursible basis from the foreign
company in case those equipments are
not available in the country. This
amount includes ocean freight and
procurement charges also.

Information is being collected from
various public sector feitilizer com-
paniezs in regard to any other deal
concluded by them with EN.L or any
of its subsidiaries.

(b) No, Sir.
(c) Does not arise.
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(d) C.BI. has already commenced
investigation into the contracts con-
cluded by F. C. 1. with Snam.

Bye-Llectious

281. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plcased
to state:

(a) how many bye-elections were
kept pending for more than 3 months
between 1972 and 1976 (both inclu-
sive);

(b) details thereof angd reasons
therefor; and

‘() how many Municipalities stcod
superseded as on 25th March, 19777

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) and (b). The informaticn
is being collected from the Election
Commission ang will te laid on the
Table of the House in due course.

{(c¢) The Government of India is not
concerned with the administration of
municipalities.

Rigging of Electiong in South India

282. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether he has received any
complaint about rigging in last Lok
Sabha elections in South India by
Congress Party with the help of ad-
ministration;

(b) whether any enquiry is being
conducted;

(c) if so, fuilest deta!ls thercof

and

(d? what further action does he
propose to take?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAFP CHANDRA CHUN-
DER): (a) to (c). A statement con-
taini:g the required information is
given in the Statement laid on the
Table of the House. (Placed in Lib-
rary See No. LT 334/77).

(d) Further uction, if any required,
will be taken after a report in the
matter is received from the Chief
Electoral Officers concerned.

Equities held by erstwhile Prime
Minister and Members of her family

in Companies

283. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) names of companies in which
erstwhile Prime Minister Smt. Indira
Gandhi, her sons Sarvshri Sanjay
and Rajiv, daugbters-in-law Shrimati
Sonia Sandhi an: Menaka Gandhi
have equity participst-on and,” ¢r con-
rol;

(b) details of equities held by the
said shareholders; and

{(c) total amount of over-drafts
taken by these companies from na-
tionalised banks, financial institutions
and other sources (indicating sour-
ces)?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) ad {b). Asf on Zist
March, 10768 thfre were 43353 ~om-
panies in the private sector. There is
no record maintained in any of the
offices of the Department of Company
Affairs which would show at one place
the shareholding of the particular in-
dividual in wvarious companies. It
would, therefore, be necessary to go
through the names of the share-
hoiders of every one of the 43853 com-
panies to gather the information asked
for. Considering the labour involved
this step Is net being contemplated. It
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is possible that the individuals referred *
to in the question are being asseaged
to Income Tax/Wealth Tax and the
tax records might contain the infor-
mation asked for. The Central Board
of Direct Taxes is being approached
in this regard. The information,
when received. will be laid on the
Table of the House.

(c) After the details referred to in
answer to parts (a) and (b) are
obtained from the Central Board of
Direct Taxes, the Department of
Banking will be approached for the
information asked for.

Prices of Essential Drugs

284. SHRI R. KOLANTHAIVELU:
Will the Minister of PETROLEUM,
AND CHEMICALS AXD FERTI-
LIZERS be pleased to state:

(a) the presen! position regarding
prices of essential drugs so as to be
within reach of the masses at reason.
able rates;

(b) whether the prices of imported
drugs and raw materials for drugs are
out of all proportion to the cost of
production in foreign countries allow-
ing a reasonab'e margin of profit; and

{c) if so, the broad features for
some representative drugs; and

(d) the steps taken to secure re-
duction in price?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) The prices of drugs are statu-
torily controlled under the provisions
of Drugs (Fricegs Contscl) Order
1970. Prices once nolified by Govern-
ment under this Order cannot be
revised by the mynufacturer witbhout
the prior approval of Government
Small scale units having an annual
sales turnover of less than Rs. W
lakhs in formulations are exempt from
the purvisw of this Order. Through
the operation of this Order, it has
been possible to maintain the prices
of drugs at reasonable level.
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(b) and (c). It ig not possible to
co-relate the cost of production of bulk
drugs and raw materials in foreign
countries with the prices at which
they are imported into India, as their
production cost data is neither avail-
able nor possible to obtain.

(d) The Hathi Committee have
made certain recommendations on the
ratnonalisation of prices of drugs and
medicines and the Government's
decision thereon is expected to be
taken shortiy. However, based om
coit-examinaion conducted by the
BICP and decrease in imported prices
of certain bulk drugs, prices of bulk
drugs were reduced in 1876-77. A
statement showing the name of the
bulk drug and reduction effected in
prices is laid on the Table of the
the House. [Placed in Library. See
No. LT-335/77].

Wall around Chittaranjan Township

285. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Chittaranjan
township has been surorounded by
constructing a wall; and

(b) what was the net benefit after
the construction of this wall?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes. Chittaranjan Township has been
provided with a boundary wall over
a portion of its boundary.

(b) Boundary wall hes helped to
Prevent entry of unauthorised persons
into the township thereby safeguard-
ing railway property from theft and
Pilferage. The incidence of crime and
theft in the Rallway quarters within
the township has substantially come
down sinée the construction of the"
above mentioned boundary wall.
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Suspension of Trade Union Officials in

CLW.
288. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of

RAILWAY be pleased to sate:

(a) the number of employees sus-
pended during lasy two years in
Chittaranjan Locomotive Works;

(b) the reasong of their suspension;
and

(c) the names of top-most trade
union officials susper.ded?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) 98 out of which 67 have been
taken bank to duty.

(b) Criminal cases, unauthorised
absence, negligence of duty, theft of
railway materials etg.

(¢) 1. Shri N. K Mukherjee, Pre-
sident, C.LLW. Labour Union (un-
recognised) for unauthoriged absence.

2. Shri R, N, Singh, General Secre-
tary, CL.W. Labour Union for arrest
and detention under DIR and for
serious misconduct in tampering with
official records, unauthorised absence,
ete.

3. Shri N. N. Singh, ex-President,
C.L.W. Labour Unijon for arest and
detention under MISA—Suspension
revoked on 24th Decemebr, 1975 after
release.

4. Shri S. R. Dass, ex-General
Secretary, C.L.W. Labour Union, for
arrest and detention under MISA.
Released on 21st May, 1977 but con-
tinues to be under detention having
been charge-sheeted by the police for
serious criminal charges incluaing
murder.

Transfer of official of C.L.W. Labour

Union
287. SHRI DINEN BHATTA-
CHARYYA: Will the Miniser of

RAILWAYS be pleased'to state:

(a) whether transfer orders issued
on seven top officials of Chittaranjan
Locomotive Works Labour Unlon on
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‘a

20th April, 1972 were declared malafide
by the Court; and

(b) how has the interim period
been regularised after cancellation of
orders in July, 1973?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) In the affected cases. the period
of absence has been regularised as
leave to the extent due and balance
as leave without pay.

Lay-off declareq by LO.C. at Duliajan

288. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state;

(a) whether the management of the
Indian Oi] Corporation at Duliajan
hag laid-off 3 large number of casual
workers recently;

(b) if so, the facts jhereof; and

(c¢) steps taken by Government to
stop such lay-offs and to absorb the
workerg in permanent posts?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Reports available form Oil India
Limited indicate that they have not
laid off any casual workers.

(1)) and (¢)- Do not arise.

Man-hour saved due to curtai'ment of
time in C.L.W,

289. DR. SARADISH ROY: Wil
the Minister of RATLWAYS be plessed
to state:

(a) what is the total man-hours
saved due to curtailment of timing
forcibly or voluntarily during last
two yearg in Chittaranjan Locomo-
tive Works;
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(b) the number of employees effect-
ed due to forcible time cut; and

(c) the total expenses in the form
of awards given due to voluntary
curtailment of time?

THE MINISTER OF RAIWAYS
(PROF. HADHU DANDAVATE):
{a) There has been po forcible reduc-
tion in allowed times in Chittaranjan
Locomotive Works during the past two
years. However, a saving of 1,109,424
man-hours during 1975-76 and 199,716
man-hours during 1976-77 has been
effected due to voluntary, curtailment
of allowed times

(b) No forcible cut has been made
in allowed time. Hence, no employee
has been affected by it.

(c) Total expenses in the form of
awards given for voluntary curtail-+
ment of time were Rs. 40.E73 in
1875-76 and Rs. 2,51,948 in 1976-77.

Re-instatement of Canteen employees
at CLW.

200. DR. SARADISH ROY: Will
the Minister of RAILWAYS be pleased
to state:

(a) the number of Can'een emplo-
yees removed from service at Chitta-
ranjan Locomotive Works during the
last three years;

(b) how they have been put back
to duty;

(c¢) whether the Chittaranjap Loco-
motive Works Administration is con-
testing cour; cases against Canteen
employees; and

(d) it so, how the fund has been
sanctioned for that purposet«

£
THE MINISTER OF RAILWAYS
(PROF. HADHU DANDAVATE):
(a) and (b), Remova] mnotice in re-
spect of 3 canteen staff were
in July, 1976, but these could rot be
given effect to due to grant of injunc-
tion by he Calcutta High Court.

oy
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4
(¢) The Chairman u:i::l the Secre-
tory of the Canteen Committee are
contesting the Court case.

(d) The expenditure involved for
contesting the Court case, so far is
being met from the Canteen fund.

Norms for fixing incentive bonus for
Railway workshop staff

201. DRE SARADISH ROY: Will
the Minister of RAILWAYS be pleased
to state:

(a) what was the basig for fixing
the norms for incentive bonus for
every hour of saving time in Railway
workshop;

{b) how have the revised rates
been fixeq when the new pay-scales
after Third Pay Commission have
been implemented;

(c) whether the workers are not
being paid according to the hourly
rate of pay; and

(d) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The incentive scheme was initially in-
troduced jn Chittaranjan Locomotive
Works in 1954 for staff and supervi-
sors up to the level of Chargeman and
the hourly bonus rates were cal-
culated on the weighted mean of the
prescribed scales of pay.

(b) The existing hourly rates of in-
centive bonus in the Authorised Scales
of pay were increased by 20 per cent
in respect of all categories of work-
thop staff who are covered by the in-
centive bonus scheme.

(c) The workers are paid according
to the revised hourly rates of pay.

(d) Does not arise.
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Construction of Block Congress Office
at CLWw.

296. SHRI ROBIN SEN: Will the

Minister of RAILWAYS be pleased to
state:

(a) whether any Railway stalls or
land, e'ectricity and materials has
been allotted for contracting the
Block Congress Office at Chittaranjan
Locomotive Works;

(b) if s0, how was thiy allotment
made; and

(c) whether any rent has been
collected?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No stall has been allotted to
Bloek Congresy ,Office at Chittaranjan

r
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Locomotive Works. One ‘C’ Class stall
has been allotted gn 3-12-73 to Shri-
matj Sabitri Devi for running a gro-
cery shop.

(b) Allotment was made on com-
passionate ground, as Shrimati Sabitri

Devi's husband died on shop floor on
duty.

(c) Licence fees upto 31-12-76 has
been collected.

C.L.W. Employees Cooperative Credit
Society

297. SHRI ROBIN SEN: Will the

Minister of RAILWAYS be pleased to
state:

(a) whether Chittaranjan Locomo-
tive Works Administration is not going
to nominate the director to the Com-
mittee of Management in the em-
p'oyees rup co-operative credit
society; and

(b) if so, the reasong therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(w) and (b). The question of nomina-
tion of a Director in the Managing
Committee is still under consideration.

C.L.W. Employeeg Cooperative Stores

298. SHRI ROBIN SEN: Will the

Minister of RAILWAYS be vleased to
slate:

(a) whether the Chittaranjan Loco-
motive Works Administration have
withdrawn its nominees from the em-
ployee run co-operative stores com.
mittee of management; and

(b) if so, the reasong therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The general policy of the Gov-
ernment is not to directly participate
in the Management of the Cooperative
Stores of the Railwaymen except
where financial assistance has been
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granted to them. However, as a
special case, nomination of official
members in the management of the
Store was allowed in the past during
1856 to 1974 to help in the smooth
and efficient running of the Coopera-
tive Store. As the Store is now
placed on a sound footing and is run-
ning efficiently it is felt that such
nomination is no longer warranted.

National Drug Policy

289, SHRI M. KALYANASUN-
DARAM: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state; and

(a) whether a national drug policy
hag been evolved by Government;

(b) if s0, the salient features and
objectives thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS (SHRI
H. N. BAHUGUNA): (a) and (b):
The broad principles and objectives
which will govern Government's fu-
ture approach to the drugs and
Pharmaceuticals Industry will be us
follows: —

(i) It is Government's intention
to ensure that the drugs are
available in abundanca2 in the
country to meet the health

v need of our people;

(ii) 1t is Government's intention
progressively to aim at self
sufficiency in the drugs pro-
duction in the course of the
wvears to reduce the quantum
of imports;

({ii) It is Governmrent’'s intention
to develop self reliance in

drug techmology;

(iv) Govermment would take steps
to make drugs available both
to the hospitals and to the
common man at reasonable
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* prices and for this purpose the
system of price control may
have ty be continued;

(v) In continuing . price control, ¢
it is Government's intention
to ensure that reasonable
returns on capital employed
are allowed to the industry;

(vi) Government will offer special
incentives to the firms which
are engaged in research and
development;

(vii) Government will foster and
encourage the growth of
Indian sector;

(viil) Government will give a lea-
dership role to the Public
Sector in the drug industry;

(ix) Government will ensure that
foreign held companies
operate within the parameters
of our policies; and

(x) Government will keep a e‘lre-
ful watch on the quality of
production air prevent adul-
teration and malpractices,

Loases in Production by Baraunl
Fertiliser Plang

300. SHRI M. KALYANASUN-
DARAM: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to

state:

(a) whether the Baraunj Fertllizer
plant has been hit by frequent power
failures resulting in serioug losses in
production;

L

(b) if so, facts thered:. and

(c) what remedial measures are
being taken or are proposed to be
taken to ensure steady and uninter-
rupted power supply to this plant?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHKI H. N. BAHUGUNA):
(a) to (c). There have been a number
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of power and voltage dips which not
only delayed the commissioning of the
plant but also caused production loass
of about 11,500 tonnes of urea during
the period November, 1976, when the
plant was commissioned, to May, 1977
Remedial measures like installation of
capacitor banks, solid state type of
regulators and a 4 KVA inverter are
being taken steps are also being taken
to instal under frequency relays on
th, tie lines. The Barauni Thermal
Power Station has also taken action
to instal two sets of 110 MW each at
the Barauni Thermal Power House.
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mkulam via Alleppey

303. SHRI C. K. CHANDRAPPAN:
SHRI K. A. RAJAN:

Will the Minister
be pleased to state:

(a) whether the techno-economic
survey of the rail link between Cochin,
and Kayamkulam via Alleppey has
been completed;

(b) if so, the salient features there-
of;

of RAILWAY:
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(c) whether the Kerala Govern-
sment has offered to supply slecpers
free of cost and also agreed to orga-
nise massive ‘Sramdan’ campaign for
the construction of this new railway
line; and

(d) what is the final decision in re-
gard to the construction of this line?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) An engineering-cum-trafic sur-
vey has ben carried out for a new
railway line from Ernakulam to
Alleppey. Engieering survey for the
remaining length from Alleppey to
Kayamkulay, has not been carried
rout so far.

(b) The line from Ernakulam to
Alleppey will have a length of about
50 kms. and is estimated to cost about
S crores.

(¢) Yes.

‘(d) It has not been paossible to in-
-clude the construction of this line in
‘the Budget for 1977-T8 on account of
limitation of resources.

Set back to 0. & N.G.C. Drilling Ope.
rations in Bombay High and Bassein

304. SHRI C. K. CHANDRAPPAN:
“Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZFRS' be pleased to state:

(a) whether the drilling and pros-
pecting operation of the Oil and Natu-
ral Gag Commission in Bombay High
-and Bassein has suffered a set back
recently as sufficient oil was not found
in several wells drilled there:

(b) if so, the facts thereof;

(c) whether this would upset the
country’s hopes about Bombay High;
and

(d) which are the countries with
whom Oil and Natural Gas Commlis-
'gsion has entered into collaboration for
oil drilling in this areg and the names
of countries whe drilled those wells
iln which no oil wag found?

JUNE 14, 1977

Written Answers 152

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir.

(b) and (c). Do not arise,

(d) There is no foreign collabnration
for oil drilling in Bombay High and
Bassein. However, gpecific services
and operational support for drilling
have been oblained on contract Irom
some firms of UK., USA. and Nor-
way.

Construction of Rallway Lines con-

necting Tellicherry with Mysore,

Mangalore with Bombayv and Kutti-
puram with Trichur

305. SHR1 C. K. CHANDRAPPAN:
SHRI VAYALAR RAVI:

Will the Minister of RATLWAYS be
pleased to state:

(a) whether there is any proposal
under consideration to take up the
construction of new Rallway lines
connecf{ing Te'licherry with Mpysore,
Mangalore with Bombay and Kutti-
puram with Trichur via Guruvayur;

(b) whether the techno-economic
survey of these lines hag already been
done and if so, the findings Lhereof;
and

(c) whether the present economic
backwardness of this region and the
impetus these railway lines will give
to the economic development hag been
kept in view while taking a final deci-
sion on this matter?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE):
(a) and (b). A Final Location En-
gineering and a Traffic Survey have
been carried” out for Apta-Dasgaon
line which forms a part of the Bom-
bay-Mangalore Rail Link. It will have
a lengh of 108 Km. and is estimated
to cost about Rs. 14 crores yielding a
return of 48 per cent. The Fiml
Location Survey of Dasgaon-Ratnegicl
seetion with spot checks on the earlier
survey between Ratnagiri-Mangalore
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is alsp nearing completion and traffic
and flnancial re-appraisal of that
section will also be carmied out

shortly, ) 1‘.

A preliminary engineering-cum-
traffic gurvey has been carried out
for a railway line from Kuttipuram
to Trichur wvia Guruvayur. It will
have & length of about 60 Km. and
is estimated to cost about Rs. 11
croreg yielding a financia] return of
14 per cent.

No survey has been carried out for
Tellicherry-Mysore line,

(c) A final decision on the projects
for which surveys have been carried
out is yet to be taken.

Trailng running between Trivandrum
and Ernakulam

306. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there are very few
passenger trains running between Tri-
vandrum ang Ernakulam which stop
at every station and this caused great
difficulties to people in the area; and

(b) if so. the steps Government pro-
pose to take to overcome this situa-
tion?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
() At present two pairs of passenger
trains each way are running on Erna-
kulam-Kottavam, Kottayam-Quilon
and Quilon-Trivandrum Central sec-
tions stopping at all stations. In acdi-
tion one pair of fast passenger trains
i= also gvallable on the Ernakulam-
Trivandrum section, stopping 1t 27
stations and not stopping at 13 sta-
tions, apart from 5 pmirs of meil/
expresg trains, These services ade-
quataly cater to the traffic require-
Mments of the Ernakulam-Trivandrum
Ceutral section.
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(b) The growth of passenger traffic
and requirements for additional trains -
is constantly under watch.
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Survey for Sultanganj-Deogarh Rail-
way line

308. SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Railway Board is,
aware that a demand was made to
make a feasibility study and survey
in respect of the Sultanganj-Deogarh
railway line proposal during the period
of the third Lok Sabha or thereafter;

(b) it so. the results o° the survey;
and

(c) whether the Government pro-
pose to re-examine the question of
building this railway line in view of
its commitment to open up bnckwu-d
areas for development? g
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (c). No survey for construc-
‘tion of a direct link between Deogarh
.and Sultanganj has been made so far.
However, it is proposed to conduct a
survey during the curremt financial
‘year for a direct link between Man-
darhill and Baidyanathdham (Deo-
garh) which will provide a link bet-
ween Deogarh and Sultanganj.
A decision regarding construction of
the line will be taken when the sur-
vey reports become available.

Extension of Bhagalpur-Bonnsi line to
Vaidyanath Decogarh

309. SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be
pleased to state:

- (a) whether the Railway Ministry
is aware that the former Railway
Minister, the late Shri L. N. Mishra,
had assured the people of Eanka
(Bhagalpur Division, Bihar) that the
Government would extend the Bha-
galpur-Bounsi line {p Vaidyanath Deo-
garh, a major pilgrimage centre in
Eastern India;

(b) whether any demand was made
in Parliament and gutside for urder-
taking a feasibility study and survey
in respect o! this proposal;

(¢) if so, the results thereof; and

(d) whether Government woulg re-
examine the proposal in view of its
commitment to open backward areas
ke Bhagalpur and Santal Pargana
for development?

THE MINISTER OF PAILWAYS
(PROF MADHU DANDAVATE):
(a) No.

(b) Yes, there have been represen-
tations from Members of Parliament,
State Government and otherg regard-
ing this.

(c) and (d). Provision for survey
of a mew line to extend Bhagalpur-
Bounsi line from Bounsi to Baidya-
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nathdham has been included in this
year's Budget at a cost of Rs. 2.5 lacs.

High-priced advertisements in souve.
nirs of political partieg

310. SHRI MADHU LIMAYE. Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS %e pleased to
state:

(a) whether Organisations 0 Manu-
facturers, FICC] or Company Mana-
gements had sought a clarification
from the Company Law Board as lo
whether the high-priced advertise-
ments to souvenirs published by po-
litical parties will be treated as dona-
tions and would be considered as vio-
lation of the Companies Act;

(b) whether the Company Aflairs
Department/Company Law Board un-
der the previous Government had told
these organisations that advertise-
ments to souvenirs will not or cannot
be treated as donations;

(c) whether it ig a fact that the
industrialists had made a contribution
o! Ra_ 40 crores from their Companies’
accounts towards souvenir advertise-
ments; and

(d) if =0, the action taken against
the companies and officers concerned
of the Company Affairs Ministry for
their violation of the Companies Act?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) FICCI had sought for
certain clarifications in this regard
from the former Minister of Law,
Justice and Company Affairs. In this
reference there was no mention of
high-priceg advertisements us such.

(b) It was clarified to FICCI that
expenditure jncurredq by companies
on advertisements in souvenirs, bullc-
tins, magazines etc. were not dona-
tions/contributions o political parties
s0 as to attract section 208A of the
Companies Act, 1956.
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(c) No such information is avail-
able. ¥ Y L o

v .
(d) Does not arise. ) gy

.
#

Investigation intp advertisements In
Souvenirs of Political Parties
—

311. SHRI MADHU LIMAYE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Government have
seen the statement by the President
of the Institute of Chartered Accoun-
tants of India, Mr., B. R, Maheshwari,
that high price advertisements to
souvenirg by political parties amounted
to infringement of the provisions of
section 293-A of the Companies Act;

(b) whether the present Minister of
Company Affairs had expressed a ri-
milar view in regard to these souvenir
advertisements during the election
campaign;

(¢) whether the Government have
received any memoranda demanding
investigation by the Company Aftairs
Ministry into these high priced adver-
tisements; and

(d) if so, the action taken thereon?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) Attention of the Govern-
ment has been drawn to the news-
Paper reports in this regard.

_(b) The Minister has expressed the
View that the advertisement should

be genuine and there should be quid-
pro-quo,

(c) and (d) Several letters have

n received in this matter including
the one from the Hon'ble Member, and
the Department of Company Affairs
have directed Registrars of Companies
to collect the requisite particulars.
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Empioyees of CLW. Detained wnder
MISA

316. SHR1 SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of employees de-
tained under MISA in CLW.;

(b) whether there ig any attempt
made to release them:;

(c¢) whether workers and employees
of CL.W. are demanding their imme-
diate release; and

(d) if so, the steps taken to release
them?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) 11.

(b) Employees are detained under
MISA by the State Government and
their subsequent release depends on
them.

(c) Yes.

(d) The decision essentially rests
with the State Government.
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FPreamature retirement, reversion etc.
in CLW,

317. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of premature re-
tirements, reversion and removal
from services in C.L.W. during last
three years;

{b) the reasons therefor; and

(c) whether their cases are bcing
reviewed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) During the last three years, in
C.L.W. 38 employees were prematurely
rctired, 18 were reverted to lower
post/lower stage in the same grade
and 58 were removed from service.
Out of these. 4 prematurely retired
and 9 removed from service have been
taken back on appeal/review.

(by Four unsatisfactory service
record. unauthorised absence, mis-
conduct and involvement in thefts.

(c) The cases will be reviewed in
- the light of Government's announce-
ment during Railway Budget 1977-78.

Recognition of Union jn CLW,
DLW. and ICF.

jl18. SHR] SAMAR MUKHERJEE:
Will the Minister of KAILWAYS be
pleased to state;

(a) whether there is an active move
1o recognise Unions in Chittaranjan
Locomotive Works and other produc-
tion wunits in Railways viz. Diescl
Locomotive Works and Integral Coach

. Factory; and

of -fb) if s0, the salient features there-

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(@) and (b). Since some efforts at
549 LS—e
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unification of unions at the trade union
level are indicated, we will await the
result of these efforts before we take
the final decision or recognition. In
the mean time the working of the Staff
Councils will be watched.

Export of Chemicalg

319. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether we are exporting
chemicals to the other countries; and

(b) if so, the value of chemicals
exported during 1976-777

THE MINISTER FOR PERTOLEUM,
CHEMICALS & FERTILIZERS
(SHRI H. N. BAHUGUNA): (a). Yes.
Sir.

(b) The value of chemicals export-
ed during 1976-77 1is estimated at
Rs. 109.92 crores.

Marketing of a new Kerosene Steve
by 1L0.C

320. SHRI G. Y. KRISHNAN:
SHRI MEETHA LAL PATEL:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the Indian Oil Corpu-
ration has recently put in the market
a new superior kerosenc stove which
is designed to be more economical
in comparison to other stoves; and

(b) if so, the main featureg there-
of?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): 1(a) Yes,
Sir. . : o

1 = s

(b) The new stove “NUTAN" bel'ng
marketed by Indian Oil Corporation
has a thermal efficiency of 60 per tent
as compared to 35 per cent—47 per cent
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eficiency of most of the other market-
ed stoves and it saves kerosene
consumption to the extent of about
30 per cént on an average. It is
basically a wick-type non-pressure
stove consisting of—

(i) Specially designed burner

assembly

i{ii) Insulated triple wall outer
burner casing

(iii) Specially designed flame de-
flecting ring

(iv) Load in-aring assembly (stand)

(v) Kerosene Level Indicator

float)
(vi) New wick control lever

The stove hag 10 wicksg and a fuel
iank capacity of 2 Itrs.

Quarters for Staff of CL.W,

8321. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minister
of RAILWAYS be pleased to state-

(a) the total number of staf! at
Chittaranjan Locomotive Works who
have not been provided with Railway
quarters in Chittaranjan township,

(b) whether there is any other
source to provide accommodation to
railway staff at Chittaranjan besides
the railway quarters; and

(c) if not, what is the glternative
plan to solve the quarter problem at
Chittaranjan Locomotive Works?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) 6904

(b) and (c). About 54 per cent of
the Railway staff at Chittaranjan are
prtvided with quarters. In addition,
private accommodation available in
the adjoining area of Mihijam and
nearby villages is also availed of by
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the staff. At present construction of
132 units staff quarters ig in hand and
another 112 units are being program-
med for the current year. Provisitn of
Staff quarters is a continuing process
and more quarters will be construct-
ed according to availability of re-
sources.

Difference between cost of Production
and Sale of Petroleum Products

322, SHRI SUSHIL KUMAR
DHARA - will the Minister of
PETROLEUM AND CHEMICALs AND
FERTILIZERS be pleased to state:

(a) the differences between the
production costs and the prices at
which petrol and petroleum producis
are being sold to consumers per
hundred litres;

(b) at what percentage the excise
and other duties and taxes are levied
on such products; and

(¢) whether Government are con-
sidering lowering of the prices by
reducing duties and taxes etc. jn view
of the fact that the prices of such
products are exhorbitantly high at
consumer levels?

THE MINISTER FOR PETROLEUM,
CHEMICALS & FERTILIZELS
(SHRI H. N. BAHUGUNA): (a) The
average cost of production and the
retail selling priceg at which petrul
and four other major petroleum pro-
ducils are sold to the consumers per
100 litres at Bombay are indicated in
the enclosed statement which is being
laid on the Table of he House
[Placed in library. See No. LT-337/
KR

(b) The rates of Central Excise.,
sales tax other local levie; expressed.
in terms of percentages of the retail
selling prices are also Indicated in the
same statement.

There is no such proposal at present.
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Free Legal Aid to Poor

323. SHRID. B. CHANDRA GOWDA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(a) whether there is any proposal
under the consideration of Govern-
ment to set up district and taluk-
level committees to give free legal
aid to the poor; and

(b) if so, the galient features there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER): «(a) No. Sir.

(b) Does not arise.

Production of Crude from Bombay
High

324. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
rleased to state:

(a) the production of crude achjev-
ed gt the Bombay High in 1876-77 and
the prospects for the current Year,

(b) what is the maximum output
cxpected from this source and the
main features of the phased pro-
gramme drawn for the purpose; and

(c) whether any foreign companies
are associated in this work and if so,
the facts thereof including the terms
and conditions therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHR1 H, N, BAHUGUNA): (a) Dur-
jug 1976-77 production of crude oil
from Bombay High was a little over
0.4 million tonnes (m.t.). It Is expect.
ed fo be 2.50 m.t. during 1077-78.

(b) The programme for the develop-
ment of Bombay High has been divid-
ed into five Phases, each Phase adding
a production potential of 2 million
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tonnes per annum of crude ol Im.
plementation of Phases-| and II is
under way and is expected to be com-
Pleted by the end of the year. The
maximum production of crude oil is

expected to be 10 million 1ionnes per
annum.

(c) While there is no foreign colla-
boration, ONGC has obtained consul-
tancy and other specific services on
contracts from foreign companies of
UK., USA, Norway, France, etc.
The contractors receive remuneration
for the servizes rendere: as agreed
up on in cach ind:vidual case.

Performance of Fertilizer Units in
Public Sector

325. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the performance of public
sector fertilizer units during 1876-77
and how does it compare with that of
the two previous years;

(b) the capacity utilization at each
public gector ferlilizer unit and the
main constraints at higher utilization;
and

(c) sleps being taken to remove
them and also of new capacity mate-
rializing in the current year?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a) to
(c). The production performance and
capacity utilisation of each public
sector fertilizer plant during 1874-75,
1975-76 and 1976-77 is given in the
statement laid on the Table of the
House. ([Placed in library. See No.
LT-338/717].

2, The main constraintg limiting
Higher production are old and ageing
equipments, inadequate availability of
proper quality of feedstock like coke
oven gas, design and equipment
deficiencleg in some of the planis,
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pnwer“x:u'tricuon. and unstable power
supply etc. Various measures such as
yenovation, debottlenecking and modi-
fications programmes have been taken
in hand to remove these constraints.

(3) The following projects are likely
to be commissioned during 1977-78.

Name of unit *a00 tonncs Capacity

N P
1. Khetri - . . e 90
2. Sindri Rationalisstion .- 156
3. Nangal Expansion - 12
4. Trombay w - . 75 78
s. Talcher ‘ . 228
6. Ramsgundam ° - 232k e
7. Bhatinda . . 23% .
8. Sindri Modernisation: 129

Eslimated Loss due to laying of
Pipelines from Bombay High to
Trombay

326. SHRI MUKHTIAR SINGH

MALIK:
SHR] G. M. BANATWALLA:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERII-
LIZERS be pleased to state:

(a) whether Governmeny are aware
of the reports that natural gas worth
Rs. 15 crores to Rs. 20 crores will
have to be burnt away every year if
the decision of the Project investment
Board regarding laying of pipelines
from Bombay High to Trombay is
implemented;

(b) whethar the P. 1. B's decisicn lo
lay oil and gas pipelines from Bom-
bay High to Trombay via Uran will
cost Rs 850 crores and will delay
thy establishment of new petro-che-
mical industriegs in Gujarat; ang
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(c) whether Government have any
proposal tp save guch losseg and if
8o, the broad gutlines thereof?

THE MINISTER OF PETROIL.EUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(c). While surh a reporl nas appeared
in a section of the press, the facts are
as follows:

The Puolic Invesiment Boinrd ap-
proved of the proposal to lay oil and
gas pipelines from Bombay High field
to Trombay ria Uran. where a shore
terminal wmuld b= se. up. The gas
pipeline would help utilise the asso-
ciated gas which would otherwise have
to be flared. It is not, therefore,
correct to say that the Public Invest-
ment Board's decision would lead to
the flaring of the gas worth Rs. 15
crores f6 Re. 20 crorés. Rather, when
the gas pipeline 'Is 1aid, it would help
save and utilise gas worth about
Rs 22 croresg, during °1978.79. This
would not be possible in any other
alternative. It is also not a fact that
the oil and gas pipelines would cost
Rs. 850 crores. The cost of the pipe-
lines is estimated at about Rs. 219
crores. Preséntly, there ig no pronosal
under consideration for the establish-
ment of ew pelre-riw nical industries
in Gujarat. However. the Grvernment
have approved of the taking up of a
feasibility study for the transport of
free gas from South Bassein field to
Gujarat through an cppropriate pipe-
line system, to meet the future ne~ds
of Gujarat.

Fees charged by Lawyers for appear-
ng in High Courts .,ndrﬂnme Court

327. SHRT KANWAR LAL GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government arg aware
that lawyerg of High Courts and Sup-
reme Court charge heavy amount of
fees for appearing before these courts:
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(b) whether evep printing charges
and stamp duties required for filing a
casg in these courts are beyond the
reach of a common man:

(¢) if so, the steps proposed to be
taken by Government to make jus-
tice cheap so0 as to be within the
reach ol the common man; and

(d) the salient features of repre-
sentation receivedq by the Govern-
ment in this connection and the action
tuken thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir, in cases where
Senior and competent Advocates are
«ngaged.

'b) These¢ are charged wunder the
Court Fees Act, 1870 (7 of 1870) and
the rules framed by the High Courts
und the Supreme Court.

(c) It has always been *he endea-
vour of the Government to provide
less expensive and prompt justice to
common man and the Government is
awaiting the final Report of the
Bhagwati Committee.

(d) In the abscnce of the parti-
culars of the specific represcntation it
is not possible (o indicate the action
taken thereon.

0.&N G.C. deals with Mmruti
LimaMed

328. SHRI KANWAR LAL GUPTA:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
plcased to state:

(a) the broad outlines of deals
made by Oil & Natural Gas Commis-
sion and other Government com-
panies under his Ministry with the
Maruti Limited and its allied concerns
during the last flve years;

(b) whether proper procedure was
not followed in most of the deals
and favouritism was shown to the
Maruti Limited:
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(c) if 8o, the broad features of such
dealg and the action that has been
taken by Government against the
officerg or the former Ministers res-
ponsible for them; and

(d) what was the approximate loss
to Government in each such dea] and
what action Government propose to
take againsy Maruti Limited and its
alliej concerns?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
ONGC has placed the following
orders on Maruti Limited and its
allied concerns during the last five
years: —

(i) 8 Nos. Demag Cranes of 40/45
tonne capacity from Messrs Maruti
Heavy Vehicles Pvt. Ltd. Gurgaon
at a total cost of Rs. 1.70 crores.

(ii) 12 Nos. Truck Traclors with-
out oil-field equipment and 2 Nos.
Truck Traclorg with oil field equip-
ment at a total CIF waluz of
Rs. 73,47,707.00 from Messrs Maruti

Heavy Vehicles Pvt. Ltd., Gurgaon.

(iii) 6 N-s 8/10 Ten Road NMollers
together with spares at a total
value of Rs. #.74G37/- through

Jalan Mod: Automobiles, Gurgaon.-;

No other organisation under Minis-
try of Petroleum has placed any order
on Maruti Ltd., or its allied concerns. '

(b), (c) and (d), The matter is
under investigation of Central Bureau
of Investigation. ) —

bl

Corruption in Elections

329. SHRI F. H. MOHSIN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state: o .

(a) whether the present Prime Mi~
nister had saig in Bangalore on Feb-
ruary 28rd, 1977 that the Janata

Party would go into the question of
getting rid of corrup'ion in elections;
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(b) whether the same has been
Egone into;

(c) whether Government propose
to finance the candidates upto a
limit as in some foreign countries;

&@nd

(d) whether any new agency would
be set up to keep a watch on elec-
tion expenses?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A report sbout the state-
ment made by the Prime Minister
appeared in certain newspapers.

(b) There is no concrete proposal
before Government in this regard.

(¢) Government has not taken any
decision with regard to financing the
candidates standing for elections.

(d) There is no proposal to set up
any special agency to keep a watch on
election expenses.

Decision to  Electrify

Rontes

Economic

330. SHRI NTHAR LASKAR: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether railways can save
crores of rupees if they take the steps
to electrify the proven economic
routes;

(b) if so, whether thig is the out-
come of the survey made by the
Railway engineers;

(c) whether Government have
examined the report: and

(d) if so, when ig the final deci-
sion in this zegard likely tg be taken?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (d). Railways Imve not conduct-
ed any general survey for electrifica-
tion. According to the present policy
of the Government, within the
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resources available, electrification is
undertaken on such sections where on
considerations of high traffic density,
graded structure, etc. greater benefits.
vis-o-tig other modes of traction sare
visualised.

Decline in Revenues of Railways

331. SHRI NIHAR LASKAR: Wil
the Minister of RAILWAYS be pieased
to state:

(a) the tota] decline in revenup of
Railwayg in thg monthsg of March .nd
April. 1977; and :

(b) the main factors responsible for
this.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
There is no decline in the revenue of
Railways in the months of March and
April, 1977 as compared to the corres-
ponding period of last year,

(b Question does not arise.
Posting of Transferfed . Judges

332. SHRI NIHAR LASKAR:
SHRI R, V. SWAMINATHAN:
SHRI RAGHAVJT:

Will the Minister of LAW, .IUE-
TICE AND COMPANY AF’FA!RS
pleased to state:

(a) whether all the judges who
were transferred to differeny States
have been po'ted back to their
respective places; ang

(b) how many such judges have
joined their dutieg and how many are
still not willing to join?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) In respect of the Judges Ppro-
posed to be transferred, consultations
with the judges as well as the other,
authorities concerned are in ]ﬂ‘ﬂlrus
All replies have not yet been received.
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Steps to curb Monopolies

336. SHRI PRADYUMNA K. BAL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleascd
to state what steps have been taken
by Government to curb the Monopolies
which have flourished during the last
30 yvears 51 the Congress Rule?

L~
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHDN-
DER): The Monopelles and Restric-
tive Trade Practices Act, 1968 came
into force from 1st June, 1970. The
steps taken by the Government to
curb the Monopolies with a view to
achieving the objectives of ‘-the
M.R.T.P. Act, are narrated in the five
statutory Annual Reports pertaining
to the execution of the provisions of
the M\R.T.P. Act, 1969 which have
already been laid on the Table of the
House from time to time.

Utilisation of Gas Produced from
Bombay High

337. SHRI F. P. GAEKWAD: Will
the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS bhe
pleased to refer to reply given to the
Unstarred Question No, 1350 on 24th
August, 1976 and—state:

(a) whether the study about trans-
portation and utilisation of associated
gas from Bombay High has since
been completed; and

(b) if not, how long it will take to
finalise the study?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZEKS
(SHR] H. N. BAHUGUNA): (a) and
(b): The studies have revealed that
Bombay area offers jmmediate scope
for the most expeditious and economic
utilization of associated gas from
Bombay High. Also, on techmo-
economic considerations, it has been
established that the best method for
transportation of gas to shore would
be by laying sub-sea pipelines from
Bombay High to a shore terminal at
Uran near Bombay, However, the
interest of other claimants i.e, the
State of Gujarat have been taken care
of to the best of everybody's satisfac-
tion.
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Sarvey for new Rallway Lines in
Backward Areas

338. SHRI P. K. DEO: Will the
Minister of RAILWAYS be pleased to
state:

(a) which new railway lines Gov-
ernment contemplate to construct in
the backward areas of the country;
and

(b) how many surveys for new
lines have been made previously in
Orissa to develop the backward areas
and which are those?

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE):
(a) The proposals for taking up new
railway lines in backward areas dur-
ing the coming years have not yet
bean finalised. During the current
financial year (1877-78) construction
of two new railway lines viz,
Mirchadhuri to Jayant and Bhadra-
chalam to Managuru have been in-
erluded in the hudget.

(b) The following surveys were
made in Orissa during the last five/
six years:

(n Talcher-Bimlagarh B. G. link.

(2) Rupsa-Talband.
from NG to BG.

(3) Jakhapura-Banspani.

Conversion

Two more surveys for cnnlirucli_on
of new railway lines have been in-
cluded in the budget for 1977-78.

(1) Koraput to Salur/Parbatipuram.

(2) TaX¥er lo Sambalpur/Jharsu-
guda. '

Use of Insecticides and Pesticides
Menace to Health

339. SHRI HAR! VISHNU KA-
MATH: Will the Minister of PETRO-
LEUM . AND CHEMICALS AND
FERTILIZERS be plesed to state:

(a) whether a school of thought is
growing in several advanced, Pro.
gressive countries which looks upon
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insecticides and pesticides much used
in agriculture as an insidious menace
to the health of mankind:

(b) whether Government agree
with that view; angd

(c) if so, the measures proposed to
be adopted by Government to counter
the menace?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) In
some advanced countries group of
peslfcbdes chlorinated hydrocarbon is
considered as potential carcinogons
due to their persistence in the environ-
ment and biomagnification

through
the food chain. However, WHO and
FAO have unequivocally  supported

the judicious use of such pesticides
both in agriculture and public health.
WHO regards DDT to be irreplace-
able in malaria control Programme

particularly in the developing coun-
tries.

tb) and (c), Government are fully
alive to the associaled hazards of in-
secticides and pesticides and have
therefore, enacted the Insecticides Act,
1968, under which al] pesticides to be
used in the country are required to
he registered with the Registration
Committee of the Central Insecticides
Board, which critically examines the
texicity and bicefficacy of a pesticide
before giving approval for its use in
the country.

Conversion of Bikaner-Bhatinda
Metre Gauge Line into Broad
Gauge Line

340. CHAUDHARI HARI RAM
MAKKASAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government intend to -
convert metre gauge line from Bika-
ner to Bhatinda into broad gauge
line; and

(b) if so, the target date Zor con-
version?

.
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): !ll
_and (b). Conversion of Bhat_m-
da-Hanumangarh-Suratgarh portion
of Bhatinda-Bikaner metre gauge
section into broad gauge is already in
progress and is expected to be comple-
ed in 1978. There is no such proposal
to convert Suratgarh- Bikaner portion
{rom metre gauge to broad gauge
under consideration at present.

Employtes requireg for Talcher
Fertilizer Factory

341. SHRI PABIIRA MOHAN
PRADHAN: Will the Minister of
PETROLEUM AND CHEMICALS

AND FERTILIZERS be pleased to
state:

(a) the number of employees re-
quired for the Talcher Fertilizer Fac-
tory, class and category-wise; and

(b) the number that is employed
upto-date?

THE MINISTER OF PETROLEUM.,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). The number of employees
required for Talcher Fertilizer Factory
was assessed in 1973. These require-
ments are being reviewed by the
F.C.1. The present sanctioned strength
and the number of employees as on
31st March, 1977 are as under:

Sanctione'!  No. of
Category of post strencth  emplovees
m
position as
on
31-3-77
Class 1 . 200 155
Class 11 38 35
Class 111 . . 788 59s
Class IV et 289 184
ToTAL . 131§ 969
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Companies which made Paymentg for
Advertisements in Souvenir gor
Congress Party

342. SHRI R. K. MHALGI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether a number of compa-
nies registered under the Tompanies
Act have paid lot of money for ad-
vertisements in the Souvenir of All
India Congress Party before the
General Elections of 1977;

(b) if so, the number of such com-
panies and the amount of money in-
volved;

(¢) how many companies out of
them have actually got their adver.
tisements printed in the Souvenir;

(d) whether all these companies
received the receipts of the amount
paid; and

(e) if not, the reasons therelor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DEH)- (a) and (b). The particulars
are being collected.

(c) to (e). These particulars would
have to be collected.

Laws Passed during Emergency

343. SHRI R. K. MHALGI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRC be pleased ft
state:

(a) how many laws were passed
by Central Government during the
period of internal emergency;

(b) how many laws out of all the
laws passed during emergency are
contemplated to be amended or re-
pealed by (.'hwel'rl.n:lerll.;|E and l.:“

(¢) when are they expected to be
amended or repealed?

w
Ea)

#;

! 180 _
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) During the period of in-
ternal emergency, the following laws
were enacted: —

(D) 143 Acts of Parliament includ-
ing 5 Acts amending the Constitu-
tion;

(il) 48 Ordinances;
(iii) 52 President’'s Acts in respect

of the States under President's rule;
and

(iv) 18 Regulations in respect of
the Union territories.

{hy and (c). Five of the Ordinances
promuigated by the President were
not replaced by Parliamentary legisla-
tion and two Acls of Parliament were
repecaled. No proposal for repeal or
amendment of any of the other laws
enacted during the emergency has
been received in this Ministry so far.
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0il Exploration in Cauvery Delta

346. SHRI A. BALA PAJANOR:"
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the present position of explora-
tion of oil in Cauvery delta;

(b) whether oll has been struck in
Cauvery, Delta and knowledgeable
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technical opinion favours deep dril-
ling for sastained explorations; gnd

(c) if so, the reasons for not carry.
ing ouy sustained operations?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). Geological and Geophysical
surveys including detaileq seismic
surveyg have been carried out in on-
shore Cauvery Basin for more than
15 years now. 28 wells have so far
been drilled but no commercial ac-
cumulation of Hvdro-Carbons has
been discovered. -Though presently,
there is no immediate programme
for drilling in Cauvery On-shore,
more sophisticated Seism.ic surveys
in the area are proposed to be under-
taken in the current year's field sea-
son. Further drilling there would
depend on the results of these sur-
veys. In the Offshore Cauvery Basin,
an exploratory well is currently
under drilling in the Gulf of Man-
nar.

Shifting of Sonthern Region Office of
0. & NG.C,

347. SHRI A, BALA PAJANOR:
Will the Minister of PETROLEM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state the reasons
for shifting of the office of the
Southern Region of O. & N.G.C. from
Karaikal beyond Hyderabad?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): The 0Oil
and Natural Gas Commission has no
Southern Region but onlv a Project
named Cauvery Project with Head-
quarters at Madras, and a base office
at Karaikal for drilling operations at
Karaikal. Both the Madras and
Karaikal offices are still functioning.
In order to undertake drilling opera-
tions in Krishna Godavari Basin of
Andhra Pradesh, a base office at
Rajamundri is proposed to be opened.
The Project office at Madras will
continue for the present, having
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jurisdication over both the Karaikal
base office and Rajamundri base

office.
e

Role of Multi-national Drug
Companies

348. SHRI A. BALA PAJANOR:
Will the Minister of PETROLEM
AND CHEMICALS AND FERTILI-
ZERS: be pleasei to state:

(a) the role of the muilti-national
drug companies in the production and
distribution ¢f medical drugs in the
country;

(b) whether Government have exa-
mined that the prices of drugs as
charged by these firms are reasonable
and within the reach of the common
people; and

(c) if not, the concrete steps pro-
posed to be taken against exploitation
of a vital human nced?

THE MINISTER OF PETROLEUNM,
CHEMICALS AND FERTILIZERS
(SHRI H, N, BAHUGUNA): (&)
Multi-pational drug companies with
foreign equity exceeding 40 per cent
in India praoduce both bulk drugs
and formulations and their contribu-
tion is about 28 per cent in the prc-
duction of bulk drugs and 55 per cent
in the production of formulations.
Like other companiesa Mulli-Natic-
nal drug compenies also distribute
the medicines produced by them
through the normal trade outlets.

(b) and (c). The prices of drugs are
statutorily controlled under the pro-
visions of Drug (Prices Control)
Order, 1970. The Order provides for
a mechanism for fixation of prices.
Small-scale units having turnover
not exceeding Rs. 50 lakhs ore
exempt from the purview of the
said Order. Prices once notified by
the Government cannot be revised
by the manufacturers without the
prior approval of the Government.
Through the operation of this Order,
it has been possible to maintain the
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prices of drugs by and large at re-
asonable levels.

The Committee on Drugs and
Pharmaceuticals have made com-
prehensive recommendations on the
rationalisation of prices of drugs and
medicines. Government is expected
to take decision on the recommenda-
tions of the Committee shortly.

Fertilizer Undertakings and their

Production Capacity

348. SHRI A. BALA PAJANOR:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS: be pleased to state:

(a) the number of fertilizer under-
takings and capacity of production of
each;

(b) the number and capacity classi-
fied according to use of coal and oil
in manufacturing process;

(c) the extent to which shifig in
manufacturing process are envisaged
in view of dwindling availability of
oii at reasonable price; and

(d) salient featureg of
bound plan in this regard?

The Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS
‘SHRI H. N. BAHUGUNA): (a) A
tlatement indicating the names of ni-
trogentus fertilizer manufacturing
units presently in operation, their ca-
Pacity and the feedstock used is laid
on the Table of the House,
l;’hced in library. See No. LT-339/
771

(b) While there is at present no
Flant based on coal or fuel oil in
Operation, two plants based on coal
and six plants based on fuel oil as
feedstock are under various stages of
construction.

any time

(c) and (d), Presently a variety
of feedstock like naphtha, lignile,
coke, coke-oven gas, electricity and
Nalural gas are being used for the
Production of nitrogenous fertilizers.
A majority of the operating units are.
however, based on naphtha as feed-
stock, It js Government's policy to
ulilise to the maximum extent g8s
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that would be available from onshore
and offshore sources. It is also Govern-
ments policy to permit only to the
minimum extent petroleum products
as the fertilizer feedstock. Additional
plangs using coal as feedstock will be
considered only after experience is
available of the operation of the two
plants under construction.

Maruti Limited ang jts Sister-concerns

350. DR, VASANT KUMAR PAN-
DIT: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS: be
pleased to state:

(a) whether the Company Law
Board or any other Government
Agency have enquired into the pur.
chases of shares of Maruti Limited
and its sister-concerns or loans given
to it by (1) Non-nationaliseq Banks
(2) Public Limited Companies; and

(b) if so, the findings thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Company
Law Board has not ordered an en-
quiry under the Companies Act into
the purchase <of shares by non-
nationalised Banks and public limited
companies of Maruti Limited and
its sister-concerns. It is, however, a
fact that under section 372 of the
Companies Act, public limited com-
panies are required to obtain the ap-
proval of the Central Government in
case; where any investment is made
by them in the shares of other com-
panies beyond the limits prescribed
in the Section. So far the Central
Government had been approached for
such approval only by J. K. synthg-
tics ' Limited for investment in
shares of Maruti Limited, in which
case the approval was granted.

0. & N.G.C. Agreement with a Com-
pany of France

351. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM. CHEMICALS AND FERTI-
LIZERS be pleased to stlate;

-
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(a) whether the 0Oil and Natural
Gas Commission has entered into an
agreement with Compogni Francaise
Des Petroles of France to optimise the
development of Bombay High; and

(b) if s0, what are the termg and
conditions of this agreement jncluding
the financial liability to the foreign
Company?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). In April. 1977 Oil and Natural
Gas Commission with the approval
of the Government, entereg into a
four-year agreement with Compagnie
Francaise Des Petroles (CFP) of
France for Comprehensive consul-
tancy to the ONGC for optimising
the development of the Bombay High
offshore field in the shortest possible
time. As per the agreement, the CFP
is to assist the ONGC in data-acquisi-
dion, reservoir-engineering, labora-
tory studies, alternative development
plans and enhanced recovery methods
<tc, The agreement also provides for
transfer of technology to ONGC. The
remuneration payable to CFP in the
matter based on man-years of work,
provision of computer services, trans-
ferring Computer software including
gprogramme models etc. is estimated
at US $17.4 millions net of Indian
taxes

1"roposal from Maharaghtra Govern-
ment for Utilisation of Bombay
High Gas

352. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government of Maha-
rashtra has sent a scheme to the Cen-
tra] Government for using the Gas
produced from Bombay High for pro-
ducing electricity; if so what decision
has the Centra] Government taken on
this proposal; and

(b) whether Government are plan-
ning to bring the gas produced from
Bombay High through pipelines to
Bombay for domestic consumers or to
supply ft through cylinders?
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THE MINISTER OF PETROLEUM.,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) A
proposal for multifuel power genera-
tion plant using LSHS and associated
gas from Bombay High was received
from the Government of Maharash-
tra. The price at which gas can be
supplied is under discusgion between
ONGC and Maharashtra State Elec-
tricity Board.

(b) It has been decibed to bring
the associated gas from Bombay
High to Bombay via Uran by laying
sub-sea piplines. The gas would be
fractionated so that the different
fractions could be put to appropriate
uses. In this connection, it may be
stated that LPG would be cxtracted
from the associated gas and supplied
to domestic consumers in cylinde-s
Bombay Gas Company has also sub-
mitted a scheme for distribution of
gas through its net-work of pipelines

Recruitment of Trained Apprentices
of CLW,

353. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of recruitments
made in Chittaranjan Locomotive
Works at the request of the Private

of the former Railway
Minister (Shri Kamalapati Tripathi):

(b) the number of trained appren-
tices of Chittarenjan Locomotive
Works waiting for recruitment after
completion of their training (both in
clerical and mechanical and electri-
cal); and

(¢) whether at present there asre
any chances to recruit them?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) 22 appointment; were made on
ad-hoc basis.

(b) 253.

(c) Apprentices in clerical catego-
ries will be considered for absorption
against 50 per cemt of the vacansies
existing and those anticipated upto
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31-3-78, In artisen categories, the ex-
tent to which Apprentices can be
absorbed in the skilled cadre is
under consideration.

Statutory Canteen at C.LW,
354. SHRI KRISHNA CHANDRA
HALDER: Will the 'Minister of RAIL-
WAYS: be pleased to state:

(a) whether there is a statutory
canteen at Chittaranjan Locomotive
‘Works;

(b) if so, how ig it managed; and

{¢) whether there iz any represen-
tative from the workers on the mana-
gement of the canteen?

THE MINISTER OF RAILWAYS
{(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The canteen is managed by a
Canteen Committee,

there is no re-
workers on

(¢) At present,
presentative from the
the Canteen Committee.

Production at Steel Foundry ijn C.L.W.

335, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS: be pleased to state:

(a) the preseny production at steel
foundry in Chittaranjan Locomotive
Works;

(b) whether the production is as
per the planned quota; and

(c¢) whether all officers who were
specialised abroad for steel foundry of
Chittaranjan Locomotive Works are
still engaged in the steel foundry of
Chittaranjan Locomotive Works?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Steel Castings=_5303 tonneg (equa-
ted 10479 tonnes per years).

(b) Yes,
{c) No.
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Maipractices in Elections,

356, SHRI R. V. SWAMINATHAN:
Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS: be plea-
sed to state:

(a) whether Election Commission
hag receivedq many complaints about
malpractices in elections in certain
areas;

(b) il so, the number of such com-
plaints;

¢c) whether Government have look-
ed into the complaints; and

(d) what steps are proposed to
be taken to check thege in future?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The Election Com-
mission has been requested to fur-
nish a report in the matter.

(d) The matter will be examined
after the report is received from the
Election Commission.

New Railway Lines in Tamil Nadu
in next five years

357. SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any new lineg will be
undertaken in the Tamil Nadu State
in 1977; and

(b) how many railway lines will be
undertaken during the next five
years?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) No.

(b) As the proposals for taking up
new railway lines in the next five
years have not yet been finalised, it
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js difficulf 'to indicate how many new
lines will be taken up for construc-
. \ tion in Tamil Nadu.
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Contract for drilling in Godavari
Off.shore basin

359. SHRI M. N. GOVINDAN
NAIR: Will the Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleaseq to state:

(a) whether the Texag Pacific Oil
Corporation is being awarded the con-
tract for drilling in the Godavari off.
shore basin;

(b) if so, the factg thereof;

(c) whether the Oil ang Natural
Gas Commission hag locateg 8 number
of structures in the onshore area ad-
joining the Godavari offshore basin,
and

(d) it go. what zre Government's
plans towards an integrated explora-
tion strategy?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA): (a) No
Sir.

{b) Does no! arise.

-

Unfair methods used by M/g Glaxo
Laboratories (India) Ltd to increase
prices for their products

360. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether M's Glaxo Laborato-
ries (India) Ltd. have been found
using unfair methods to get price in-
creases for their products from the
Central Government; and

(b) if so, the facts thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). The prices of drugs are statutori-
ly controlled under the provisions of
Drug (Prices Control) Order 1970
which provides for a mechanism for
fixation/revision in prices. The said
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Order provides that the prices once
notified by the Government cannot
be revised without the prior approval
of the Government Revision in prices
of formulations as well as bulk drugs
is allowed after necessary cost ex-
amination/scrutiny by the Bureau of
Industrial Costs & Prices,

The Central Committee of Glaxo
Employees’ Unions, India, have sub-
mitted a memorandum containing
varioug allegations which inter .alia
refer to the adoption of unfair
methods to get approval for price in-
creases from Government etc. The
specific points raised in the memo-
randum are being looked into in con-
sultation with concerned authorities
and suijtable action would be con-
sidered in the light of the findings.

Contract with Asamera for grilling in
Cauvery Basin

361. SHRIMATI PARVATHI
KRISHNAN:
SHRI K, MALLANNA:

Will the Minister of PETROLIUM,
CHEMICALS AND FERTILIZERS
be leased to state:

(a) whether the Asamera holdg the
contract for drilling in the Cauyvery
offshore basir.;

(b) if so, the facts thereof:

(c) whether the drilling could not
start there because the rig which was
to be deployed in the Cauvery basin
did not arrive; and

(d) if so, the facts thereof and pre-
sent progresg of work done?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) Yes,
Sir.

(b) The production sharing con-
tract for oil exploration in the Cau-
very offshore basin with the Asa-
mera Group of Canada is for 24 years
effective from November 1, 1875. The
ONGC has a 35 per cent participating
5490 LS—T
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interest in this contract and on com-
mercial discovery of pil, the Commis-
sion will have the right to increase
its share by another 15 per cent. The
contract inter alia provideg for maxi-
mization of the employment of Indian
personnel and for their training; the
maximum use of Indian goods, ser-
vices etc. .

(e) and (d). The drilling was some-
what delayed as the driliship had a
fire-accident on its way to the Gulf
of Manner. Another drillship was,
however, promptly hired by the Con-
tractor and the first well in the area
was spudded on May 8, 1977, when
it had been drilled to a depth of 670
feet, the well had to be abandoned
on 25-5-1977 due to stuck-up of the
dri'ling string which could not be
recovered.

Thereupon the Contractor started
drilling of a substitute well close-by
on 28-5-1977. This well has since
reached a depth of over 4000 feet
against a projected depth of 11250
feet,

Pena! action against Railway emplo-
vees of 1974-strike

362. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleasad to state:

(a) whether all ths penal action
which was taken against those strik-
ing railways employeeg of 1974, has
been dropped to bring it at pre-strike
position; and

(b) if so, the facts thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). In pursuance of the an-
nouncement made in the Budget
Speech in the Lok Sabha on 28-3-1977
in connection with the reinstatement
of the employees dismissed/removed/
suspended in the context of May,
1974 strike, the Ministry of Railways
issueq detai'ed orders to the Railways
on 6-4-1977 for implementing the
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various: aspects of the assurance
given. The statement below gives de-

taijls

1.
were

of implementation:—

Reinstatement of employees who
dismissed, removed or had their

services terminated.

Out of 627 who were out of service
on 28-2-1977, 611 have already joined

duty.

(i)
(ii)

(iii) 4 are

.

Out of remaining 16:—
1 has since expired;

3 are undergoing life imprison-
ment;

undergoing trial on
charges of murder and have
since been placed under sus-
pensian after reinstatement.
Their cases can be finalised only
after the judgmemt is delivered;
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*(iv) whereabouts of 2 persons
not known; and

ey

4

(v) 6 have not yet reported for

duty ailthough the orders of re-

instatement have been issued
and intimated to them.

2. Taking back ¢0 duty of those
under suspension,

As against 53 who were under sus-
pension on 28-2-1977, the number
under suspension has come down to
15 including 4 under 1(iii) above.
These 15 persons are undergoing trial
on a charge of murder and the ques-
tion of their reinstatement can be
considered only after the court cases
against them are finalised.

3. Employces initially taken as fresh entrants but now treated as having been
reinstated

—Number involved as on 28-2-1977 :

—Al' have b=en reinstated,

Out of §.161 who were out of service on
joined Juty. Outof remaining §52:—

(i) one has since expired ;
(ii) whercabouts of 110 are not known ; and

jssued and intimated to them.

915

Taking back 10 duty of casual labour 'substitutes twhose services were terminared.

28-2-1977, 4.€c9 have alrercy

(i 4'“ hav: n vatrepatted for duty although the orders of reinstatement have
been

5.

Condonation of break in service.
—Total number involved initially

—Nuanher not done on 28-2-1977
Condonation orders issued to rll.

s-91
lakhs

746

Cancellation of transfer effected in cormection with the strike.

—Total number of transfers as on 28-2-1977:

All transfers cancelled.

1,678

Cancellation of other purishments such as stoppage of increments, reversion to [ower grads,

elc.

b

—Totsl number involved.

’ of 7,626 has been refixed from 1-4-1977 as if no punishment had
Thc&le}'n il":l " d;ﬂucmoﬁhﬂmdn\inll9mnnd=rp:?:tivemider-’.;l

stion will be finalised soon.
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Policy to re-examine cases of Rallway
employees victimised in 1949, 1960 and
1968

363. SHRIMATI PARVATHI
KRISHNAN: Wil] the Minister of
RAILWAYS be pleased to state:

(a) whether Government lL,ave
evolved a fresh policy to re-examine
the caseg of the Railway employees
who were victimised in 1949, 1960 and
1968;

(b) if go, the salient featureg there-
of;

() whether Government have
taken a decision regarding the railway
officials who were summarily retired
during emergency; ang

(d) it so, the facts thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

{a) No.
{b) Does not arise.

{c) and (d). Their cases will be
reviewed as announced by me in the
Budget Speech.

Restoration of Agra-Bah Railway Line

364. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have
under consideration the proposal for
restoration of the Agra-Bah Railway
line which wag dismantled in 1838,
because of mismanagement, and its
extension to Auriya or Etawah to
connect it with the main line; and

(b) whether Government are aware
that the reopening of this line will
greatly help in the development of
this backward area as well as ease
the problem of law ang order?

THE MINISTER OF RAILWAYS
{PROF, MADHU DANDAVATE):
(2) No.
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(b) The Government are aware that
construction of a railway line helps in
the development of backward areas.
However, the availability of resources
and traffic potential has to be taken
into account before taking up these
schemes.

Percentage reservegd for S.C./ST. in
Railways

365. SHRI SHEO SAMPAT:
SHRI MANGAL DEV:

Will the Minister of RAILWAYS
be pleased to state:

(a) what ig the percentage reserv=-
eq for Scheduleq Casteg and Schedul-
ed Tribes for various categories of
posts jn railways;

(b) the extent to which the reser-
vation quota has been fulfilled at all
levels; and

(c) the time by which the posts
reserved for Scheduled (Castes and
Scheduled Tribes at varioug levels
from bottom to top are likely to be
filled up by the candidateg of the re-
served category? .

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) For recruitment to vacancieg car-
rying scales of pay rising above
Rs. 375/-CAS), a quota of 15 per cent
for Scheduled Casteg and 74 per cent
for Scheduled Tribes is provided. For
recruitment to other vacancies varying
perceniages have been prescribed for
each railway based on the percentage
of population of Scheduled Casteg and
Scheduled Tribes to the overall popula.
tion in the area traversed by the rail-
way. A quota of 15 per cent for
Scheduled Castes and 7§ per cent for
Scheduled Tribeg is also provided in
posts filled by promotion within
Class IV and Class III; and promotions
to Class II and and from Class II to
the lowest rung of Clasg ] provided
the element of direct recruitment to
those grades does no exceed 66-2/§
per cent,
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7. (b) & (c). Apart from the application
of the reservation rules in recruitment.
reservation in posts filled by selection
in non-gazetted categories was intro-
duced with effect from 4-1-57, in posts
filled on the basis of seniority-cum-
fitness from 27-11-72 and in promotion
by selection from Class III to Class 1I
and from Class II to Class I with effect
from 20-7-74. Reservation is providsd

Recridtment catégories

JUNE 14, 1977
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onh the number of vacancies filled In &
particular recruitment year and is not
related to the total strength of staff in
a category. .

The progress made in filling up the
quota of Scheduled Casteg and Sche-
duled Tribeg during the year 1976 was
as under:

Quota reserved Number recruited
S.C. S.T. S.C. S.T.
- "Class T . . n . . Recruitment is made by the U.P.S.C.
" Clam 11 Normally posts are filled by promotion from Class I11.
%n})y S"& .o:ruin categorics recruitment is made by
Class III . . % 1506 1013 1656 1084
Class IV . . i R - 4249 3977 52,0 5994
Promotional Categories :
Class T & I . . . - 67 k -] 86 13
Clam IIT . . . i : 5529 33st 5675 1664
Class IV 3055 1832 3483 1096

Efforts will continue to be made to
clear the shortfall at the earliest possi-
ble opportunity. For this purpose re-
laxations and concessiong are allowed
to Scheduled Caste and Scheduled
Tribe candidates both in recruitment
and promotion.

Reservation of posts for Scheduled

Castes/Tribes in the Ministry of

Chemicals and Fertilizers ang its
Underiakings

366, SHRI SHEO SAMPAT: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the percentage reserved for
Scheduled Castes and Scheduled Tri-
bes for various categories of posts
from bottom to top in his Ministry,
fts various departments, attached

offices and the undertakings under

the control of his Ministry;

(b) the extent to which the reser.
vation has been fulfilled at all levels;
and

(c) the time by which the posts re-
served are likely to be fillled up by
the car‘lliates of the reservel cate-
gory? .

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(). Information in respect of the
Ministry, and four of the Undertakings
namely National Fertilizers Ltd.,
Hindustap Organic Chemicals Ltd.,
Hindustan Insecticides Ltd. and Ferti~
lizers & Chemicals Travancore Ltd. i=
given in the statement lald on the
Table of the House. [Placed in
Library. See No. LT-340/77].
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B A .
Information in respect of the remain-
ing five public sector undertakings
namely Pyrites, Phosphates and Chemi-
cals Ltd., Madras Fertilizers Ltd..
Fertilizer Corporation of India Ltd,
Indian Drugs and Pharmaceuticals
Ltd., and Hindustan Antibiotics Ltd. is
being collected and will be laid on the
Table of the House as early as possiLle.

There are no attached and subordi-
nate offices under the administrative
control of this Ministry.

Reservation of Posts for Scheduled
Castes and Tribes

367. SHRI SHEO SAMPAT: Will the
Minister of PETROLEUM, AND
CHEMICALS AND FERTILIZERS Le
pleased to state:

(a) the percentage of posts reserv-
ed for Scheduled Castes and Schedul.
ed Tribes for various categories from
bottom to top in this Ministry, its
attached and subordinate offices and
in wvarious undertakings under the
control of his Ministry;

(b) the extent to which the reserv.
ed quota has been fulfilled at all
levels;

(c) whether there is any categcry
of posts where the representation of
this category is not adequate; and

(d) the time by which the posts
reserved for this category are likely
to be filled by the suitable candidates?

THE MINISTER OF PETROLEUM,
CHEMICALs AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
percentage of vacancieg reserved for
Scheduled Castes’Scheduled Tribes,
filled by direct recruitment, for varioug
categories in the Ministry is as

under;—
Scheduled Scheduled
Group Castes Tribes
Group ‘A" .0 158% 7-1/2%
Group ‘B* - 15% 7-1/2%
Group ‘'C* - 15% 7-3/12%
Group ‘D’ < 16-2/3%  7-1/2%

JYAISTHA 24, 1809 (SAKA)
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This reservation also applies to posts in
public Undertakings under this Minis-
iry to whom Presidential Directives
on the subject have been issued.
The percentage of reservatiom for
direct recruitment to posts in Group
‘C’ and ‘D’ however varies depending
on the population of Scheduled Castes

and Scheduled Tribes in the respective
States.

There are no Attached or Subordi-
nate Offices under the Ministry.

(b) Extent to which reserved quota

has been fulfilled in the Ministry is
as follows:—

Scheduled Scheduled

Grrup Castes Tribes
Group ‘A° 21-07% .-
Group ‘B* - 38-80% .-
Group ‘'C* - so-oc% 16°67%
Group ‘D’ 52-74% 14°53%

Information in respect of Undertakings
is being collected and will be laid on
the Table of the Sabha:

(c) Yes, in all categories of posts in
the Ministry.

(d) Presidential directives regarding
reservation of posts for Scheduled
Castes and Scheduled Tribes have been
communicated to the public sector
undertakings for implementation. It
is being impressed upon them from
time to time to ensure the implementa-
tion of the directives. A close w-atch
on the implementation of the directives
is also kept. While it is difficult to
indicate any time limit by which the
posts reserved for Scheduled Castes
and Scheduled Tribes are likely to be
filled up, as it depends upon many
factors every endeavour will be made
to fulfil the requirement as early as
possible.
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Short Supply of Paraffin Wax to
Induastrial Unitg

373. SHRI P. K. DEO: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there has been short
and unsteady supplies of paraffin wax
during the last four months and as a
result 200-odd industrial units jn Delhi
are feeling handicapped;

(b) whether any steps have %een
taken to help those industrial um
which are facing hardships because
of short supply of paraffin wax; and

(c) if so, broad outlines of the stepy
taken by the Government in thig te-
gard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) An
allocation of 1148 tonnes of paraffin
wax was made in favour of Delhi
State for the period January-May
1977, Delhi Administration has
issued release orders to 193 quota
bolders upte May 1977 to the cor-
responding extent. The actual uplift-
ment by various allottees has been in
line with the release orders issued by
the Delhi Administration. The sup-
plies of paraffin wax to Delhi has been
regular and to the extent of alloca-
tions made in favour of Delhi Admin-
istration. It has been confirmed by
Delhi Administration that there has
been no hardship to any unit.

. o

(b) and (c). With a view to sup-
plement indigenous availability of
paraffin wax, the Import Policy for
1977-.78 has been amended to provide
for canalised imports of paraffin wax
by actual users.

' N
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Conversion of Tuticorin-Dindigul llne
" Y. into Broad Gam Line

e - emp

374. SHRI K. T, KOSALRAM: Will
the Minister of RAILWAYS be pleas-
ed to state: "

(a) whether any survey has beer
made for the conversion of the Meire
Gaug~ railway line into broad gauge
line between Tuticorin and Dindigul
to connect it with Karur in the
Tiruchi-Erode Broad gauge section to
have a broad gauge link betwcen
Tuticorin and Madras; 4

(b) it so, whether any further
action has bteen taken on the survey
report; and

(c) if no action has so far
been taken, whether speedy action 1t
proposed to be taken for impiement-
ing the Scheme in view of the grow-
ing importance of Tuticorin as a
Major Port?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE)
(a) to (e). A survey was carried
out for construction of a new broad
gauge railway line from Karur to
Dindigul and a parallel B. G, line from
Madurai to Dindigul and gauge con-
version of the existing metre gauge
line from Madurai to Tuticorin. In
view of the difficult financial position
it has not been found possible to take
up the project.

Construction of Mysore-Calicut
Railway Line

375. DR. V. A, SEYID MUHAM-
MAD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether representations have
been made for the construction of
Mysore-Calicut Railway line; and

(b) whether there is any proposal
under the consideration of Govern-

ment for the construction of such a
railway line?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes.

(b) No survey for this line has
been made so far. It will not be
possible to take up this work on
account of the very limited availabili-
ty of resources at present.

Correction of Answer to unstarred
Question No 6171 dated .15-4-1975 re:
Firmsg Manufacturing Surgical Instru-
ments,

THE MINISTER OF PETROLEUM,

JYAISTHA 24, 1809 (SAKA)
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(SHR1 H. N. BAHUGUNA): In the
Statement attached to reply given by
the Minister of State in the Ministry
of Petroleum and Chemicals on 15th
April, 1875 to Lok Sabha Unstarred
Question No. 6171 regarding firms
manufactruring Surgical Instruments,
the information was not quite correct,
This has come to light when further
data was being collected for fulfilling
the assurance given in the original
reply to the Question A Statement
correcting the earlier Statement at-
tached while giving reply to the Ques-
tion on 15-April, 1975 ijs laid on the
Table of the House. The error and

CHEMICALS AND FERTILIZERS the delay in correcting it is regretted.
Statement
Nature of
Sl. Name of the Un't Item of manufacture Fors'gn colla-
No. boration, if
any
1 2 3 4
1 M’ Eprdy Interagtionil L'm - Opezration Tables, Sterilizers and Financial
ted, Poona. Operation theatre lights
2 Ms IDPL, Madras Various types of Surgical Instruments . Technical
(USSR)

3 M/s Indian Oxygen Ltd., Cal-

Anaesthesia Apparatus

Technical cum

cutta. financial.
4 M s Kher Surgical and Allied  Suture Needlcs, Surgical Blades Nil N.A.
Products Pvr, Lid., Kanpur.
s M Iscym=d Industrics Pvi. Suture Needles Nil N.A.
L:d., Bom ay. .
6 M's P1lips (India) L‘mited, Operation Theatre lights, Sterilizers  Finencial
Calcurna. etc.
7 M’ N:adle Ind. (I) L'mited. Hypodermic Needles and Suture Needles Fin ncial
Nilg.ris.
1200 hrs. (DR. PRATAP CHANDRA CHUN-

PAPERS LAID ON THE TABLE

NomiricATioN unpEr TAMIL Naot RE-

LIGIOUs AND CHARITABLE ENDOWMENTS

ACT, ETc. AND NOTIFICATION UNDER

Disrutep ELECTIONs (PRIME MINISTER
AND SPEAKER, AcCT.)

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE

DER): I beg to lay on the Table—

(1) A copy each of the following
Notifications under sub- section (3)
of section 116 of the Tamil Nadu
Religious and Charitable, Endow-
ments Act, 1959 read with clause
(c) (iv) of the Proclamation dated
the 31st January, 1976 issued by the
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President jn relation to the State
of Tamil Nadu:.

-

(i) G. O. Ms. No. 370 puktlished
in Tamij] Nady Government
Gazette dated the 23rd March,
1977 making certain amendments
to the Religious Institutions
(Custody, Investments and Lend-
ing or Borrowing of Moneys)
Rules, 1963.

(ii) G. 0. Ms. No. 655 publisheg
in Tamil Nadu Government
Gazette dated the 28th May. 1976
making certain amendments, to
the Religious Institations (Lease
of Immovable Property) Rules,
1963.

(2) Two statements (Hindi and
Engilsh versions) indicating reasons
for not laying Hindi version of
Notifications mentioned at item (1)
above. [Placed in Library. See
No. LT-291/717.]

(3) A copy of the Disputed Elec-
tions (Prime Minister and Speaker)
Amendment Rules, 1877 (Hindi and
English versions) published in Noti-
fication No. S. O. 297(E) in the
Gazette of India dated the 21st April,
1977, under sub-section (3) of
section 27 of the Disputed Elections
(Prime Minister and Speaker) Act,
1977. [Placed in Library. See No.
LT-292/77.]

PAPERg UNDER COMPANIES ACT AND A
STATEMENT.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
1 beg to lay on the Table—

1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
819A of the Companies Act, 1058: —

{

(i) Review by the Government
on the working of the Orissa
Roag Transport Company Limit-
ed, Berhampur (Ganjam) for the
year 1973-74,

- .
JUNE 14, 1977 Police firing on workers of 213

Dalli Rajhara mines (CA)

(ii) Annual] Report of the
Orissa Road Transport Company

Limited, Berhampur (Ganjam)
for the year 1973-74.
(iili) Directors' Report and

statements of accounts for the
year 1973-74 of the Orissa Road
Transport Company Limited,
Berhampur (Ganjam) and the
Comments of the Comptrolicr and
Auditor General thereon.

(2) A statement (Hindi and En-
glish versions) showing reascns for
delay in laying the papers mention.
ed at item (1) above. [Placed in
Library. See No. LT-293/77.)

NOTIFICATION UNDER CENTRAL E:cisk
RuLes

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
behalf of Shri H M. Patel, [ beg to
lay on the Table a copy of Notifica-
tion No. 110/77-CE [G. S. R. 277(E)]
(Hindi and English versions) publish.
ed in Gazette of India dated the 13th
June, 1977, issued under “he Central
Excise Rules, 1944 together with an
explantory memorandum. [Placed in
Library. See No. LT-293A/717.]

12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC ITMPORTANCE

REPORTED POLICE FIRING ON WORKFR3 OF
DALLI RAJHARA MINES OF BHILAT STEEL
PLANT

SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore): Sir, I
call the attention of the hon. Minister
of Home AfTairs to the following mat-
ter of urment public importance and |
request that he may make a statement
thereon:. R

“Reported firing by police on
workers of Dilli Rajhara mines of

Bhailai Steel Plant on 3rd June,

1977, killing eight workers and in-

juring many others.”
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THE MINISTER OF HOME
AFFAIRS (CHAUDHURI CHARAN
SINGH): Sir, the State Government
have reported that Chhattisgarh Mine
Shramik Sangh of contract labourers
working in Dalte Rajhara Mine in
Durg District and organised by Shri
Shankar Guha Niyogi went on a
strike last month to enforce some of
their demands. They put up a new
demand for payment of Rs. 100/~ for
the repair of their hutments instead
of Rs. 20/. as paid in *he past. The
working in Dalli Rajhara Mine in
forced them to sign an agreement, On
the repair of their hutments instead
ployers repudiated the agreement as
it wag entereq into under duress.
Some clashes also took place with the
rival labour union ie., Canyukta
Khadan Mazdoor Sangh,

On 2nd June, 1977 jn a public meet-
ing. the leaders of the CMSS union
declared that there would be a gherao
at the mine's office on 3rd June, 1977.
Since reports were also reccived that
there might be large scale disturban-
ces, burning of petrol pumps and
sabotage of vital installations Auring
the night, a police party headed by a
Dy. S.P. and accompanied by a SDM,
a Magistrate and CSP Bhilai went to
the workers'
Nivogi into custody around 1.30 a. m.
on 3rd June, 1977. When the police
party was recturning. a mob stoned
them and prevented three officers and
four constables from getting into their
vehicles.  After getting some rein-
forcement, the SDM and the Magi-
strate asked the mob of about 4.000
persons to release the detained police
personnel. Tt is reported that persua.
sion by the officers hag no effect and
the mob starteq stoning the police
party injuring 50 police personnel.
The SDM and CSP were 8&lso injured.
Tear smoke wasg us~4 without any
effect when the mob armed with
lathis advanced on the police party
Pelting stones. After giving due
warning, tthe police then opened fire.

Even after the police firing, the
mob did not release the police per-
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sonnel in their custody. Information
was also receivedq that the detained
police personnel were being tortured
and were at the point of collapse.
The Collector and the SP vho had
reached there by that time also tried
to pacify the mob and sought the
release of police personnel but all
their appeals are reportegq to have
failed. Faced by a hostile mob, the
police opened fire a second time and
the detained police personnel who
were al] injured were got released
and admitted to the hospital. Accord-
ing to the latest report received from
the State Government a total of 9
persons were killed and 14 persuns in-
jured in the police firing. One boy
was also found dead at the spot of
rioting and the cause of his death is
being ascertained.

The State Government have appoint-
ed a retireq Judge of the Madhya
Pradesh High Court to enquire into
the incident under the Commission of
Enquiry Act, 1852 and he is expected
to give his report within a period of
three months, Pending the enquiry,
orders have been issued to replace
the Collector and the SP. The State
Government has also sanctioned ex-
gratia relief to the families of those
killed or injured in police firing
@ Rs. 5000 each to those killed,
Rs. 1000 each to those who received
bullet injuries and Rs. 250 each to
those who received lathj injuries.

SHRIMATI PARVATHI KRI-
SHNAN: From this report it iz seen
that the issue has been pending for
quite some time and led to this unto-
ward incident jn which eight people
lost their lives. I am happy that a
judicial enquiry ig taking place on this,
but I would like to know whether the
Minister will bring to the notice of
the other Ministry the fact that one of
the reasons for this disturbance tak-
ing place is that, for the last five or
six years Government had failed to
carry out its assurance and its com-
mitment to do away with contract
labour. So long ag this continues you
will have trouble cgntinu.ing.
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Apart from that, I would also like
1o ask the Migister about the com-
pansation amount. It js very low:
why should they not get more com-
pensation?

wiwt wow fag . weas wgizw,
% qar wuwAr g fx wade w2 3 ag
w¢ ¢ f& a%® * feqoem & ¥
qaTarT ¥, faw 5, 6 ATA ¥ wAAHT
A I w ¥ AfwT gEw g §
g | 7w AT o @ e ST gfaw W
M I of A ag ey afawre &
W= 9 qr AgY 7 IS fERmeT w1 wn
wifym qr a1 wAfw= 41, ax FEA
fasrodra 718 2

SHRIMATI PARVATHI  KRI-
SHNAN: The second part of my

question regarding compensation has
not been answered.
€. W |, AAT T A 5

%9 97 A0 AT § ! FW T/ FAT
R £, q1 TH ZOT L, 97/ AL AW
@ n: %, 375 fAq w1 of w7 A
FHI W ITT.F AN & aFO K 1 7
H AT F ®IE AT AR 7 ARAT 7
7 I oy ¥z A% g f5 A
mAfa wgsar & Tarw 9T fawre
Ty

SHRI SHYAMAPRASANNA BHAT.
TACHARYYA (Uluberia): I thave
gone through the satement of th= hon.
Minister based on the report of the
Slate Government. However, the f{acts
as reported from other sources are
different. The fact j3 that 30 workers
lost their lives and the firing was not
with a view to disperse the people,
but to kill them, as it was aimed at
the upper part of the body. 1 think,
this ijs the first such incident under
the Janata Government. If such an
action was illegitimate for the earlier
Government, 1 do not think, it is
legitimate for this Government.
There seems to be some conspiracy
of the contractors and other offenders
behing this incident. The judicial en-
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quiry must be made thoroughly and
publicly so that the workers may be
pacified and the public must kncw the
root cause of this incident. Such
things should not be allowed to hap-
pen in future. Wherever contract
labour js there, there jg deprivation
of the workers. Ng proper syvstem is
followed. Once an agreement is en-
tered into, and later on it js broken
and it is said that the agreement was

entered into under duress. It can
be a conspiracy by the contractors to
disown their obligations. The en-
quiry must, therefore. be thorough
and public and the amount of com-
pensation should also be considered
by them again. | hope, the Govern-
ment will take serious steps to look
into this matter and bring out the
conspiracy behind it.

@ ww fap . werw wEem,
¥ f& s meegi w1 ATTE R,
7 ¥ xfeem maemd @ A
a1 X§ IHA T T RA I § ATHA
THT AT FEAT ) AT AW wY ford
AT, AT TAAHZ IH 97 WAA F79 7
wifww F74fY | AgT % Ty *1fRETE
w73 &7 A §, wfe oz wprw i
gwr a1, gafaw 3w *1 Wgfroz $73 ¥
wfg¥rr a1 afsaw=1, arFmam, O
gATA fegr wmor fe gw 9w w79
gfas G aras § s T @ AvA
¥ 1 T frrerre. fey, Afew froene-
wIT R g ferar ma | 9w 3w AT
frrgaTT w73 ¥ wifww €1, 71 9y
feqr mar ) aga ¥ gfe A7 w0
77 | ¥ JraaE w1 A fwar o,
AfrrgaeT Wl wr€ &7 77 s
7 qferm AT o T qT T O T
qgeY W & Farasy w1 A0 7O
fs7 a% WHETA W1 7T | TER A
wfowr & 1 5 geETA g w)
w1 gfere w1 TAET 1 wT AT TATH
q¥t | A% =% ¥y orer | A Fod AT
amy §--wx ok s dew T,
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12.15 hrs.

BUSINESS ADVISORY COMMITTEE
FrrsT REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to move:

“That this House do agree with
the First Report of the Business
Advisory Committes presented to
the House on the 13th June, 1977."

MR.SPEAKER: That means that
only to-day we adjourn for lunch
and from tomorrow we sit continuos-
ly and there will be no lunch hour.
The question is:

“That this Houss do agree with
the First Report of the Business Ad-
visory Committee presented to the
House on the 13th June, 1977.”

The motion was adopted.
1216 hrs
RAILWAY BUDGET, 1977-718—GENE-
RAL DISCUSSION—Contd.

MR. SPEAKER: Now, we take up
the further discussion of the Railway
Budget....
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SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands):
What happeneq to my motion ?

MR. SPEAKER, A number of mo-
tions I get every day. To-day also
I got 20 of them., I admitted one or
two and sent them to the concerned
Minister and the rest I have not ad-
mitted. Some of the motions may go
as questions. There are all sorts of
motions, good, bag and indifferent. I
may also commit mistakes. There
are motiong under Rule 377, call at-
tention motions and short notice ques.
tiong etc. Al] of them cannot be dis-
cussed here. I look into them before
coming to the House. Therefora, if
any member feels aggrieved and if
he thinks that it is a very important
matter and that it has not been ad-
mitted, I will certainly reconsider It
is not as if I am infallible and what
I do is final . You may convince me
or I will convince you.

SHRI VAYALAR RAVI (Chira-
yinkil): He is from the Andaman
Islands.

MR. SPEAKER: I would like to-
discugg with him later on .

Now we take up further discussion
of the Railway Budget. Five mem-
bers from the Janata side and five-
members from this side have spoken.
Of course, others are also there. I
think if speeches are short, a larger
number of members will be able to-
get a chance.

SHRI BASHIR AHMAD (Fate-
pur): At the outset I would like to
congratulate the Railway Minister
for presenting the finest Budget which
ig truly representative of the Janata:
Government,

Before citing a few facts, the fact
is that the former Railway Minister
Mr. Kamalapathi Tripathi was respon-
sible for creating corruption, nepotism
and robbery in making certain appoint-
ments in the railways. Large scale
appointments were made and that
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had resulted in gross inefficiency in
the railway administration.

My friends opposite said that there
is a certain deterioration in the work-
ing of the railways. But they are
forgetting the fact that the entire res-
ponsibility centres on the inefficient
and corrupt staff and the method in
which appointments were made by
the former Railway Minister, Mr..
Kamlapathi Tripathi. »

Now there are two aspects to the
matter. First of all what happened
was that there was one Privats Secre-
‘tary who used to make endorsements
saying ‘MR desires such and such and
on the basis of those endorsements
-officials were responsible for making
those appointments. I might also cite
one instance. A very junior officer in
the Allahabag Division was tempora-
rily appointed as Chairman of the
Railway Service Commission. He was
not fit for the job and was a very
junior man. Those appointments
that were jrregularly made were re-
ferred to him and all appointments
were made merely on oral instruc-
tions. Therefore, there are two as-
pects. First of all there were endorse.
ments made by the Private Secretary
on the basis of which such appoint-
ments were made and there was the
other source of appointment and that
is the Railway Service Commission
and that officer was appointed Chair-
man for that very purpose for regu-
larising those appointments and that
was the height of corruption made by
the former Railway Minister.

Such staff, thousands in number,
are still working in the Railways.
They are responsible for the deteriora-
tion in the working of the Railways.
Now, it is not open to the Opposite
side to complain about it. Until and
unless those persons are sent out and
non-corrupt persons are taken jin, I
think position might not improve. 1
hope the Railway Minister will kind-
]y look into this matter.
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Whenever the two Railway Minis.
ters—Sarvashj Lalit Narain Mishra
and Kamlapathi Tripathi took over
charge, they diverted the railway
lines to their home districts. Shri
Lalit Narain Mishra diverted trains to
Bihar—Samastipur  Division. Shri
Kamalapathj Tripathi belonged to
Varanasi and therefore diverted a
number of trains to Varanusi. Allaha-
bad and Kanpur are very important
districts. Kanpur is an jindustria] town.
Likewise, Allahabad is an important
place. During the day time you will
not find any train with a direct link
from Allahabad to Kanpur The trains
were diverted to Varanasi and Samas-
tipur during the regime of Shri Kam-
lapathi Tripathi and Shri Lalif Narain
Mishra. When Shri Kamlapathi Tri-
pathi took over charge, one train
which was running to Samastipur was
diverted tg Varanasi. Backward arcas
and such places which require train
services have been ignored. Why
should those be ignored? they wanted
to feed their constituencies and they
wanted to corrupt the people. That
is also a form of corruption. I would
request the Railway Minister to re-
move these inequities and to run traing
wherever there are no trains. s

A number of speakers have spoken
for the trains to be run in Maharash-
tra, Orissa and other places. If we
travel from Allahabad or Kanpur to
Mainpuri and Etah. which is hardly a
distance of 200 to 250 miles, it takes 24
hours to cover this distance. 1
would request that new railwav lines
in these areas may be given so that
distance in these areas is covered
within a reasonable time.

Some more passenger and °xpress
traing May also be run during the day
time from Allahabad to Kanpur so
that the needs of these places are
met.

1 will also invite the attention of the
Railway Minister to the cause of late
running of the trains. There has been
a large scule chain pulling as well as
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commission of dacoities. Four days
back, one such dacoity was committed
during the day time. Armed guards
may, therefore, be posted with each
and every train so that there is no
chain pulling and no dacoity takes
place,

The Railway coolies and porters
working on the varipus Railways are
on a contract basis. 1 would request
the Railway Minister to do away with
this contract system. Some other
method may be adopted so that they
have security of service and they are
not exploited by the private contrac-
tors. They are also unnecessarily
harassed by the private contractors.

The Railway Minister in his speech
referred to casual labourers. Now I
would submit that the appointment
of casual labourers depends merely
on the whimg and caprices of the offi-
cers who are appointing them. There
are no fixed service rules. They are
merely appointed on the discretion of
the appointing authorities and their
termination is also based upon their
discretion. I would therefore submit
that their service conditiong should be
properly framed and service rules
should be there so that their cases
may not go by default and they may
not be arbitrarily disposed of. There
are three lakhs of such casual labour-
erg in the railways and they are
merely at the mercies of the officers
who appoint them. What we find is
that the descrving persons ara not
taken into appointmentg and un-
deserving persons are appointed.
That js a source of corruption and
that coulyg only be obviated if we
frame proper service rulegs for them
50 that their employment may be
governed by proper service conditions
and rules framed by the Government.

SHR]I K. LAKKAPPA (Tumkur):
Where js the Railway Minister?

MR. SPEAKER: The other Minis-
ter is taking notes. Perhaps he is in
the Rajya Sabha. There is no Deputy
Minister, Mr. Varma is taking notes.
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SHRI K. LAKKAPPA: The Rail-
way Minister should be here.

MR. SPEAKER; @He js in the Rajya
Sabha. Mr., Varma is taking notes.

SHRIMATI PARVATH] KRI-
SHNAN (Coimbatore): Labour Min-
ister ig there and I hope he will now
learn how necessary it is to bring in-
dustrial relations in Railways under
the purview of hig Ministry.

MR. SPEAKER: There are three
Cabinet Ministers here.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): In
deference 1o the wishes of the hon.
Members I would come to the front
seat,

SHR1 BASHIR AHMAD: The
Railway Minister has undertaken to
amend the Railways Act of 1890.
But apart from amendment of the
Act it is necessary that the Railway
Establishment Code should also be
remodelled and reframed because
this also has outlived its utility. It
should be framed on the lines of the
rules regarding the Central Govern-
ment employees. These rules should
be framed in a very clear and
cogent manner. I say this because
number of difficulties arise in the
matter of interpretation of the pre-
sent Railway Establishment Code by
the wvarious law courts, So, these
rules should be Teframed on the
lines of the Central Government
Servants’ Service Rules.

1 would submit that in the case
of disposal of claims too great delays
are caused and this is a source of
corruption and this also causes lot
of harassment and hardship to the
business community. Now, this also
is one of the loopholes of corruption
which should be plugged. There
should be a time-limit for the
disposal of these claims before a
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person canp go to the law court.
The Claims Inspectors should dis-
charge their work in an impartial
and punctual way. They should
dispose of theseg cases in an honest
and expeditious manner, Only per-
sons of integrity should be appointed
to these posts,

Here 1 have got a suggestion (o
make. A vigilance cell should be
created at the various divisional
headquarters so that such sources of
corruption may be detected and pre-
vented. Corruption is not merely
there in the various booking offices
and the Goods yards but corruption
alsp lies in varioug offices where
creation of such vigilance cell is a
necessity.

Therefore, I would suggest that per-
manent vigilance cells should be
created at various divisional head-
quarters so that they may indcpen-
dently enquire into such cases of
corruption.

Regarding the Catering Services, 1
would. say that this service js ineffi-
cient and jt should be imprcved.
The private contract system of the
contractors should be abolished and
the Railway Administration should
itself take over this Catering System.
at various places. What we now find
is that there are big contractors who
have taken thig contract for a iarge
number of stations, They are hard-
ly efficient and in a pasition to dis-
charge the duties and obligations
cast upon them, This should be
improved.

Now, pilferage of course is also
a problem and I would rubmit that
this can also be obviated by taking
preventive measures in various mar-
shaling yards by posting an ade-
quate number of policemen besides
the R.P.F. If this is done the claims
for pilferages could be avoided.
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SHRI P. V., G. RAJU (Bobbili):
Mr. Spealer, Sir, I would first of all
like to say a lew words about what
Shri George Fernandes spoke yester-
day. He is here now. Because he is
a Cabinet Minister whatever Le says
here is very important, the way I
look upon the railways. In the course
of hig talks, he sajd that if there |is
competition between the railways
and road transpory how can we con=
vince the railway workers for not
asking for better salaries.

I do not want to go inlo the ques-
tign of whether the railway workers
should be paid more or transport
workers should be paid more. But,
this §s a very important question. I
think the gquestion of the rail and
road transport has got to be decided
by us in this country and we should
understand that in a modern coun-
try. road and rail transpory have
been linked together, This is the
basis in America. As far as I know
in America, a lorry ¢an go up to the
railway siding and crame js used for
lifting up the container boxes 1In
which the goods are kept and they
are either placed in the rail coach
or in the lorry. The railway is used
for transporting heavy machinery
from one part of America to another.
The road transport is used for trans-
porting the machinery to the factory
site. 1 know also that in America
the rallway bridges and the road
bridges can bear the overall weight
of 60 tonnes but, in India, we do not
have the same syf'em and so the
railway bridge cannot bear the
weight of 60 tonnes and the road
bridge can only bear a weight of
ten tonnes. Therefore the difficulty
arises. Therefore, Mr, Fernandes
sald that competition between rail-
way and road transport does nct
exist in India, I would like that to
exist because it means that the rail-
way would be ably to compete—if
not to compete, they would nat lesst
have the same system as Americd
has. We aave not got the same rosd
bridges, There the rail bridges can
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" bear a weight of sixty tonnes while
the road brid es can bear a weight
of only ten tonnes.

I would suggest that the new
Government which is going to be
here for many'years to consider the
matter in all its implications and
have the road bridges to the same
extent as the rail bridges in which
case both the rail and road transport
can be unified,

As far as the budget speech made
by Prof, Dandavate Is concerned, he
mentioned about the extension of the
metre-gauge line from Guntakal to
Bangalore by a broad gauge line.
I would congratulate him for that
Similarly if the metre-gauge line
from Guntakal fo Secundrabad could
be converted jnto a broad-gauge
line, the whole of Rayalaseema area
in Andhra Pradesh could be cpened
up. I am mentioning this because I
belong to Andhra Pradesh, I request
the Railway Minister that Guntakal-
Bangalore line be extended wupto
Secunderabad. If this is done it will
be possible to have a railway train
from Bangalore via Hyderabad and
Nagpur to Delhi. It will be a new
route. It will open up the whole of
South Kanara area. 1 would like to
say if this concept is considered in
entirety then the metre-gauge
train from Bangalore to Poona
should also be convertad into broad-
gauge, In this manner the whole
of north Kanera area can be linked
with South Maharashtra and it can
hecome an industria) sector.

Sir, I am an old student of Ban-
ralore wyniversity. I know {from
Hangalore to Mysore and upto Goa

horder area they have a narrow-
Rauge line. Therefore, I suggest, that
the narrow-gauge, the metre-gauge and
the broad-gauge should be made to
::;“b::' with one another by convert-

t same into ,bro’
l'“"‘"l with the Bnualg;ﬁaq&ukn

line, ~ Thig is my phcﬂcn‘l uugge!-
tion, o gl
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Mr. Speaker, Sir, #he object should
be to have broad-gauge railway lines
in the whole of India. The metre-
gauge railway lines in Tamil Nadu
should, therefore, b, slowly convert-
ed into bmd-g-uge railway lines. I
cannot say as to how much of money
ag well ‘'ag time it will take but I
snueﬂ. that’ the objective of the
Fifth' and’ Sixth Plans ghould be to
cohvert the whole of Indim into a
broad-gauge system.

Sir, at the end, I would like to
congratulate the Railway Minister
for the way in which the workers of
the Indian railways have beep treat-
ed. They are happy to work in the
railways today., I do not want to
be critica] of the past predecessors
in’' the Railway Ministry but I ceel jf
we havé smaller units of administra-
tion in the railwayg it would be
better. Today each one of the zones
is so large that little or np direction
can be given towards the well-being
of the railway workers. In a big
country like ours we should have
larger number of zones with smaller
administrative units go that efficiency
in administration can be achieved.

Mr. Speaker, Sir, I thank you once
again for giving me an opportunity
to say a few words on the Railway
Budget.

SHRI S. NANJESHA GOWDA
(Hassan): Mr, Speaker, Sir, I stand
to support the railway budget. 1
am happy to welcome the railway
budget presented by the hon'ble
Railway Minister. He has made an
earnest attempt to look into the
over-all development of the rail-
ways and also hag assumed to pro-
vide better amenities to second-
class travelling publie.

He has also proposed to introduce
janata trains without any increase in
freight charge or surcharge. He has
proposed all these things. I congra-
tulate him. »

P .

Regarding the amenities, I want to

tell my' experience. Last month, I
Inif - L (R o e
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travelled in a train. The food that
was catered jn the train and the
utensns used for serving the food
were s0 horrible [ would like to
sugzust to the hon, Minister that
tnese things should be looked ijnto.
We are spending croreg of rupees on
the Railway establishment and on so
many other developmental activities.
But we are not currying much for
these smaller aspecis, that js, ame-
nities to travelling public as well as
to the railway staff,

Regardinz the railway line iy Kar-
nataka ] want t0 mention a few
things, The Hassan-Mangalore rail-
way line is under construction for
the last 10 years. [ think so far half
or three-fourth of this railway line
construction work has beep complet-
ed. This Hassan-Mangalore railway
ling is a very important line which
connects the only harbour—a very
good harbour—in our State. If this
line ig completed, thig will link up
other parts of the State. Therelore,
it must be completed as quickly as
possible. I appeal to the Minster
through you, Sir, to complete this
project as early as possible. I would
also suggest tha; this Mangalore-
Hassan line ghould be linked directly
with Bangalore which is the Stale
capital. Mengalore is having a fer-
tiliser project and also many other
industries and 50 many marine pro-
ducts are being produced. Those
things can be brought to inland and
also taken to other places threagh
this railway line The Mangalore-
Hassan-Bangalore direct linking by
a railway line is very cssential,
Moreover, Sravanabelagola where the
well-known tallest stone idol isplac-
ed, is on the day to Bangalore from
this place. Thig will prove to be the
shortesy distance from BPBangaiore if
this Mangalore-Hassan-Bangalore
direct railway line ig completed. I
would therefore request the hon.
Minister to take up that missing link
in the coming years.
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Regerding the train timing, ticket-
less travelling and blackmarketing in
the tickets. My friends from the oppo-
sition have glready given valuable
suggestions. [ would request the
hon, Minister to look into thoae
things earnestly and do something
good in that aspect,

Regarding casual labour engaged
in Sekleshpur new railway line gdivi-
sion, [ would like to mention that
they have been working there for
the last ten years. They are work-
ing ag casual labourers. They are re-
moved often, and on and taken back.
I suggest that they must be made
permanent, The corfbtruction wark
on thig railway line may have to be
continued for some more years and
if they are ajready having expericnce
in the railway line construction
work, they can be taken else where
and engaged. Therefore, thefe may
not be any necessary for keeping
them as casual labour for ever. In
conclusion, 1 welcome the budget
presented by our Railway Minister
and I congratulate him for thig good
budget,

ot SrgewT Wl XA (@AETAT) |
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“But there was a remarkable
improvement in the Railways' per-
formance during the year. The
volume of revenue freight ‘rans-
ported—196.8 million tonnes—waus
more thap in the previous year,
and the highest ever., The number
of passenger journeys increased hy
213 per cent over the previous
year to 2,946 million, also a record
high. Transport bottlenecks were
removed, delivery speeded up, and
incidence of loss an4d damage re-
duced. Coal required by major
consumers like steel plants, power
stations and cement factorie; was
transported in full and in time,
Demands for movement of raw
materialgy for, and finishegy pro-
ducts of, steel, cement, fertilizers
and other key industriez, and of
foodgrains, sugar, salt and other
essential commodities, were also
satisfactorily met. Passenge: train
punctuality improved from 72 per
cent on—time arrivals in 1974-75
to 85 per cent, and more trains
were run in an effort to increase
comfort and capacity for long dis-
tance gecond clags travellers—and
for commuters. ¢ Much of this was
made possible by better and more
effcient utilisation, of the track and
rolling stock.

Industrial relationy were har-
monicus throughout the year and
all levels of staff performed their

tasks with customary dedication to
duty
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ZAET WY 9T SHAT JAAT AT

e ¥ W@ wAwfal & fafee-
ATEINA W ATT W TET AJT QT
wr wg fear & gy fod W
wihwrfet & ary oew far - -
gt From feamity gz W X
w3yt foard & a=itw femr B 8
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“l am not brought up in the tra-
dition that [ can cast aspersions on
individual members. But 1 want to
criticise the Railway Board ag an
institution, its structure, its method
of fupctioning and the wastefu] ex-
penditure in which the Railway
Board is indulging. There is lot of
scope for considerable reduction in
the wasteful expenditurg jn which
the - Railway Board is indulging.
Not only that. Today the Railway
Board hag become almost a govern-
ment within the Government. If
you ask me, I would say that the
Railway Board has really become 3
Government NS and what about the
ministry?. ... -

Another thing 1 would like to
mention is the extraordinary ex-
penditure that is being incurred
on the Railway Protection Force.
which is not perfarming its rightfu!
duties. I do not want to repesat
what some of my friends huve said
on both gides of the House, It is
really npt the Railway Protaction
Force. -

As someong has rightly explain-
ed, it ig the Railway Pilferage
Force.; Therefore, this force €3~
alsn be reduced to a very greal

extent....
W o.
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1 will gay only one thing about
compensation, Today we are put-
ting & premium on death by a
particular mode. If a person tra-
velling by air dies, itlis really a
heavenly death, because his family
members would get & compensation
of Rs. 1 lakh. But if the same per-
son dies in a railway accident, his
family memberg; would get only up
to Rs. 50,000 as compensation. .. .For
other categories it is less. The
maximum limit of Jife iy death and
the maximum compensation is Rs.
50,000. Now-a-days | always tra-
vel by air in the hope that in case
some accident takes place, sirce
we are not able to earn that much
amount in our life time, a2t least
after our death our family mem-
bers would get Rs, 1 lakh™

We are collecting a gurcharge
for paying compensation to those
people who die in railway acci-
dent,

TITT 50,000 TIY ¥,
T fF 27 s & wTa wqEn R
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MR. SPEAKER: The hon, Mem-
ber wil] please take his seat now.
He can continue later. We now wud-
Jjourn for lunch and will meet again
at 2 p.m,

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch st five minutes past Fourteen
of the Clock.

[Muw. DeruTy-Srzaxm in the Chairl

RAILWAY BUDGET, 1977-718—
GENERAL DISCUSSION—Cantd.
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Accident Comp~nsation,
Sefety and Passenger Amenities Fund
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“But there was a rcmarkable im-
provement in the Railwayy' perform-
ance during the year, The volume
of revenue freight transporied—
196.6 mijlion tonnes—wus more than
in the previous year, and the highest
ever. The number of passenger
journeys increased by 213 per cent.
over the previoug year to 2,046 mil-
lion, also a record high. Transport
bomenech weére removed, delivery
wd m .nd mldw“ 0! l“' .nd
damage reduced, Coal required by
major consumers lke steel plints.
power stations and cemen: factories
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Wag trlnsported in full and in time
Demands for movement qf ray mate-
rlals for," and fnished products of,
steel, cement, fertilisers - and other
key industries, and of !oodgrlim,
sugar, salt and other essentia] 'com-
modities, were also satisfactorily met.
Paggenger train punctuahl.y improv-
ed from 72 per cent on-time mrrivals
in 1974-75 to B5 per cent 3nd more
traipg were run jn an effort to in-
crease comfort and capacity for long
distance sacond. class travellers—and
for commuters. Much of this was
made possible by beitcr and more
efficient wutilisation of the track and
rolling stock. .

Industrial relnmns were harmo-
nious throughout the year and all
levels of staff performed thejr tasks
with customiry dedication to duty.”
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“l am not brought up in tho tradi-
tion that 1 can cast aspersions on in-
dividual members, But | want to cri-
ticise the Railway Boa-d gz an insti-
tution, s structure, ks method of
functioning and the wasteful expen-
ditufe in which ‘he Railway Board
s indulging. Not only that Today the
Railway Board has become almost 2
government, within the Government.
It you ask me, I would say ‘hat the
Railway Board has really becomc 8
Governmeng NS and what about the
Ministry? -~ “ 1 = = ’

. a - e .

Another thing T would like to men-
tion jg the extraordinary expenditure
that js being incurred op the Railway
Protection Force, which is net per-
forming it rightful duties, T do not
want %o répeat ‘what somié my friends
have said on both sides of the House.
It “js  really mot the Railway Protec-
tion Force, As someone has righlly



253 Rly. Budget,

explained, it is the Railway pilfernge
Force. Therefore, tnis force can also
be reduced to a great extent.......

I will gay only cne thing about
compensation. Todsy we are putting a
premium on death by a particular
mode. If a person travelling by air
it iz really heavenly death, he-
cause his family members would get
a compensation of Rs. 1 Iakh, But if
the same persop dies jn a railway
sccident, his family memkter; wonid
get only up to Rs. 50,000 as compen-
sate. For other categories it is less.
The maximum limit of life ig death
and maximum compensation is Rs.
50,000, Nowaday I alway; travel
by air in the hope thgl in case some
accident takes place, gincz we are not
mble to earn that much amount in
our life time, at least after our death
our family members would geé: Rs. 1
lakh.”

We are collecting a surcharge for
paying compensation tc those who die
in railway accidents.
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““These articles of furniture gre re-
quired for the new Minister. You
are requested to return these Iitems
immediately.”
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Of the Railway Reveruec and Ex-
penditure of Centra] Government for
1977-78,
nY e d
Railway Accideat Compensation,

Safety and Passenger Amenities
Fund.
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PROF. MADHU DANDAVATE; 1
wil] reply to the debate afterwards,
but some insinuation hag been made
and therefore I rise on ga per-
sonal explanation. 1 was told gnd
a letter was quotedq that furniture
from three Ministerg was sought to
be taken away on the plea that new
Ministers want it. I wish to make it
very clear that Ministers and part:-
cularly one particular Minister Mr.
Buta Singh was consistently refusing
to return the furniture back tu the
Government. So, probebly the modus
opcrandi used by the officer was that
he was using my name and they said
this was required back. Anyone can
visit my residence and see whether
the furniture of all these WMinisters
is located at my place even the
furniture thmt is required for one
Minister is not there at my place, I
wish to clarify this debate so that in
a further debate there should be no
misunderstanding.

SHRI MOHD. SHAF] QURESHI:
The officer who has written to me
this letter, I think, haz committed
a sort of breach of privilege by in-
forming a Member of Parliament by
giving wrong information,

it 90 gRo grfem (AmE) : wefY
TERT ¥ A A¥4 €T T9 0 fear @
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FisAiae amEr v e dn
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us3T § | e axfafasaa & are
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? fr oY sy & wrR o o F g
THIEW §T W7 Il 9T A
frar e & 1 A% Tk v R, 7 A W
T W e @, T AT AW W wrE A
T O arr §, A onfam v A
TEQ & o) % AT afrey ff wien-
I FT TaT § | Tk el ¥ wftw W oy
vt o & s
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“The role of the railway lines
as infrastructure in developing
the backward areas of the country
cannot be overemphasized.”
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SHRIMATI PARVAT] KRISHNAN
{Coimbatore): 1 was rather disap-
pointed in thig Budge: because 1
think a very tasteful and colourful
person has come out with a tasteless,
colourless and odourles Budget. In
all that he said only one good thing
is there. The platform ticket charge
has been reduced, I would not meke
too much out of it. I really expected
more from him because I thought
that he would at lcast remember all
the things he used to say when cn
“this side of the Mouse. Therelore,
here I would like to quote not
“Minister Dandavate but Prof. Danda-
vate who said that he believed that
the Il Class fares should be brought
down. This is what hg said:

“The expenditur> must fall moere
on the affluent sections ard so I
have no hesitation in gaviag that
as far as the far-s of the First
Class and Air Conditioned Class
are concerned, they should Lle
stepped up. but a¢ far as the Third
Class passengers are concerned, the
fares must come down.”

So, I thought that perhaps the 11
“Class fares would come down and
there would be more :olour to this
Budget which would have meant
only that he would not trot cut this
figure of Rs. 3250 crores surpius
‘budget. It would have further come
down.

Again I do not want this 30 years’
business to come up again. I am
getting rather bored with it because
it bas no meaninZ. Any responsible
political party, when it stands for
«elections and says, ‘We will do this
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and we will do that if we come to
power. surely know; what the con-
dition in the country is when saying
this. And you particularly have al-
ways been involved with the Rail-
ways. How you cannot say and
throw up your hands, ‘I was act pre-
pared for ijt.’

1 went through the speech of Mr.
George Fernandes. He made certamn
demands during the strike of 1974 du-.
ing the negotiations. He made them
as a very responsible leader of ira
trade union movement. We were all
party (o those demands also. At that
time, the finances of the railways were
also gone .nto and when we posed our
demandg which you yourself said are
negotiable, those demandgs were poscd
in the background of not 30 years bu!
28 yvears and what has happened so
far in the last 2 years is that every-
thing has blown up. Now the financ:s
are there, the resources are there and
I cannot understand why you again
say, "We are here only for the past twn
months.” Because having been In
Parliament, having been in political
life and having been concerned with
rajllway matters Inside and outside
Parliament it is a strange argument
which 1T nersonally am finding it
imopossible tn accent.

Because of the limited time that 1
have been told that I have. T will ‘nst
Ko throuch one moint after anather ani’
not more than that. T am sorry to say
that the Minister did not take t1a ri°re
into-confidence on the question of rail
wav nperational efficiency. During the
last few mnnths the punctuality which
manv hrm members referred to hat
heen going down. Accidents, on the
other hand. have been quite a few.
We had a +iatement only on one acci-
dent and when T requested that w-
shmild have a discussion on all the
acridents. T was told that we might
take it un during the Rallwav Budpe!
disrussion. 1 would not like to take um
pll the time ot my disposal on h*
~cefdentr. T tyaulq Wke to know what
exactly he 2 going to do about it
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because it is no good just talking and
expressing in philosophical terms
Gandhism, socialism, so on and so
fo:.h but something practical and posi-
tive ig necessary as to what js being
done in order to bring down the rate
of accidentg ang whether maintenance
is being carried on properly or not.
Because one of the ills of the Indian
Railways has been the neglect to main.
tenance, there are many timeg when
we have made our representations
before the previous Ministers abnut
maintenance on particular divisions
and have also given facts and figures.
Take for instance the case of Bridges.
They have to be repainted and rein-
forced ang this is not done according
to the due date which is indicated, I
also brought to the notice of the Minis-
ter exampleg where a particular due
date wag there but it was just cleaned
out and the next date was put there
without anv repainting or repair being
carried out. These are the things which
have to he gone into and as to what
the Minister proposes to do about it
1 am totally in the dark. I would like
to know what he is going to do.

About new lines, it i very com-
mendable that he is continuing the
new lines that are already under way.
But what about the conversion that
he talked about? There is a very im-
portant line in the south—the Dindi-
gul-Tirunelveli line, What about con-
verting it into broad gauge? As you
know, step-motherly trea‘ment is there
to the extremes of the country—the
North Frontier Railway and the South
ern Railway, They are having metre
gruge with all the problems of tran-
shipment of goods and also problems
of journey for passengers to travel
without changing right upto the north.
That does not figure at all anywhere.

Similarly, there is nothing in this
particular speech of the Minister about
the electrification programme. Now
electrification is extremely important
hoth In terms of speedy and cfficlent
transport and with the fuel prices go-
Ing up and the threats of them going
up gtill further. There, if you are going
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to dieselise, you are going to face much
more expenditure than if you go in
for electrification because after all
here you have come with a new go-
vernment and there is such a thing as
a national grid which is already
under discussion and why not you
combine with the Minus'er of Energy
who was here this mofnming and see
that the national grid is brought about.
Then the question of electricity short-
age gets met there, There is, for ins-
tance, the electrification of Vijaya-
wada-Madras section. You would be
interested In it. I can see you nod-
ding your head appreciatively.

MR. DEPUTY-SPEAKER: I may be

interested in many things. But I can-
not....

SHRIMATI PARVATH] KRISH-
NAN: It is much better than a frown
and 1 have to address the Chair.
Nothing is there about electrification
of the Vijawada-Madras section or
the Madras-Trivellore section,

There is not even a mention of new
lines of Kuttiguram to Gumvayoor
and Alleppey to Emakulam. He only
mentions briefly about the Kunkan
Rai!ways and I hope he will speed up
the Konkan Railways.

PROF. MADHU DANDAVATE:
There ig a reference ‘o Alleppy,

SHRIMATI PARVATHI KRISHNAN:
He has mentioneq it in a very general
way. I want electrifying assurance of
electrification.

One important thing hag been there
for a long time—every time that has
been brought during the Railway Bud-
get, but peither the Railway Minister
nor the Railway Board referred to
that,—that is the question of rail-road
and water transport co-ordination.
This is extremely important because
it you could divert your long lead tra-
fic to the Railways, Railway freight
will be far more efficient in terms of
economy also, whereas road could
serve the short lead trafic. It has to
be undertaken at. Government level..
Co-ordination is very necessary.

282
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[Shrimati Parvathi Krishnan]

M.Ps. want railway lines in their
constituency or right upto their door.
That js natural. If co-ordination is
there and people feel that they are
being served by the rail-road and
water inland together. then we would
all together jointly overcome the tra-
fic bottlenecks that are there.

1 come to the other point which the
Minister has carefully left out of his
speech. One has to remind him from
time to time of the things that he had
said himself. As far as the social
burdens are concerned, this year too
we are being called upon to vote for
183 lines—social burden. Social bur-
dens are being put on the Railways
whereag in so many countrieg social
burden is a part of the Government
policy. Social Burden should be borne
by the Government. It is only here
that we continue placing this social
burden on the railways

He can say that all this time :he
patiern has been there. The pattern
is more or less the same. Whole for-
mat is the same. Reports are he
same. Obviously, there could not be a
difference in this short period. But we
could have been given the perspective
that ig going to be there. That per-
spective jg not there. Is the Railway
Minister going to continue in the same
manner as they have been continuing
all this time. giving satisfaction to
none except those who benefit from
corruption in the Railways? They are
the only ones who get satisfaction from
the Railw-ays.

Now I come to staff. As far as the
staff is concerned the Minister has
made a great play about the Co-opera-
tion Enterprise Group. He has em-
phasised the fact about accredited and
recognised federations. Je has also
pointed out about CEG. It was there
earlier also. It iy not a new thing. 1
would understand if he had put the
phrase—that he s activising it. But
that i« not that he has said.

PROF. MADHU DANDAVATE:
It is being taken to Zona] level.

JUNE 14, 1897

1977-78—Genl. Dis. 284

SHRIMATI PARVATH] KRISHNAN:
Please activise it at the central level
first, so that it is properly represented
also. Do not stick to your recognised
union? You know what happens in
strikes.

Industrial relations is an important
thing in the Railways. It has got
fossilised there and he continues it
in the same form. The NCCRS put
before the Government six demands.
The hon. Minister should resume
those negotiations where they were
left off. He must coitinue these
negotiations with the same represen-
tative organisations and they are all
in existence and he should resume
the negotiations from the stage where
they were abandoned. When an in-
dustrial worker, when a welder in
Chittaranjan or ICF is being paid
less than one in HAL or HMT, there
is something radieally wrong in the
pattern of wages. We said Railways
shoulg be treated as an industry. He
has pot referred to that. You should
go into the whole structure of wages
and even if you cannot give it imme-
diately you should ret upr a com-
mittee and such a committee should
include us also because we would be
able to tell you where there is fault,
and what you could do to set it
right. You don't need to go to the
Finance Minister for doing that. We
are confident that we will be able
to fnd out and te!l you how you can
make railways a viable concern. But
the negotiations broke off. Mr.
Qureshi who was handling them did
a whole lot of tight-rope walking. He
said: “I grant it in principle but
where do I go for money?” We rep-
Yed, “well grant it in principle let the
principle be out of the way and then
we can sit down together, we can set
up a8 committee and find the money
for it.” That is what we are asking
you to do. Why can't you resume
these negotiations where they were
left off? Give us the opportunity
and we will tell you where this mo-
ney could be mopped up. It is not
that corruption is there only in the
matter of ticket-selling and reserva-
tion counters. There is huge amount
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of corruption in the contracts that
are given for buildings and so on.
Corruption 1s there in the matter of
writing off of demurrage charges, in
holding up of wagons. There is cor-
ruption in so many other spheres in
the railways, Why should you be
obsessed only with ticket-sales and
reservationsy There are r0 many
other fields where you find corrup-
tion. It is part of the whole make-up.
Crores of rupees can be mopped up
if one goes into the finances in detail.
And you can fight this corruption
only if you carry the workers with
you and make them part gnd parcel
of your fight against corruption. It is
not thsough executive orders and
Harun-ul-Rashid type visits which Mr.
Qureshi was referring to that you can
do it; he wants you to go with dis.
guised beard and all that, and a cap
as well, to find out who is corrupt and
so on. That is not going to help you.
You must get the workers’ cooperation
with vou, You can get up the machi-
nery for that; you can set up the com.
mittee for that and you will find that
certainly corruption can be checked
because there are sections in the work-
ing class who were With you, who were
from time to time bringing cases of
corruption to the notice of the autho-
rities to no avail.

Then you come to the question of
railway as an industry. This is what
we have been saying in the NCCRS. 1
would request the Minister to change
the whole pattern of industrial rela-
tions.

The Lebour Minister had come just
in time for me to say this that here
the Railways are the one place, the
rasil'way employees are the one section,
Wwho are as yet untouched by the La-
bour Ministry and the industrial rela-
tions machinery at the Centre. They
have got a special policy on the whole
Matter. The railway officlals can play
ducks and grakes with the workers.

Ven today there is a multiplicity of
]‘““Oﬂs in the railways. This is precise-
¥y ﬂ_l.le to the ghort-sighted policy of
having only chamchagiri going on in
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the railwayg ag far as your recognised
federations are concerned. Within the
recognised federations it churneq up
and therefore you got your various
category assoclations and other unions
coming up.

And here, Sir, I would like to quote
Prof. Madhu Dandavate when he was
on this side of the House. I would like
to quote what he said then to Minister
Madhu Dandavate now, sitting on the
Treasury Benches. He said:

“‘There is fragmentation of the
trade union movament which
is affecting the operational efficiency
of the railways. [ can sympathise
with friends who have formed cate-
gory-wise unions and who find it
difficult to get their grievances re-
dressed.’

“Therefore, [ say the ballot to de.
cide the representative character is
the only path”,

I hoped this would be reflected in his
speech here. But, much water has
flowed under the bridge since he made
that speech and since he assumed this
office. 1 would like to appeal to him
or request him that he will call all the
trade union representatives for talks
with him in an official way and evolve
a method whereby we can have one
union for one industry. This is not
something that can be done by a
speech only with the recognised fede-
ration and their accredited representa-
tives and do not waint till he js brain-
washed in the Rail Bhawan.

Probably he knows more about the
Railway Board as to what they do.
You told us about the AR.C's recom-
mendations being taken up, But, you
are not at the same time spelling out
what thev are. We do not know whe-
ther thry are good or baq or whether
they w'll appeal to us or not. Many
times the Commissions make recom-
mendations; and then we discuss them
to find nut whether they are acceptable
or not. You say that you will come
up with a legislation for restructuring
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the Railway Board and to replace by
a legislation the century-old Act. I
think you should also have a democra-
tic process in that and try to discuss
that with various organisations before
you bring it up on the floor of Parlia-
ment. It is not only between the Law
Ministry and Railway Ministry but it
is between Government and the peo-
ple. That is @ democratic process.

So, I would appea! to him that on a
very important issue like this, there
should be a democratic method adopt-
ed before you come to a final decision.
I now come to the question of casual
labour to which the Minister has not
Yet replied.

Here again, I would jike to remind
him as to what he said in this House:

“Casua] labour system is a hang-
over of the old feudal order and the
present Government which talks of
socialistic pattern must give up all
:.’he remnants of the old feudal or-

er”.

He has pot talked about the socialistic
policy though he calls himself a socia-
list. I want him to tell us as to what
he is going to do with the casual la-
bour. The casual labour is there in
railways for years and years gnd when
they retire they do not got the retire-
ment and other benefits as other em-
ployees of the Railways have got.

I am now told that a sum of money
is being sanctioned for remodelling of
stations—Madurai. Arkonam and so on
in the Southern Railways. At the same
time I would like to know what is
going to be done about the quarters for
the railway workers? They are not
being whitewashed or repaired for
Yyears and years.

Take the example of the quarters
at Madurai. As far as Class ] Officers
are concerned, they get municipal
water even for their gardening. If you
take Clage IV, there is no municioal
water provided to their quarters, They
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have to walk miles and miles away
before they could get water for their
own requirements. Is this socialistic
society? This has been brought up
again and again gnd still nothing i»
being done about it.

15 hrs.

Lastly, if you will bear with me, I
would like to quote Professor Danda-
vate. This is what he said:—

“] wil] say one thing about bonus.
If our concept of bonus is a deferr.
ed wage and not some sort of a
payment which is ex-gratiu. so long
as there is a gap between the pre-
sent wage and the living wages,
that has to be partially filled up
wherever such gap existy in the
Railways......

As far as bonug js ccncerned I do not
kinow whether Professor Dandavate
is aware that the railways are in a
position to pay it as a deferred wage
on that principle. I would have ap-
preciated if he could at leasy tell us
why he is leaving out the bonus out
of the various largesse which he is
giving. 1 would like to say finally a
word about the Martin Burn Railway.
The railway workers have galready
met him. [ would appeal to him that
if you do not take over the railways.
at least, see that these 300 or 400
people are not thrown out of employ-
ment. But, they are absorbed. I am
seriously worried about that because
there are so many vacancies that are
being mot fillled because cf economy.
Now, the new Governmeni has sent
out a similar circular and said that
the economy should be introduced
and as a result, a ten per cent re-
duction is expected. With a large
army of casual labours who are yet
to be made permanent, to talk in
terms of any reduction on the rail-
ways will be suicidal and lead 10
further industrial unrest, It means
shrinkage of employment and not ex-
tending employment. Therefore,
would appeal to him to take up the
issue of casual labour. along With
other issues, seriously.
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Finally, the victimisation cases
which are there of 1948, 1960 and 1868
strikes on account of trade union
activities be also taken up. Further,
Sir, apart from the trade union acti-
vities, certain people in the emergency
period were compulsorily retired, dis-
missed and discharged because some
of the officials at the higher position
tried to pay-off old scores. It should
tc seen that jusflce is done also to
such persons.

Lastly, Sir, as far as recognition is
concerned there are two cases which
are hanging fire for quite some time.
namely, South Eastermn Railwaymen's
Union ang North Eastern Railway
Mazdoor Union. Some puppet groups
have been set-up and recognised with
the help of the railway officials, I
would request the hon. Minister to see
to it that justice is meted out to these
two unions and recognition restored
to them.

1503 hrs.
[MR. SPEAKER in the Chuir]

SHRIMAT] RENUKA DEVI BAR-
KATAKI (Gauhati). Mr, Speaker, Sir,
1 rise to support the Railway Budget
that has been placed before the House
by the Hon'ble Railway Minister, 1
must congratulate him for the re-
freshingly new approach that ran
through his whole address: It is only
n few weeks since he took charge of
the Ministry. One can, therefore, con-
gratulate him only for the promises
that he has made in his speech gnd the
performance of the last two months.

Sir, T belong to a backward state,
hut this backward state has contribut-
ed towards the growth of this biggest
Publicc sector enterprise. We earn
foreign exchange through our produce,
i.e.. Tea, Jute & Oil. Yes Sir, 1 must
admit that ] was somewhat disappoint-
ed with what the Hon. Minister had
to say about the development of the
Rlil\‘kny system gnd the service it pro-
Poses to offer to the backward areas of
the country,

S49 LS—10

JYAISTHA 24, 1899 (SAKA) 1977-78—Genl. Dis.

290

Sir, the Year Book of the Indian
Railways has a special chapter devoted
to the concept of “Social costs.” It
says that the railways have always
had certain obligations beyond those
associated with the normal business
e‘nterprises: that the railways are the
life line of the nation’s transport sys-
tem and the network of services they
provide serves to unify the country:
that they are; therefore expected to
operate not only on commercial consi-
derations, but also in terms of wider
economic and social interests.

Sir, these are admirable objectives
and I was very glad that thc R:il-
way Ministry, specially »fter the
Janata Government came to puwer,
chose to reiterate th2se basic objec-
tives of our railway system. It was
with the background of these objec-
tives, in the light of the reiteration
of these objectives, that 1 scanned
the Railway Minisics's Speech as
well as the Budget picposals that
would further these objectives. Sir,
1 must confess with great regret that
T did not find many such proposals
in the new Budget. It is grue that
the Minister has mad, some referen-
c2 to the rolg of railway lines as the
infrastructure in ccveloping the
backward areas »f the couatrvy and
he has mentioned the names of a few
railway lines gn which work may
be started or surveys ray be under-
taken during the coming years. But
there ig no mention ip regard to that
action they want to take in so far
ag backward arcas are concerned.
The Government of India huve decid-
ed the areas wa.ch come under
backward areas. Bu: thkey have not
done anything for thesz backward
areas.

Sir, I find the Hon'bie Minister's
proposals have totally bypassed and
ignored the basic needs of the entire
North Eastern Regin of our country.
Sir, T am sure that the House will
agree with me tha: this Region of
India deserves spe.ia]l attention, Tt
is an area that is highly sensitive
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and crucial from the point of view
of the requiremenis of the defence
of our counery, from the point of
view of reducing regional disparities
in the development of our counury,
from the point of view of promoting
national integration of the tribal
population and th2 resi of the c-un-
try.

Sir, everyone admut; that the de-
fence requirements of our country
need the development of streng links
of ‘communications and logistics with
Assam and the other States in the
North Eastern Regron. In  this
North-Eastern Refioq we had found
*he hollowness in the communication
system when our army pruple coul
not find a way out 10 retreat lcave
alone moving forward tc 7ght the
enemy. That is the region where
communication link j; missing. Even
the Congresg Govo.ameat !ad  de-
clared its intentivn to sce that every
Sate Capital in In4.u is linke@ with
the main railway system of our
country. Yet, thcre is no men:ion
of any proposal thit t'he Railway
Ministry is consid:ring to extend the
~ailway lines ip the North Fasterr
Region to the Capitals of Meghalaya,
Nagaland, Manipur. Tripura, Mizo-
ram and Arunachal. And yet we tzlk
of providing lifelines for the promo-
tion of nationa] in:i:gration and eco-
nomic development. Bu* how can
vou do it withont rproviding them
communijcation service? Sir, you
will be surprised to know that the
children of thig regicn do not know
what the milway and the rail engine
and carriages are. If some children
want to know how and what* 1the
railway works like, they have to see
the photographs of the railways only.

Then, Sir, it is 2 well known fact
that the North Eastern Region pgets
Tains in plenty. Where the railway
lines are parallel ‘o0 the North Eas-
tern Himalayan hills and the hills of
Bhutan, when the heavy rains ocrur
in these hills, the situation is aggra-
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vated in these areas thus causing
floods and storms. Uliimately this
leads to washing aut of the railway
lines. This is how the railway lines
near Tezpur were wasned out by the
flood waters coming trom Himalayan
and Bhutan hills and an accident
took placc there. Here the bridge
along with the railway ines was
washed out. Nencssary arrange-
ments should be madga to siphon off
the flood water [rom the railway
bridges. It is reported that this
accident was an act of God. But it
is not an act of God.

PROF. MADHU DANDAVATE: 1
have not said that.

SHRIMATI RENUKA UDEVI BAR-
KATAKTI: But you were quoting
the Additional Commissioner {or
Railway Safety.

The Congress Minmiz‘rv gave some
promises to the peopje and said they
would extend the broodgauge line
from Bongaigaon to uUibrugarh ria
Gauhati and a new lin2 from Bongai-
gaon to Gauhati via Jogigopa and an
additional bridge over Brahmaputra,
1t is a pity that my own government
hag not mentioned unv of these
things which were mentioned by the
Congress government....(Interrup-
tions). So far as we are concerned.
it is bad: he may ssv trat go far as
the country is concerncd it is good.
Prof, Dandavate had been to Assam
recently and he know: that the lines
there were very old and they were
laid out when the British were there.
There are very few line; laid after
Independence. The British were tee
planters and they constructed lines
from tea plantations to the nearest
ports. You see that most of the im-
portant towns are at a disadvantage.
Dibrugarh to Sibsagar is 54 miles
by road but if you want to go by
mail, it means 154 km. and two OT
three changes and als» a joy ride
on a private line. It is a state where
we have some private company lines.
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These are run by our railways and
fifty per cent of the profit is given
to the private companies which be-
long to the British. I do not know
why our government is gtill working
on this arrangement. 1 hope Prof.
Danduvate will look into this matter
and try to avoid ihese losses,

The recent acciden. is said 1o be
an act of God. I am surprised that
Prof. Dandavate quoted this phrase;
jt is nothing but abdication of res-
ponsibility to say so.

It is not an act of God. Four bridges
were washed away by rains on the
same night. The Additional com-
missioner for railway safety was in
charge of the enquiry. It is a statu-
tory commission. The state govern-
ment hasg institluted another fuct
finding committee. Both the enquiry
committees have come out with their
findings. The guilty person is God
and nobody else and God alone is
responsible for the accident!. «In-
gerruptions) We have found that so
many persons lost their lives. One
of my friends lost nine members
of his family. If children were
fuffering in the hospital and then they
die because they could not be saved
by doctors, it is an act of God. But
here within one minute, he lost so
many of his family members. How
can thig be termed as an act of God?
We are not ready to accept the ex-
F.anation that it was gn act of God.

Sir, we have asked for a discussion
on this accident. If you allow us, we
will discuss in detail about the acci-
dent. T am not going to take much
of your time for this. But I hope.
Prof. Madhu Dandavate will look in-
to jt. He will not leave the matter
just because the officials have des-
cribed it as an 'act of God'. 1t is not
an act of God, It is an act of sheer
negligence, sheer lack of supervision.
They have not done [airolling al-
though they have said that they have
done s0. 24 hours patrolling in the
Vulnerable areas ig a statutory rbliga-
lion, But Prof. Madhy Dandavate
Cannot tell ug, cannot assure the House
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that 24 hours patrolling was there.
It was not done there. The Railway
Safety Organisations have not taken
action. Nobody took it seriously.
The Inspector or somebody is there.
We have never seen him inspecting
the track. But anyway I hope these
things would be looked into and when
they come up again we will discuss
them.

We have heard many things about
dieselisation, electrification, speeding
up of trains and the provision of
passenger amenities, etc. etc. But I
would like to tell you, Sir, in my
state, in the North Eastern Frontier
Railway, we have the fastest train
namely the Assam Mail. You will
be surprised to hear that the speed
of this train is the breath-taking
speed of 33 Kms. per hour, That is
the fastest train in the North Eastern
Frontier Railways. You will be sur=-
prised to hear that it takeg about 6
hours and 15 minutes to cover a dis-
tance of 220 Kms. from Dibrugarh
to Mariani,

MR. SPEAKER: If you go by air,
it is very slow,

SHRIMATI RENUKA DEVI BAR-
KATAKI: It is a fact. They want to
keep us slow. They do nol supcrvise
the tracks. They do not repair and
maintain the bridges and tracks. But
when we ask them to speed up the
trains, they say that they could not
increase the speed because the condi-
tion of tracks and bridges are not
good and if you ask them “Why
don’t you repair the bridges and
tracks' they say ‘It is not reparable.
They feel that it is unworthy of re-
pair. It is like that in Assam. -~

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): You do not know
what Japanese have said about Indian
Railway tracks.

MR. SPEAKER: You can continue,
Madam_

SHRIMATI RENUKA DEVI BAR-
KATAKI: Out of 45 and odd stations,
five stations have been clussifled as
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Class 1 stations. You wili be sutiprsed
to know that even the important
stations and junctions like Dibrugarh,
Simaluguri, Mariani, Chapamukh do
not have sheds to cover the platforms,
to cover the train composition. Prof.
Madhu Dandavate has said that he is
going to give cushions to the Janata
Class passengers. But. Sir. 1 may tell
you that people of Assam do not have
even I class. The coaches are dilapi-
dated coaches. People will laugh at
us if we say we would provide them
with cushion in Janata class. We do
not want cushions. You give us
drinking water. There is no water .n
the waiting room. We do not have
even the minimum facilities. The
condition is miserable jn Assam.

Last time. when Prof. Madhu Dan-
davate was there. one gentleman who
was travelling in the train, came and
told him about the poor condition of
the railways in Assam.

Regarding employment in this rail-
way, Sir, the major portion of the
lines belong to the State of Assam.
Even then, Sir, we have the grievance
that we are not getting proportional
representation in the North Eastern
Frontier Railway. Along with this I
would like to mention, Sir, we speak
of equal status for men and women
and in the railway, Sir, out of the
14.65 lakh employees, we have got
only 21,600 women employees. We
hope Prof. Madhu Dandavate will
look into it and that equal status for
men and women will be given.

MR. SPEAKER: You should con-
clude now, Madam.

SHRIMATI RENUKA DEVI BAR-
KATAKI: 1 will not take much time,
I am concluding. The railway is not
developed in that area. There is no
safety.

MR. SPEAKER: You must be
thankful that you reach your desti-
nation salely.
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SHRIMATI RENUKA DEVI BAR-
KATAKI: Sir, Gauhati has beenr
declared as the capital of the State.
The railway lines run through the
middle of the city and as a resuit the
road traffic gets jammed during the
day and unless the railways construct
3 or 4 overbridges or fly-overs at the
points of crossing, this problem can-
not be overcome. [t is very acute in
the city. In the countryside also what
happens is. communications develop,
and the PWD there construct new
roads. But the railways do not agree
for construction of manned or un-
manned crossings and gates and as a
result of that the villagers cannot use
these roads. Villagers cannot use
those roads because the railways have
not provided any gates, manned or
unmanned. So, they have to go by a
roundabout way. I hope the min.s-
ter will look into this also.

It is a bold decision that the mini-
ster has taken to reinstate all the em-
ployees who were viclimised by the
Congress Ministry because of their
participation in the 1974 strike. Butg
here T must sound a note of caution
that this generous action of the gov-
ernment should not be an incentive
lor indiscipline.

Now that the Janata Party has
come to power, we have much more
responsibility than we had before the
elections. The people have reposed
their confidence in ug and we¢ canno!
hope to retain our hold on the hearts
of the people by merely pointing out
the misdeeds of the Congress Party
or by merely making promises. We
will be judged by the way we fulfil
our promises. Therefore, we must
take all steps to see that we achieve
the goals we have set for ourselves.

SHR]I CHITTA BASU (Barasat):
Sir, 1 welcome the proposals contai-
ned in the budget presented by the
hon. minister because they are in func
with the promises he made when he
presented the interim hudget las
March. 1 also welcome the budget
because the minister has taken the
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‘trouble to give a clear piclure of the
railway finances in the country, The
railway finances appear to be com-
fortable. A surplus of Rs. 32.5 crores
is expected. He has said that Rs. 20
crores of additional revenue are ex-
pected from the goods traffic in
the current year. He also expects that
the passenger traffic will maintain a
6 per cent annual growth. The ac-
cumulation of indebtedness to general
revenue is likely to reach Rs. 440
crores. Of course it has been reduced
by Rs. T crores from the figure stated
earlier in March. All these cleariy
show that the railway finances are
quite comfortable.

While this is so, I am sorry to find
that the workers' interest have been
neglected and have not been taken
into account with symputhy. Firstly
1 refer to the demands of the railway
workers. The minister would agree
that it hasy always been the s‘and of
the railway employees’ leaders whe
led the strike in 1974 that they were
for negotiated settlement and it war
the then Railway Ministry which im-
posed the strike on the workers. By
sheer brutal force, the railwaymen’s
struggle was broken. The unity of
the railwaymen could not be broken,
but the strike could be broken. But
the demands are there and I am sorrcy
to note that those basic and funda-
mental grievances on which the rail-
waymen went on strike in 1974 had
not been taken care of. The railway
finances appear to be comfortable. I
think the Railway Minister should
consider those basic and fundamen-
tal grievances of the railwaymen and
try to bring about a negotiated settle-
ment for which they themselves fought.

Secondly, Sir, I am also pained to
see that the question of casual
labourers—its number is not less than
three lakhs—has not found any men=
tion in the Minister's speech. These
cusual labourers cannot get their grie-
vances represented by the unions also
and I feel you would agree with me,
on many occasions the casual lakou-
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rers are to remain satisfied by making
representations to the Minister
through the Members of Parliament
alone and as for myself, by this time
he might have received so many re-
presentations from me also regarding
the grievances of the casua] workers
because they have not got any forum
to get their grievances discussed,
negotiatey and settled. Therefore, 1
feel it is high time for the Railway
Minister who himself is a trade union
leader to understand the problems of
the casual workers and try to solve
their outstanding problems.

Sir, the Railway Minister mention-
ed the question of restructuring the
Railway Board. It is welcome. Rut
what about the restructuring of the
industrial relationg in the railways?
Unless you restructure the industrial
relations in the railways, I think the
cooperation which you have been
seeking for won't be frui‘iul, There-
fore, without discussing the details of
it. I would merely mention that the
railways should also be treated as an
industry and these lakhs ol wutkers
engaged in this industry should be
governed by the Industrial Relations
Act and unless that ig done, I think
the Railway Board may be restruc-
tured, but the peace in the railways,
the productivity in the railways does
not come unless the industrial rela-
tions of the railways, the biggest pub-
lic sector industry of our country
today is restructured after due con-
sultation with the reprcsentatives of
the railwaymen.

Sir, the question of bonus also
comes in. I think it is high time that
you adhered to the principle enunciat-
ed by you that bonus is a deferred
wage and in the course of the exer-
cise of your authority you should bear
in mind the principle that bonus is a
deferred wage and not exr gratia.

Again, ] am pained to say that whiie
the finances of the railways are quite
comfortable as he enviseges, I am
sorry to find that the present Ministry
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continues to show apathy towards
certain projects in West Bengal, parti-
cularly of my constituency.

Sir, I refer to a particular problem
the problem of doubling the track of
Bangaon-Sealdah section of the East-
ern Railway It is very important and
I think you should take note of it. This
line was established about 120 years
ago and after that therz has heen
no perceptible improvement except
that the track has been electrified
and since this is a single track, there
is no possibility of putting larger
number of trains for the mitigation of
the suflerings of the travelling pub-
lic,

Sir, this is a 77 kilometres single
railway line which covers almost 80
per cent areas including the entire
agrarian belt measuring more than
2,000 squere miles of north 24-Par-
ganas District. It serves as the ouly
railway link to a growing population
of more than 60 lakhg of people who
are solely dependent on Calcutta for
their livelihood and day-to-day neces-
sities. Due to the partition of Bengal
in the year 1947, a huge number of
refugee families have settled in these
3 sub-divisions of the 24-Parganas
district. viz. Barasat, Bongaon and
Basirhat; and most of the people have
to run to Calcutta and its surround-
ings to earn livelihood.

Before Partition, these lines could
carry only 20,000 passengers per day.
Now the figure has gone up to 1 lakh
persons and it would now be bringing
in a revenue of Rs. 1.5 crores per
year. Our government is also com-
mitted to expand our trade relations
with Bangladesh. Thig Bongaon Sezl-
dah railway line connects Bangla-
desh. 1f you want to step up eur
trade with Bangladesh, you cannot a.
it without the help of the Bongaon-
Sealdah railway line. While, on the
one hand we want to have expanded
trade relations with Bangladesh, we
do not on the other, create the pro-
per infrastructure for it.
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Therefore from \all considerations,
this is an important project. The cost
is only Rs. 11 crores. The hon.
Minister was good enough to intimate
a few weeks ago that the techno-
economic survey had been compléeted
and that the project cost was only
Rs. 11 crores. What stands in the
way? The Minister says in his letter
of 26th April that they have referred
it to the Ministry of Financ: and the
Planning Commission for exemption
from the dividend liability because it
is. according to him, urrenunerative.
During the 4 five-year plans, you
have spent Rs. 1400 crores for the
development of Railways. I do not
know what is the exact allocation for
railway development during the S5th
Plan. You referred o the question
of accumulation of debt to the
General Revenues. [ do not know
what is the actual fraction of dividend
which General Revenues: can take
on a project of Rs. 11 crores. 1 think
it is an insignificant part of the debt
you have already incurred. Is it not
a step-motherly attitude? Isg it not an
attitude by which you deny certain
basic and primary privileges to one lakh
passengers who have to go to Calcutta
and come back to Calcutta? Is it not
an instance of sheer negligence to-
wards the interests of the commuters?
All that our Railway Minister says is
that he would take it up only when
there is a green signal from the
Finance Ministry and the Planning
Commission. ] do not know* what has
been the response from the Financec
Ministry.

For your information, I can say that
I had also the privilege of meeting
Mr. H. M. Patel, the Finance Minister
to convince him of the nacessily of the
project and to say that it should not
be viewed from the commercial point
of view. The public sectar projects
should be viewed primarily from the
social utility point of view. Is it
not a fit case to be treated as a project
saving social wutility value? If you
say that it is an unremunerative line.
I may quote a number of lines which
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bhave been created in Bihar. I do not
have a parochial or provincial out-
look; but many of the branch lines in
the Indian Railways have been un-
remunerative from a commercial
point of view. If there are so many
lines in Bihar, Uttar Pradesh and
other parts of the country which are
unremunerative, why can a project
which serves the needs of 1 lach
people every day not be accepted and
executed, setting aside the considera-
tion that it is unremunerative” What
is the question of remunerative or un-
remunerative? You condemn these
lakhs and lakhs of commuters to un-
told suffering and then you raise the
question of it being remunerative or
unremunerative? Sir, I do not want
to take much of your time. This is
a project meant to remove the long-
standing suffering of the commuters
of Bongnon-Sealdah line. The pro-
ject casts only Rs. 11 crores which is
a very insignificant sum. I would
request the hon. Minister to kindly
take the trouble of assuring the House
that you would take up the project in
the currant Yyear and mitigate the
long-standing suffering of 60 lakhs of
pepple angd not to raise the question
of remunerativeness or unremunerative-
ness because, gg I have already said,
they are indebted to the general
revenues 10 the extent of Rs. 430 crores,
I do not know what would be the
amount of indebtedness if they accept
or execute a project costing Rs. 11
crores. So. it would be unjust if it is
not taken up this year.

MR. SPEAKER: shri Ramachandra
Mallick.

SHRI M. RAM GOPAL REDDY
{Nizamabad): Sir, what about us in
tho Congress Party?

MR, SPEAKER: Your party time is
over. I am sorry.

SHRI H. L. PATWARY (Mangal-
doi): Sir, I want to raise a question
dbout the procedure of calling
Members.
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MR. Speaker: I will explain the
position. 1 am following the list sup-
plied by the Janata Party.

SHRI H L, PATWARY:
did not allow me to speak.

Sir, you

MR, SPEAKER: 1| can only go by
the list supplied by the Janata Party.

=t qwoT®o qzaT® : fy.s FTET
Wt ST 9T A TR & fad An
w femr n, SfF wd ow@wr Aé
frar

MR. SPEAKER: It is all right. 1
will only go by the list.

SHRI H. L. PATWARY: I just want
to know whether I will be gllowed to
speak.

MR. SPEAKER: I do not know. I
normally follow the list that jg suppli-
ed by the party. How can I ignore
you? After all, you are my friend.
But some others are also my friends.
I have here with me the list given by
the Party. I follow that list. I make
no choice between one member and
another. I just follow the list and
call them one by one.

So far ag the Congress Party is con.
cerned, two of their members have
taken most of the time allotted for
that Party. When two members take
the whole time, how can I give time
to other members of that party? [ am
afraid even tomorrow you may not get
a chance. Both of your members,
Shri Pai and Shri Qureshi have taken
45 minutes each. How can I then
give time to other members of your
party? I cannot help it. I cannot
ask senjor members like Shri Paj or
Shri 'Qureshi to stop after 15 or 20
minutes, Therefore, there jg no point
in counting only the number of mem-
bers who have spoken. It is the time
that is allotted and the time that is
taken that matters, After all, T have
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to allot time to other parties also, like
AIDMK, Marxists etc. I go by the
time taken by each party and not by
the number of members who have
spoken. If one member takes 5
minutes and another 45 minutes, I
cannot equate them.

SHRI CHARAN NARZARY
{Kokrajhar): What about Indepen-
dents?

MR. SPEAKER: I allot some time
to Unattached members. Shri Basu
has spoken. Shri Mavalankar is go-
ing to speak. But I cannot accommo-
date all the Independents. Al]l the 20
Independents cannot speak, | am
calling all of them according to the
list that is given to me. You should
kindly excuse me. I have no partia-
lity.

SHR] H. L. PATWARY: Will | get
a chance?

MR. SPEAKER: You may take this
up with your whip.

SHRI PURNA SINHA (Tezpur):
‘Sir, he is agitated because in his
constituency more than 100 people
died in the railway accident. He
should have been allowed to rpeak as
.a Specia]l case.

MR. SPEAKER: In that case, his
name should have been put a; the
top of the list. Perhaps his name is
not in the list, but I will call him
next.

SHRI RAMA CHANDRA MALLICK
(Jaipur): Mr, Speaker, Sir, I thank
you for giving me this opportunity to
speak on the Riailway Budget. I must
congratulate the hon, Railway
Minister, his able officers. engineers
and other employees for presenting
the Railway Budget in a nice manner.
I must say that the hon. Railway
Minister has proved in gaction  his
helpful attitude and sympathetic
nature towards the railway employees
who were oppressed and harassed
during the emergency in the country.
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I find in the Railway Budg:t there
is no increase in passenger fares and
freights. The Budget shows a surplus
of Rs. 325 crores. The classless
Janata Express train is to be introduc-
ed to reduce overcrowding, The
Minister has also promised a better
deal to the Ilong-suffering secont
clasg passengers.

1 am glad that surveys for scven
more railway lines in the country
have been included in this Yyears
budget. We, the people of Orissa.
are, therefore, thankful to the Janata
Government and the hon. Minister for
including the survey of Talcher-
Sambalpur and Koraput-Parbalipurara
lines in Orissa. He hag already said
that work will be speeded up in the
construction of the Jakhapura-Bansu-
pani line in Orissa. This will cover
part of my constituency, namely
Tamaka, Duburj and Jakhapura of
Jajpur. 1 had demanded this line in
my specch on the Railway Budge: in
1965 when I wag @ Member of the
Third Lok Sabha. Now I must
congratulate the hon. Minister ar the
construction of this line is goirg to he
completed by this Janata Government,

Although Orissa is one of the richest
States in India in the matter of land,
forests, rich minerals, water and
marine resources, it hasg remained
industrially backward because of lack
of cheap electrical power. Lack of
adequate transport communications
facilities have been another major
barrier in the economic and industrial
development of the State.

The population of scheduled caste:
and scheduled tribes ig about 90 lakhs
in the State. It ig well known that
they live from hand to mouth., So
the proposed new line, when complet-
ed, will solve their problem to some
extent and improve the economic
condition of the State. I suggest that
as far as possible local peopls may he
appointed on these lines.

Jajpur town is situated by the side
of the holv river Baitaranl, and is 8
place of all-Indis pilgrimage, It has
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the holy Dasaswamedha Ghat. Hindus
coming from all over the country take
bath in this holy river and near the
Dasaswamedha Ghat they offer go
dan, gift of cows, to Pandas. They
believe that if such g gift is given,
they will have rebirth. The Vaitarani
Teertha has been mentioned m the
“Brahma Purana”, the “Brahmanda
Purana™ and the “Vau Purana”, This
Teertha huas been  described in  the
Fortysecond Adhyaya of “Brahma
Purana" as under:

“arer dafrot & gaqTeE A2
qeqt = ardcs maed: sasga "

Thus. if a man takes bath, all his sins
will vanish. Thus, the man becomes
ths best person. It further says:

“far® fazamrn agonr Agfafear
T ATRAT U [ATATHAR £AT1"

*Goddess Viraja" has been crested
by Brahma and if anybody visits
Goddess Viraja, he will have no ie-
birth, and seven generationg of his
family will get salvation.

“aez feA I T
fex nwq qrermy
XX A AR
JraYraT o o

1 want to inform the Railway
Minister about my speech which 1
had delivereg in this august House in
1965 while ] was a Member of the
Third Lok Sabha. | said then:—

“The Jajpur town is glorious as
the ancient capital of Orissa. It
has occupied a distinct place in the
different chapters of the religious
history of Orissa. The ancient
Hindu sghastras and purannas extcl
in high terms the merits of this
ancient gite of religion. This town
is one of the important places of
pilgrimage in India and the pecple
from different parts of India flock
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evey year to this town to offer
pinda to their departed forefathers.
Although thousands of pilgrimg are
visiting this place and the Shree
Biraja Temple during al] the seasons
of the year, still this town being
situated about twenty miles froem
the railway station, they have 10 come
here at the cost of heavy expenzes
and hard labour, the only means of
communication and travel being the
motor vehicle or bus, which bardly
fulfils the needs of the pilgrims who
are desirous of paying their homage
to the holy shrine of Biraja and
Barahanath Sand...... It 1s one of
the earliest centres of the old Orissa
culture and civilisation, and as such
it openg a rich studio for the
students of history, If connected
by railway, it is sure to develop
soon into a gateway of prosperous
trade and culture for the wvast
coasta) tract of our State.”

“Here 1 want to refer to one im-
portant point that the initiative was
taken for having a loop line by the
former BNR Company (Now it is
the South-Eastern Railway), and
a sketch plan was prepared and sub-
mitted to the railway authorities for
approval. But unfortunately, the
high flood in the river Baitarani
in the year 1827 was an .mpedi-
ment to the working out of the
plan and since then the proposal
remains dropped. There is neces-
sity for constructing the railway
line in this section from the reh-
gious, economic and commercial
pointg of view, I have seen Ifrom
the railway map that there was a
proposal 10 construct a new rail-
way line from Baitarani Road to
the Biraja temple in Jajpur town."

Now, I would request the hon. Minis~
ter to consider this matter very
sympathetically and see that the
Biraja temple and the Jajpur town
are connected by a railway Iline
Railway lines are there for Mathura.
Vrindaban, Kashi. Banaras. Puri, ric.
and this Biraja Temple may please be
connected by Railway,
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Another point I would like to say
is that the proposed carriage re-
pairing shop of Eastern Zone of
Railways which is going to be cons-
tructed at Maneheswar Railway Sia-
tion near BBSR may please be stari-
ed as soon as possible, The Govern-
ment of Orissa have so far given the
land. The hon. Minister is requested
to do the needful,

About the Mahanadi river bridge,
the progress of the work is not satis-
factory. Already three years have
passed. All trains stop ther: and
they take more than 45 munutes to
pass through the bridge. 'The work
may please be completed g; =nin as
possille.

It is strange that from 5.30 am. io
5 p.m, there is no passenger irain faci
lity connecting Cuttack with Bradrak
under SER. 1, therefore, suggzsst
that the shuttle train runmng from
Bhadrak to Nargundi may piecs: t2
extended upto Paradeep Port ant
the train running from Paradecr
Port to Cuttack may please bz ex-
tended to BHE. It will be conve-
nient for the daily passengers attend-
ing offices. courts, markets, schools
and colleges at Cuttack ang Bhuha-
neshwar, the Capital of Orissa.

Another point I would like t2
make ig that the Korai Pessenger
Halt may please bs converted into a
full-fledged and complzic railway
station which 1 have been pres<ing
for the last 15 years. The area is
thickly populated having Block
Headquarters, Police Station, Primary
Health Centre, market, business cen-
tre and s0 many other offices and
institutions. 1 would request the
hon. Minister to :ee that this parsen-
ger halt may te conveted into a
full-fledged station.

Then, I want t3 bring 1o the notice
of the Railway Ministsr nb-ut a new
Passenger Halt at Dullakhapatans
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between Baitarani Road and Manjari
Road near the Baitaramm River
Bridge, This passenger halt will b¢
very useful and convenient to a
large number of people of that area.
It is a thickly populated area It is
also a flood-affected area. There is
no other communication Thig place
1s only about 5 k.m_ from my usual
Flace of residence. This may please
be considered sympathetically by the
haon, Minister,

Further, I want to say ‘hat sbout
the 37 UP and 32 DN Jancta Ex
press train. about 30 pecr ceny of
bogies are tagged with luggage van
and other 50 per cent are reserved
compartments, suca as 3-Tier. 2-
Tier, Military opogie R.MS., etc
There is one only Scond Class
general Dbogic for the passengers.
About 70—80 seats are there. 1 would
request the hon. Ministe: that another
bogle may be attached at KUR by
38 DN ana one inore bogie may be
tagged at BHC by 37 UF {for the
daily passengers wno are going ta
Bhubaneshwar and Cuttark for ut-
tending offices. schoolr, colleges,
courts, hospitals etc. | would urge
upon the hon. Minister to consider
this matter sympatheticaily,

Lastly, I want ‘o say sbout the
Hyderabad Express train. It is a
good train, In 1362, I had asked the
then Railway Mimuster for a halt.
On my request, thicre was a stop-
page at Baiarani Road and Jenapur
in my constituency. [ used to come
by this train from Baitaram Road to
Delhi. But afterwards, this stoppagt
was withdrawn. [ would request the
hon. Minister to see that an arran-
gement may please be made for the
stoppage of the Hyderabad Express
train at Baitarani Road and Jenapur.
This js the railway station, namely
Baitarani Road [rom which [ viway®
come, The people are pressing '
on me for the stoppage at Baitarani
Road and Jenapur. I urge upon the
hon. Minister to consider this sympa-
taetically.
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I would again request you, Sir,
and the hon. Minister to wvisit Orissa
and, jmy patliarentary constituency
and have a darshan of the Biraja

‘temple there, I would request the
hon. Minister to consider all the

points that I have made, The hon.
Railway Minister, Prof. Madhu Dan-
davate, has already jmentioned about
1dying of new lines in the backward
areas, Orissa i§ one b the backward
Stares in the sountry, About ) per
cent of the people of Orissa bzlorg
to the Scheduleq Castes . and the
Scheduled Tribes. The new railway
lines may be gonstrucied in the back-
ward areas of the State of Orissa.
This will open a docr of prosperily
in the cbumtry. The people will get
more employment.

With ‘these words: I thank you for
giving me an oppertunity for speak-
ing on the Railway, Budget apd I
must support the Budget proposals
from the bottom of my hear: and I
wish all success to the hon. Railway
Minister. © I hope he will consider
all these, paints svimpathetically,

SHRI B. P. KADAM (Kanara):
Mr, Speaker, $ir, I have listened to
the Budget gpeech of the hon. Rail-
way Minister and I must confess that

1 have been remarkably convinced by

the sincerity whick he has disployed
in serving the weaker secticns of the
socfety 'dnd also the zeal which he
hads gshown for the development of

the under-developed and backward
areas of the country.
I would be wvery brief. Without

taking much time of the House, I
wish to refer to only two items. One
is the west coast Konkan ; railway
srg the other is ta2 Hubli-Kerwar
railway.

It is an admitted fact that the west
coast of India, the districts of Thana,
Colaba, Ratnagiri, Goa, North Kanara
are the_ most backward districts in
the country. They are backward on
acvount of no com nu-ications, They
are not backward for lacking jn na-
tural resources. Ag a matter of fact
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it is admitted that these dislriets
have a high percentage of natural
resources including forest wealth
snd also the umnderground wealth,
that is, mineral resources.

The demand for this railway, that
is the west coast railway, has been
there for the last so many years.
My friend the late Shri Nath Pai,
raised it on the floor of this House
earlier, He also addressed the Kon-
kan Conference and in this read outf
certaiy assuranceg of the hon. Minis-
ters which he had received that it
would be taken up. While partici-
pating on the Demands for Grants
for Railways on 20th December, 1969,
he said:

“I ‘would like to make a very
strong appeal on behalf of the
people of Konkan, Goa, Mangalore
and Kerala for the project because
of strategic and economic reasons
and I request that a survey. be
undertaken immediately and that
an assurance given by the Railway
Minister and reiterateq by the
Prine Minister be fulfilled by
making at least a beginning”

Thig demand was supported by Shri

" D. K. Kunte, Mr. A. K. Gopalan .and

Shri:S, M. Joshi. Referring to this,
the hon. Minister then replied.”

loEdy W Maa 8 W agna g e
Tg AT AgA AEALW § AT {EF
T.q7 Fifege 17

So, it -was admitted that this west
coast Konkan railway line is a must
and essential. As I said it would
boost - trade and commerce of the
entire west coast including the deve-
lopment of horticulture. It would
also develop; to a large extent, the
area for mangos foer which the coun-
try i well-known throughout the
world. The late Nath: Pai is the pre-
decessor to the hon, Minister, I am

proud that the development of
this area was uppermost in his
mind. T would respectfully wurge
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upon the hon. Minister and the
Government to take up this line.
This js not my personal matter for
which 1 am requesting him, this re-
quest 1 am making to him in the
national interest. Thig railway had
been a dreem for the people of that
Area.

Now 1 want to speak and press
for Hubli-Karwar railway line,
While going through the Survey
Settlement Report published by the
Government at the beginning of the
century, 1 was impressed that the
line was mentioned as the prices of
land at certain places near the then
proposed reilway line had gone up.
But, unfortunately, thig remained as
a dream since the beginning of the
century., The hon. Minister when he
was recently at Balgaum said that he
would not hesitate to take it up if
the Government of Karnataka would
give the land. 1 am sure, the Gov-
ernment of Karmataka would be in
a position to discuss this matter and
also agree to supply some material
like sleepers. This is a railway line
which is necessary for the develop-
ment of that area. Recently, a few
engineers who have again taken up
the survey of the line told me that
the earlier estimate prepared in the
year 1971 at a cost of about Rs. 35
-crores is not to the taste or has been not
wel] accepled by the commercial insti-
tutions. T do not know whether a sum
of Rs. 35 crores would be necessary or
the cost would be a little lesg than
that, But all the same 1 would like
to point out that this area is in a
district which is under-developed.
and T am sure that it would give »
boost to export of mineral resources
in which this area abounds. More-
over- this district is having a forest
revenue of about Rs. 13 crores out
of about Rs. 18 crores of the enfird
State. and if thig line is taken up, T
am sure, the forest industry would
Eet a boost and the export potential
also would multiply In vatious ways,

e Sa ime B Shaw Naa
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Thig very important line, which was
the dream of the people of this area
from the beginning of this Century,
but has not taken any shape. This is
a must and should be taken up as
early as possible.

o West wage Wt (w=Atrer) ¢
v wERT, & oF Qn  faater s
¥ qrr g owgr w1 I ATRA Al R,
Afes aw it I TaE & A §S afom
714 §, IR 7T AATY oA 91T IR 0
& JT 97 T qTAT § AW qyAr )
tHifad Aa@ qgT & TA 92 €1 TC
aryTy| & fAT 7 wet wETey w1 aurt
AT | waw T At A ew A & fAw
Zar f§ 39% ¥z waw § T warAw
% zfoem § g rrew ofreda ®
a7 gn frmrE fza &

a3 ¥ TAA AT gomA §
ATq & quTT ®73 ¥ wvarAa frar g ?
u9A Syewm fowz 1 @1 g W
% aoy gron fadza 2 fe s 30da ®
TATT GTT 2597 ¥T ¥77 € GTGOAT 7
T ) & faam 1 wearaw § Wi AR
uaE sz f fe qam 1o ¥ AMIE ¥
TH S ¥ NOAT A AT T AT SHEG A
w W AN NI 9T M w1 gAA
T gwAAT gt 1w fAaga § fr
WM ¥R 97 WEITATIEE 4w %
W7 Ty { WM& AXZ qF TATT ART AL
TEAT | A ¥AF AT QA AT A1
faA% ARG Ag7 qFE1T AET FAT ¥77
a fasr€ W@ AT I7 7EA )

ut 7¥ oy fag ¥ 0 fasiwa-a7
w1 fas fegr, w7 amq & Tz WAz
7R ¥ arrvaeAt A 7R irfvwm"
& wra1 §, A QU7 AT ATAA AT WO
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AMTATT AW X ;mmww
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TEEAET L
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[er, et i eh)
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# afzx gean ¥ fag Y qosasn
L

™A % UE mAariA§ ziaew
a1 & & 3R mEed ¥ 1 wzAq
i A "I W19 T S QI AT
TGN £ 1 TAR ¥ FT wITEA
Fwifza & 1 & oagTaOTz § AT
g 9 wTvA A J7r mewa R
TARA & OF G § A7 A7
T UF IGA 4T HrAT 0 A
T AT 93X ¥ qwiA §, IT K 90
& fov LigoAr wga g 1 A
froafraras ¥ ox aga xon cAfaafor
a%rg § W17 sargaATs & W g% AT
gofmafcr s 81 wraag § fs
WA ¥ gl A% TA FTAAl 6 T
sfufrafen o & arq xdF aer?
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A W B IF § IT A1 & {g
WM ¥ AT IOAT ILAAUT %1, TAT-
fraai w1 w8 wlv 37 &Y REw w7
O ETH WIS FT AST § A 9
N wry wrw fagent ¥ gww § o afea
MAIMA A AT E 1 g7 89 W
oy ¥ 7Tz w0 Gy farafagrg &
s mar  goftfaafer fawmii & Amr
W T ¥ wxz vy & fm oAme £
TH A oAy amw gaiw a1 fazeir qer
* Y A QT AT WAT § A AT AR
afr I ¥ S IOR €T OF a@gA
TY1 AT fawr 497 | A Faw graTr:
7§ afer urg a7 ¥17 faa7aw & 1R
W ¥7 ®Fa ¥ 1 AF TR AW
d®! & I € g o 7 qwa § Q17
Wanammar fawsfaa st asa g
NOIEY 7 qgA FT A AT AW ¢ IWifE
Y AY W TEA ¥ FTLU FgA AT
arfgea At AW afr o=, 39§ wErT
7 & S g 30 7 40 WfAWA TW
TIH R T W WY ATET H WA KA
%, 39 %1 97 %7 Fa= 7w gfavm aw
WA W AEA X ol qY oqETy w
fearfrr =73 ®1 3w 71

TR % AT I AWTHA H AT
w ATt H w3 A AT w0 § A aga
w5t &1 K 39 w7 FAvA v
w7 s s f fE W swEw
i W wawfal o1 afafafua g«
=7 q7. AR & fqU an wreas s
WOR | qg AGA AT AW § W
oVIT § W9 5§ ®1 AT &G )

g Wrudr} ag wEraw 2w AT
2 9w aw I\ A AAT AT 0 Aw
adl gl, FF A% IA FT ®H &
& A girer Orw 7 7@ fowar, 5w aw
g A AT GIHIE AfeTw H
FTH AL T AFAT AF TF AT FY FEar
o7 aFA § g I gAzATHi ®1 5T
q ¥TH sfeamsgigrasAr #1  gEtEC
& T 5T F7 oI TH FY ATE WY HTFCE
AT |

%7 § & gz fA&zq =7 fF o7
™ fT oF oEAAqU  ATETH 2 AE
W 0% AEATES oFAr &1 Fanfar
74 ¥ foo 7 Faw eafaw fs 7 o
¥ F AT 1 AT VAT ®T F AWG«"
¥ afw @ faai &1 W1 7 9T &
¥ zferor wrew oA § A1 v QT
AR W wee e § Faerer A
9 garag ¥ g 9ifge 1w fawa
¢ fe=et oo 1 |7 F17wr R Iw
¥ = q¢ fae=t afaw 7 fom
A% ° & ¥}TH GV, FE®HE T,
a®i g7 femr zar ¥ &fgw @ av
) gW WM UE% FT AIT FF |
FH #fuq wex ¥ TATT I XA §
ol OX AATH SATT eEI FT T wENT
FTIAFAE NIAFEIATH FWH
OT AFY £ | IHE WHETHT OFAr
W @it W I ¥ wremw R oEw
v g8t wrvArg wmer &1 fawe
FIX # W mETaE & mwa

MR, SPEAKER: There gre on the
list ten or fifteen unattached Mem-
bers. I can give one or two a chance
to speak. Now, I would request, in
this category, Mr. Mathew to speak.
Mr. Mavalankar, you will get chance
tomorrow,

W N xAAT gy F Ao 6 a0
AT STHETH 94 &1 § Iq F qgras
R AT WY aTHF WY &7 &
WP FEAT | W & G §9HA,
I ¥ AYew wrarwa F A few fowr
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16.14 hrs.
[Mr. Depury-SPEAKER in the Chair]

SHRI GEORGE MATHEW (Muvat-
tupuzha): 1 must say that I have
no choice but to oppose some of the
budget proposals made by the Rail-
way Minister. I is appreciable that
the freight ratey and passenger fares
have not been raised. With an in-
crease in goods. traffic expected in
1877-78 as the Minister has declared,
1 do not find sufficient reason for the
profits to dwindle dowyp from Rs, 65
crores in 1976-77 to Rs, 32.50 crores
es_timated for 1977-78. The reduection
@n the rate of platform tickef by 20
ps. can hardly make any difference,
because, as the Minister had earlier
suggested, the minimum fare ticket
available at the ticket couniey was
for 30 ps. There is no increase in the
wages paid to the railway workers
cther than their normal increases
which have been already provided
or. As for the Railwaymen’s charter
¢f demands, a settlement has yet fo
ke negotiated. By reinstating the
victimised workers of May, 1974
strike, the Minister has edtablished
cordia] relationship between the wor-
kers and thus improved the efficient
management of the railways. The
decision not to extend the services
of employees after superannuation is
welcomed, but I can hardly believe
that in a developing country of 650
million people, suitable persons can-
not always be found.

As, regards the developmeni works
for the coming year in the railways,
I have the greatest objection. The
most backward and thickly populat-
ed areag of our country have been
totally left out of the development
plans. As for my home state of
Kerala, which is like 4 suburb of a
ngetz_:opolitan cily, practically no new
railway lines have been allowed in
the last 20 years. Transportation is
really a problem in this gmall sou-
thern mokt sbate, teeming with 22
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million people. We had asked for a
realignment of National Highway
47, to pass through the main Central
Road of Kerala, This minor request
has also been rejected so far. In
our priority list, we had asked for
the construction of the 60 -km, rail-
way line from Ernakulam to Allep-
pey. All the necessary formalities
have been completed. As regards
another line, Guruvayocor-Kuttipu-
ram, the traffic and engineering sur-
vey has been completed. The Ola-
vakot-Trivandrum line hags to be
electrified, resulting in at least 3 }o
10 per cent saving in the -running
expenditure. Kerala can supp

cheap electric power at rates lower
than any other State can offer, Ail-
thege programmes have been shehfgc_l
on the usual excuse of lack of funds
and Planning Commission’s approvﬁl.
Where there is a will, there is a way.

Another matter I want to stress is
about one railway line for which we
have been clamouring since the tim
of the Thirg Lok Sabha. Ti ig the
Cochin-Madurai railway line which
should start from Ernakulam and
reach Moovattupuzha-Koothattukulam
and then pass through the foothills
of Kerala through Palai-Erattapetta-
Kanjirapally-Thekkady and then to
Cumbum in Tamil Nadu and megt
the existing railway line from Madi-
rai which extends upto Bodinayaka-
noor. There ghould also be a link of
this railway line from Kanjirapally
to Kottayam to complete the loep.
This network will greatly help the
development of central Travam&g&‘
which is the cash crop bowl of Indda.

Works on 25 new lines which {he
previous government sanctioned are
in progress., There has been no re-
duction in the railway plan ag far
as the pew lineg are concerned. T
do not understand why this govern-
ment hag sanctioned only two new
lines and the restoratiom of another
one, Alleppey-Ernakulam line which
costs less than Rs. 6 croreg and -fer
which the State government have
offered free, all the necessary slee-

-



321 Rly. Budget,
pers and the government land on the
way, should be sanctioned immedia-
tely and the other lines about which
1 have mentioned should be com-
pleied within the pext three yearts,
giving top priority, because our
State can only be saved through
industrialisation. Railways are the
cornerstone of industrialisation. TUn-
less these simple proposals can be
accepted, I cannol but oppose this
Budget.

MR, DEPUTY-SPEAKER: Proi
Dilip Chakravarty,

¥4I M. RAM GOPAL REDDY:
Those who are continuously present
here must be given a chance to
speak.

FROF. DILIP CHAKRAVARTY
{Calcutta South): 1 congratulate the
Railway Minister for his budget
whirh hes been presented under the
aegis of the Janata Party govern-
ment,

I would like {o place before this
House certain things. After all we
hazve inherited certain legacies from
the previous government. They are
bad legacies—my friend here points
out and 1 agree with him. Now our
railway budget is practically financed
by governmen! horrowings.

Investment on Railway Projects
are now practically financed by
Government  borrowings, Railway
having long ceased to generate reve-
nve surplus and build up own re-
serves. A strict test of remunera-
tiveness has accordingly to be pres-
cribed by the Government before
deciding upon any capital investment.
The role of Finance is all important
in determining the capital worthiness
of financial viability of all works in-
cluding projects,

Over the years., on account of the
limitation placed upon horrowings on
non-remunerative works/projects, a
tendency has, however, grown to
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somehow justify remunerativeness of
Projects’Works by involved and tor-
tuous reasonings, with the tacit ac-
ceptance by Finance either wunder
pressure or due to commitment made
to powerful jnterests. This frequent-
lv results in regional bias/imbalance
in building up facilitiec ag well as
neglect of worthier developmental
okjectives in the needy sectors of
Railway operations, not to speak of
imposing unwarranted financial bur-
den on revenue operations. Upshot
of this tendentious and purported
viability exercise has created a situa-
tion where even essential works of
operating improvements are not only
being discarded but scheme of works
of crving need and having vital bear-
ing on Socio-economic Development
of backward regions are pushed
back.

Thus., while such patently infruc-
tuous and unremunerative works like
creation of Mughalsarai Divisicn,
Techno-economic survey for doubling
the Section between Bhagalpur and
Kiul, huge investmens in and arcund
Patna Railway complex, setting up of
Microwave facilities, on the CIC
Section, construction of new lines
between Varanasi and Bhatni ete,
were shown as remunerative, on the
other hand works which have been
processed, including Techno-economic
Survey, and given a green signal since
long like Howrah-Sealkhala Line,
Doubling between Dum Dum and
Barasat, Budge Budge-Namkhana Pro-
ject, Howrah Terminal facilities and
Ranaghat-Kalinarayanpur Line are
not either being seriously encouraged
or entertained at the decisinn-making
level. Even out of 25 new works,
costing Rs. 10 lakhs and above, pre-
posed for execution during 1978-79 by
Eastern Railway Administration, only
one work i.e., Dum Dum-Barasat has
been proposed for inelnsion. In
regard to conversion of metre gauge
to broad gauge between NJP to
Bengaigaon in Assam Economic Ad-
visor of the Railway Board found the
Assam conversion viable in Economie
analysis in 1971.
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[Prof. Dilip Chakravarty)
Mughalsarai Division:

A new Divisional Office at Mughal-
sarai has recently been formed involv-
ing an overall financial liabjlity of
Rs. 3 crores approximately, which
comprises new facilities like Degree
College, Station Building, Office Bui'd-
ing, etc. From the viewpoint of finan-
cial propriety as well as precedents,
setting up of a Divisional Office under
any circumstances cannot be consider-
ed as remunerative. The recent
formation of another Division on this
Railway i.e. Dhanbad, which was set
up during 1963, was also shown as
unremunerative and the expenditure
met from Development Fund. Finance
has adopted a different standard of
financial viability test in this case for
obvious purpose and expressed their
views as under:

“In regard to allocation. F.A. &
CAO has advised that in the normal
course, the cost of Divisiona: Bui'd-
ing and ancillary works would be
chargeable to DF. Since however,
the need for the Divisional Office is
linked to the augmentation of facili-
ties in the CIC Section, it is possible
to take the view that the cost of ihe
Divisional Building etc., should be
chargeable to Capital.”

Finance further held the view tnat
while the cost of quarters for Gazetted
Officers could be charged to Capital, so
far as the cost of Quarters for non-
gazeted staff are concerned, the same
may be correctly allocated to DF2, as
this is not classifiable as a 'New
Projest’.

A techno-economic survey towards
provisioning of microwave communi-
cation facilities in the Central India
Coal Field area (Barkakana ot Sing-
rauli and Garwa Roed-Dehri-on-Sone)
was undertaken by the survey team
comprising of administrative grade
officers and they accepted the need
for improved communication system
in the overall operational interest.
The financial returp was based on the
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assumption that improved communica-
tion system ig an essential complement
for smooth functioning of the rallways
and the benefits that can be derived
from the LC works will remain par-
tially utilised in case adequate and
reliable coinmunication facilities are
not available.

In the absence of any positive norms
to identify and attribute the exact
proportion of the benefits from Line
Capacity Works to Improved Com-
munication System and Microwave in
particular, Finance had initially held
the view that it will not be correct
from the angle of financial discipline
to merge the discrete investments on
the Microwave Complex of works into
an otherwise integrated group of in-
vesimen's where primary characte
ristics are quantifiable in termg of the
benefits derived therefrom, viz., save
ing to detention of wagons, engines,
creation of additional path ete.

t

This principled stand of Finance was
accepted in toto by the General
Manager when he remarked that the
project has to be linked to the Deve-
lopment Fund. He said, “In *he light
of this, we have to radically modify
the letter and say that it would be
difficult to recommend such a costly
project for inclusion in the near
future in any works projramme as we
already have very heavy on-going
commitments under Development Fund
and it will be sometime yet before we
can consider recommending this from
this Raflway. We can give the throw
forward under Development Fund.”

This conclusive and categorical deci-
sion of the administration taken at the
highest level was however subse-
quently voreridden by officials 3t
lower echelons and financial appraisal
modified with the tacit approval of
Finance and the scheme rushed
through vide ref: SG 271/8urvey/
BRKA dated 5th May, 1977.

I would now like to mention cerain
instances of corruption in the Rail
ways.
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The Electrical workshop at Kanchra-
para was primhrily designed to tackle
POH of electric locos and EMU
coaches including trailer ones in addi-
tion to other repair and manufactur-
ing jobs like re-winding of traction
motors, trans{ormers, auxiliary machi-
nes for electric rolling stock, spares
for electric loco, EMU etec.

In order to achieve targeted outturn
in respect of the afore-mentioned
items of work, not only infra-struc-
tural facilities jn the shape of several
machines and trained personnel were
provided in the shop bul ap incentive
scheme also introduced for mutual
advantage of workers and the adminis-
tration by way of increaseq outturn,
reduction jn the unit cost of produc-
tion as well as overhead expenses,

The outturn at Kanchrapara how-
ever perpctually lagged behind the
target resulting in offloading to outside
parties various jobs and particularly
repair ones. Such dispensationg are
given tg a particular group of firms
on the specious plea that the shop is
not jn a position to meet urgent re-
quirements of railway operations on
account of various factors like lack of
proper mzintenance and upkr~ep of
plants and machinery, constraint as
regards supply of inventories in time,
load-shedding ete.

Disturbing trends are, however,
noticed towards financial deals in the
high-value electrical component repair
and supply of gtores undertaken by
a group of officials at the highest level
in well-calculated and planned
manner.

Sir, the modus operandi of such pur-
ported and deliberate favouritism
may be indicated as below:—

“(a) Firms with doubtful reputa-
tion and history of bad perform-
ances are being encouraged with
substantial new business on un-
satisfactory terms.

(b) High value items which are
still under development with no sure

guarantee about the quality of ,_the
product are allowed to be monopo-
liseq for bulk manufacture or
marketing by a few firms without
observance of necessary tender for-
malities. 3

(c) There is very little monitoring
of the performance of doubtful pro-
ducts under trial and repeat orders
on the same firm sometimes placed
without regard for sufficient guaran-
tees for damages etc.

(d) Important orders of the Mini-
stry regulating the purchase pro-
cedure for high value or sophisticat-
ed items of stores under regular
supply or development have been
overlookedq or openly disregarded.

(e) Quality control and sampling
are not rigidly enforced.

(f) Whereas quantity for procure-
ment is fixed very high covering re-
guirements for a year or more, the
deliveries are not strictly monitored
and defaults penalised as per rules.

(g) Sometimes there used to be
also top level interference from
Ministry, High Levels in the pur-
chase of selecteq items not backed
by official orders.

(h) Items which are required to
be manufactured in the Railway
Workshops or Sheds or repaired
have been entrusted on the trade at
uneconomical rates whereas capa-
city in the Workshops and Sheds
have remained partially idle.”

A certain group of work orders is
alsp going to a particular set of firms
virtually on an ‘open price’ system and
without satisfactory  performance
guarantee, Single firm monopolies are
being encouraged on certain items like
insulating materials where there has
been adequate competition for quite
sometime. I can present many more
such figures to prove my contention
that if steps are taken for reforming
the Railway Administration itself, we
can find out money, not to speak of
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finding Rs. 10 crores mentioned by my
hon. friend, Shri Bosu, and we can
find some resources to cater to the
needs of the passengers and to cater
to the needs of different localities and
we can really turn a new leaf and
create new opportunities.

About the tube railway in Calcutta
much has been heard everyday and
something is publicised. particularly,
in the Calcutta Press. Already several
crores of rupees have been dumped. I
am not sure whether this will come
up within this century or not and
whether we will be able to complete
the tube railway or not. We would
like to say that in order to velieve
the congestion in the city of Calcutta,
it should have a circular railway. I
would also draw the attention of the
hon. Minister about the opening of the
Budge-Namkhana railway line. I
would like to place before the House
something about this project. There
was an engineering and traffic survey
carried out as early as in 1975 and the
survey report was sent to the Railway
Board with a request that a final
location survey be prepared by the
Railway Board.

SHRI JYOTIRMOY BOSU: I am
having with me the documents.

PROF. DILIP CHAKRAVARTY: 1
know you know more than me. Mr.
Deputy-Speaker, Sir, contrary to rules,
a second appraisal of the report was
made before getting the clearance
from the Railway Board. The recond
appraisal report was prepared by the
General Manager, Eastern Raiiway
the very next year, 1976. My hon.
friend, Shri Bosu would be able to
throw more light on this.

About the line from Sealdah to
Bongaon, 1 would like to supplement
to what Mr. Bosu had done. This
line caters to six million people. The
daily travelling is to the tune of one
Jakh. 8hri Bosu mentioned about
certaln steps that had been taken.
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This passes through two sub-divisionak
towns. There are 12 colleges; there
are more than 100 higher secondary
schools and the entire area can be
fed if we take a decision on doubling
the line in this region.

With these words, I conclude.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Deputy-Speaker,
Sir, Prof. Dandavate is a professor and
is a knowledgeable man. But he should
not pretend that he knows everything
under the sun. A man is always a
student. Even a professor is a
student. Within sixty days of his rail-
way ministership he might have spent
forty-five days in the elections and
within fifteen days, I do not think, he
has learnt all the trade tricks of the
Railway Ministry. First, he should
try to learn from the Members of the
Railway Board, Genera]l] Managers of
the various Railways and other
officers. Also he must gel pgood ex-
perience from the previous govern-
ments. Sir, fifty per cent of the rail-
way ministers that have been ruling
the Railway Ministry are now on their
side—including Babuji.

Mr. Deputy-Speaker, Sir, imme-
diately after assuming charge of this
portfolio he declared that all the dis-
missed railway employees will be re-
instated, Sir, he forgets that the
Indian nation has spent over Rs. 4,000
crores on the Indian railways over a
period of 130 years and the railways
are not giving good return to the ex-
chequer. Therefore, the first charge
on the railway finances is not the
railway employees—and especially
those employees that have been dis-
missed for sabotage or for stopping
the loyal workers from going to work.
I take strong objection to re-instate-
ment of the dismissed employees.
Tomorrow if any strike takes place
and the workers take the law into
their own hands and burn the railway
property, are you going to condone
them and re-instate them immediately.
This is a bad type of working of the
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Railway Ministry. It is in these clr-
cumstances that I requesi the Minister
to be calm and not allow himself to
be carried away by emotions.

Sir, these socialists first wanted to
erase all the English writings on the
railway boards just as the DMK
people started erasing the Hindi
words. That was the job of these
socialists. All of a sudden they have
become the rulers of this country and
instead of becoming responsible
leaders still they mre thinking in the
same manner as they were doing
earlier when they were in the Opposi-
tion. What were they doing ? In 1974
there was daily one strike in the rail-
ways and the Congress Government
had to work very hard to stop these
strikes ang also to improve the
efficiency on the railways. After the
imposition of emergency in this coun-
try, the working on the railways had
improved considerably. The earnings
of the Railways have gone up con-
siderably. Sir, now a Member of the
Railway Board and the General Mana-
ger of the Railways are allowed to
travel in saloons because it affords
great comfort to them. They have
to go to the work spot and they have
to go for inspection purposes. Every-
where you cannot have a guest house
or a Circuit House. Sometimes they
huve to go to forest area and inspect
the work while it is in progress. In
these places they may have to stay
for some davs. So, it is only for that
purpose that they have to use these
saloons. A big fusg has been created
that these people are using these
saloong whenever they visit any place,
It is a very small thing. The officers
should have maximum comfort under
such circumstances, so also the Minis-
ter, If a person stays in comfort, he
can give his best. If a Member of the
Railway Board or the General Mana-
ger of the Ruilways is not given com-
forts and if you ask him to travel in
2nd Class compartments and stay in
2nd Class compartments while on
inspection or attending to the repair
work of a bridge or any other work,
I feel that ig not proper.
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Then, Sir, there are so many Rail-
way bridges which have become old
and they are on the verge of collapse.
I want the Rajlway Minister to appoint
a Committee go that it may go into a
thorough check up of all the railway
bridges and suggest measures for re-
pairs, renovation or for constructing
new bridges. Now, the rainy season
has already started. There may be
many bridges likely to be damaged
due to heavy rains. It is therefore
more imperative that we should take
immediate action in repairing these
bridges. Later on we should not
unnecessarily blame the Vigilance
Force, Railway Protection Force and
the Line staff. Sir, there are bad
people in every walk of life. There
are so many bad people among politi-
cians also. That we should not torget.

Sir, in my own State, there were
some railway lines that were proposed.
But very little has been done in this
regard. The proposed railway lines
are Nudukuda-Bibi Nagar line and
Ramagundam-Nizamabad line. Ia
between Ramagundam-Nizamabaq pro-
posed railway line, Pochampadu area
is also covered. In between this area,
so many mills are coming up. There-
fore, the railway lines between Niza-
mabad-Ramagundam should be com-
pleted ut a very date. I have another
point to make. In all big cities and
towns where railway lines are running,
there are no over-bridges and on
account of this, several buses, cars
and lorries carrying goods are detained
for hours together. If these vehicles
are detained for hours together, then
the Railways should pay demurrage
charge, especially to those lorry
owners who transport the goods from
one place to another within the agreed
time. Otherwise, the lorry owners
have to pay demurrage charges them-
selves for the delay in transporting
the goods. It is the responsibility of
the Railways to construct over-bridges
if not in all places, atleast jn big cities
and industrial towns. For Nizamabad
city I have been asking for an over-
brige for the last 25 years and at least
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the Janata Go\:'ernment could do it
now. We were considering construc-
tion of over-bridges in West Bengal
particularly in the constituency of Mr.
Jyotirmoy Bosu. At that time, it was
the Congress Government. Now, the
Janata Government has taken over
power and they should look into this
matter. Thank you.

st M wree W (TArE-
®iET ) : WG IR WEY,
w9 A9g § o 4 8T IAZ WA ¥ fag
¥ st wr i v 1w AT
¥ IRy A gleared 1 s
¥ @ %7 wodr &g § a7 [amw g,
M fErgsTaa $T =D ¥ a=7
O EE, CHR o FATE 1 IR
weet  &frs & arar R f& ag wy
% fardi § 3gd =g Ty & W
AL W TN T G IfA9T W
¥ OgET AT | WS WIEA WA § A
TTEAT T W4T G & IF ¥ 30 €W
ot g AR FTIAE N qTAAT
weft ¥ wamar fr ag wwdw 3=
I J AR T FTEA | A AT-
et faroeTr # oW @ § W
wer A w1 AT F AT TR FT WY

WY F ACAT I 7 A7 AETEA
¥ AU AT wgwA &1 @ ¢, S4
N T AR F Az g w0 WA
qT T ﬂ”q'ﬁwq'q"“ifmt?‘#
W AT T AE T AT F & yay
AT |
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& wrar ¥3ar § 6 Wy wgRw
A WX ATqor ¥ o7 amaar fean g,
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I must confess that
people should know—] must say this
in order to help the railways and the
Railway Ministiry—that the railways
in the country could certainly do much
better for the basic reason that
the cosumption of the raw material
like energy is about the lowest for
traction in the railways. For the
roadways it is twice as much, if not
more. In spite of that the Indian
railways had been losing freight and
passenger traffic continuously and
gradualiy in favour, of roadways and
the roadways are greatly foreign in-
vestment-oriented and it is far too
expensive. I have gcne through many
documents. 1 have visited many
transport institutes, ] was a Member
of the Inland Water Transport Com-
mittee where we made a thurough
study. There is no doubt that railways
can alwayg carry freight and passen-
gers besides the river transport in the
cheapest way. But why is it that
Indiap railways are just surviving in
this manner? They are not really
surviving. Had it been in the provate
sector, 1 can tell you that they would
have had to go in for liquidation. They
will not survive.

‘When I read in the paper that they
reduced the charge on platform ticket,
I was really at u loss to understand.
It is a pebble in the ocean. What have
the railways got to do with platform
tickefa? Railways do transportation.
Their business is not hiring out plat-
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forms. After ull, what will be the
outcome? Don't the Railway Board
people know that reducing the charge
of platform ticket would mean over-
crowding the platforms and ‘the
genuine passangers will have much
difficulty in getting into the trains?
This is how the Railway Bosrd is hood-
winking the country. This js how
they advise the Minister. I may tell
him, Mr. Deputy Speaker, that the
fares of Second Class pasengers, ihe
freight of consumer goods, foodgrains
and other essential items could have
been substantially reduced wmnd the
workers could be given a need-based
wage. But alas! Sir, the Board, the
iriend of the people, have again pro-
duced that piece of docume.t wligh,
to my mind, is not worth its galt. The
railway is the largest public sector
venture in the country and jts influence
on the country’s economy is very
great. The country's economy |is
wedded to the functioning of the rail-
ways. But what the railway is today?
It had been till the other day a bunch
of leaderless mass. They give u value
to the railways' assets which 1 say is
grossly an under-valuation. I say it
is more than twice as much. In gpite
of that, they have not been able to
acquire the services of a genuinely
academically educated transport
economist. Who looks alter the
economics of the railways? Hc is a
finance commissioner. What is he?
An auditor or ap Indian Civil Service
man. What does he know about the
functioning of the railways and its
economics? What does an Indian
Civil Service man know about trans-
port economics? If the transport eco-
nomics was not something very im-
portant, then even the most well-
known universities in the world would
not have started teaching transport
economics. They have not been able
to get the services of a transport
economist. What I want to ask the
hon. Minister who oversees the func-
tioning of the Railway Board is; you
have a Chairman 8s a Mechanical
Engineer. He constantly thinks about
augmenting the mechanical side of the
railways. You have a civil engineer.
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He tinks about reinforcing theh
bridges. He cannot think beyond
that. You have an electrical engineer.
He thinks about electricity. You have
an operationman, He thinks about
the operational facility., But who is
there who can oversee the whole
thing and say to the electrical man:
“No; you cannot do it; it is unecono-
mical” and to the operation man also,
“You cannot do it.”"? It is absolutely
an Augean stable, utterly mismanaged.
The Indian economy is being ruined
by the Indian Railways. There is no
real planning for to-day, tomorrow and
the day after. Growth, genuinely is
insignificant; next to nothing; and the
operation is so miserable. And that
has created regional imbalances. Take,
for example, Assam, theh casualty of
the national catastrophe, viz, the
Partition. What have you done about
them? Have the Railways no duty?

17 hrs

Mr. Deputy Speaker, Sir, kindly
have a rail journey in Assam and then
come back; you will hear me more
carefully. You are now hearing me.
1 am not accusing you, Sir.

MR DEPUTY-SPEAKER: 1 have
had such g journey.

SHRI JYOTIRMOY BOSU: The
railway track which goes near Aizawl
—for how many years is it kept pend-
ing? You are only sending security
forces to shoot people. You cannot
give them mu railway. What happened
1o Nagaland? What happened to
Arunachal? The Railway Board's
chiefs were anxious about feathering
the nests of Kamalapati Tripathi.
Viability is no question there. It is a
matter of deecp shame. These human
beings, spineless self-seekers have
ruinej the country, They have ruin-
ed the Rallways. (Interruption).

I will come to it. Now about the
climax of over-capitalization. There
13 no analysis regarding the increase
N revenue. Two things are very
simple. You have to increase your
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revenue and decrease the expenditure
without affecting the job opportuni-
ties. In this country where there
are millions and millions of unem-
ployed, you cannot touch that sphere;
but what about other spheres? No
scientific functioning is there. The
vita] thing in any transport business
is the tare pay-load ratio, An am-
bassador car weighing 15 maunds
carries g pay-load of 7 or 6 passen-
gers during normal times; during
election times it carries 10 passengers.
What is the weight of the pay-load?
15 maunds or 20 maunds. What is
the ratio?

You come to a first-class coach.
What is the weight of the shell type?
Is it 45 tonnes—if I am right?

PROF. MADHU DANDAVATE: 50
tonnes,

SHRI JYOTIRMOY BOSU: The
weight of 55 tonnes relates to the
other one. The latest variety, 1 amg
told—if that is not falsehood—in the
RDSO, is 45 tonnes. Al] right; 1200
maunds. What is the pay-load? How
many berths? Twenty-eight. All
right; you carry 100 or 150 maunds.
Your energy consumption is for 1200
maunds. Your pay-load is for 100
maunds, or 120 maunds. Do you want
to run your railways this way?

1 have been barking—not harping
—for double-decker railways, for
God knows how many decades. I
went to RDSO, They said: *“The
proto-type, the model, the duck is
not laying the egg.” Am I to under-
stand that the road transport lobby
has penetrated the right place and
greased the right people? That is my
suspicion. Not suspicion; I am posi-
tive about it.

Now, what about aluminium
coaches? Why should aluminium be
used for making furniture, windows
etc.? Why not for rolling stock? There
is no research. I hag a talk at the
RDSO. I spent one whole day as the
Chairman of the Public Accounts
Committee; and I came back as a
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much. much disappointed man, be-
cause everybody's answer was ‘No’. 1
asked them: “Do you propose to use
the wind pressure on what you can
easily get in a running train? Have
you done any research on it?” The
reply was: “No, Sir,” Again, "“Are
you doing any research to generate
electricity from the rotation of the
axle?” and the reply is “No, Sir.”
Then, "Have you seen the civil con-
struction specifications as laid down
by the British which are much too
conservation, i.e. when the cost of
men and material were much lower?
Again “No; Sir.” What are they doing?
We give Rs. 4 crores or Rs. 3.5 crores
a year to the RDSO. It ig a dumping
ground for unwanted officers. This
is what they are doing. What about
captive thermal point at the coal
mine itself” Mr. Dandavate, you owe
an explanation. Have you mooted
the idea of building captive thermal
power plants in the coal mine itself?
Why do not want to carry coal for
thermal power generation miles away?

Do the Railway Board not under-
stand simple things®” How much does
dieselisation cost? 1 can give an ana-
lysis. By dieselisation you have got
nothing at all, except you drained
out hundreds of crores of rupees to
the Yankees. You paid for the
patents, you paid for the designs and
you bought them. Now you are de-
pending, and you have to remain de-
penden:. for importation of crude.
This is the doing of the Congress
regime for the last 30 years. That
has to be axed right now. If am you,
I will do it the next day. Show no
mercy at all. It has been clearly
established by the report of the Public
Accounts Committee that though die-
selisation has cost the country's ex-
chequer several hundreds of crores
of rupees, it has not benefited the
railways at all; perhaps very little.
That is one =ide.

Coming to the other side, we have
seen in the past dishonest Ministers,
dishonest and self-seeking senior
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officers, Railway Board members. I
am glad to say that I have nothing
against the present Chairman of the
Railway Board. ]| am mentioning this
because 1 do condemn a man, if he
needs to be condemned. But if a man
does not deserve to be condemned, I
will mention that he is not a man
who needs to be condemned. But
there are others who are self-seeking.
Take the case of the General
Manager, Eastern Railways at that
time, who is now Member, Transpor-
tation. He was the General Manager
at the time of the creation of the
Mughalsarai Division. What is the
economics of the Mughalsarai Divi-
sion? What is its justification? What
have you got out of the creation of
the Dhanbad Division? Pleasing one
Minister? Do not cut jokes with us;
we are not a bunch of idiots sitting
in this House. It was done to please
the then Minister, Shri Kamlapathi
Tripathi, of course for a return, for
promotion, cash in kind. It is not
economic. So, the manipulation
started. The viability, discount cash
flow for Varanasi-Katni line conver-
sion from metre-gauge to broad-
gauge wag earlier worked out as 0
to 1 per cent. It was fradulently made
to show 145 per cent. Naturally, the
General Manager must come to the
Railway Board whether he deserves
it or not. 1 am told that he never
himself aspireg or thought that he was
good enough to make the grade. Still,
that mar has been brought here
because he pleased the Minister by
creating the Mughalsarai division,
which was not necessary.

We say that UP. is a backward
State. The Congress rule for 30 years
has kept the entire country back-
ward. UP is certainly backward. To
deal with that the members of the
Railway Board have with them the
report of the Public Accounts Com-
mittee, 171st report of 1974, where it
has been clearly stateq that since the
construction of new lines in hilly,
backward and under-developed areas
is essential for the economic devghp'
ment of those areas, the Committec
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desires that the general revenue and
the Government should subsidize the
rallways in the matter of construc-
tion. This is a clear indication.
Either you scrap the PAC or accept
their report. We are not going to
allow the Railway Board to sit in
judgment over the PAC. This is a
clear indicstion. By this formula
alone, the UP Government could
have got the railway lines, because
we have recommended it.

The creation of the Mugha'sarai
Division, costing Rs. 2,44,38,000 was
done to grease the palm of the former
Railway Minister and to do a little
bit of justice to the person concerned,
namely, the then General Manager of
the Eastern Railways now a Member
of the Railway Board. These are the
officers who are ruining this country.
What are the increasing overheads?
What does he say in his letter? It is
very interesting. In his D.O. Letter
No.. .dated 10th Novtmber 1875 adcdres-
sed to Shri Bery, what does he say?
In the second paragraph he says:

“Thus, it will be seen that the
work at the proposed Mughalsarai
Division wi'l be manageq entirely
by readjustment of staff from: exist-
ing divisions and even the cost of
the extra gazetted posts will be
more than covered by matching
surrenders of clerical posts.”

You are cutting the clerical jobs to
create superior jobs. That is the so-
cialism of the Railway Board. Please
note this very carefullv. They are
snakes in the grass, they will bite
vou when they get the opportunity.
If T read out the whole letter it will
amuse the whole House. Barrels of
Rood petroleum grease were hought
and rushed to the hydraulic service
station. 1 do not know how much
frease Mr. Tripathi absorbed in his
body, but the Railway Board had the
full quantity.

There is none to supervise these
things. The Financial Commissioner
18 an audit man, and I gather he was
the choice of the Congress Minister.
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There was one “Bahuji” a very
powerful lady, controlling the rail-
ways. This gentleman superseded 108
persons. We want to know epe«cifically
what special qualifications he has got
which justified this.

The Eastern Railway Financial
Adviser in the same manner also re-
produced his master's voice, and
asked: '“When the Minister has said
so, what audaucity hag the depart-
ment to ask him for the justification?”
These are the officers we are having.
How much, money have the poor
people to pay to maintain this lot?

There was a Cabinet ban on the
railways undertaking peripheral
liabilities. Hag that not been irvored
in the case of the Mughalsarai pro-
ject?

You are having a degree college
there. By all means, have it, but you
cannot meet the minor requirements
of 80 ATP schools for the children
of Class IIIl and Class IV. 1 hang my
head in shame that we have a Rail-
way Board which is capable of doing
only this. They are a bunch of disho-
nest people, the whole lot of them,
they are hand in glove with the con-
tractors.

What about the microwave facili-
ties for the Sahebganj loop and CIC
section? Whose palm is being greased
there? Is it a top priority project for
the country? 1 would like you to
cover this in your reply.

What about this massive diesel
shed at Patratu? How digq it get top
priority? But there is no money for
the railway line from Budge Budge
to Diamond Harbour to Namkhana.
My letter to the railways was im-
mediately passed on to RAW by Mr.
Simore. Because this railway line
passes through Mr. Bosu's consti-
tuency, it had to be stopped.

PROF. MADHU DANDAVATE:
You are referring to the old letter I
believe.

SHRI JYOTIRMOY BOSU: Yes,
nothing is meant for you.
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This is the General Manager we
had. This General Manager the other
day was lavishly hosted by the Cen-
tral Jute Mills when he was on an
official tour of Budge Budge and Cal-
cutta. Who are these Central Jute
Mills? The Sahu Jains. And who are
the Sahu Jains? Shanti Prasad Jain and
Ramakrishna Daknia, both sentenced
to imprisonment on criminal charges
recently. This General Manager goes
and he is lavishly hosted by this Sahu
Jain group, Then, he, his family and
entourage, 3 whole lot of people,
have a launch ride on the river. The
launch is provided by a contractor.
I would like you to get this matter
examined and send it to the Vigilance
Commission, and also reply to the
House whether my allegations are
correct or not,

1 woulg also like to know whether
this General Manager, who is now
Member, Trarsportation. while he
was Divisional Superintendent of
Bilaspur, was involved in a1 serious
scandal and as a result a junior
engineer and his wife had to be
transfered to Calcutta. T am not go-
ing any further into that as it will
be in bad taste, but under similar
circumstances, one General Manager
of the Diesel Locomotive Workshops
at Banaras was forced to resign.

What are vou going to do about
that man?

About store purchase, a very In-
teresting thing came to light. The
IBM are having attractive female
salesmen. They never leave the Rail-
way Board office. Crores of rupees
were drained out of the Railway fund
for two IBM companies because they
wanted to please somebody.

I am charging that the capacity of
the Kanchrapara Workshop is not
utilised in order to favour some con-
tractors by Member (Mechanical).
Items requiring manufacture in the
Workshop are deliberately entrusted
to certain favourite firms at unecono-
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mical rates keeping the capacity in
the Shop under-utilised/particularly
idle. Repair works entrusteq@ during
the last two years are:—

Repair of Armatures--81.87 lakhs
Conversion of silicon rectifier—51.87
lakh. etc, etc.

What js your relationship with
Hatim & Co.? How many things have
changed hands, I would like to
know?

There is an officer in the Railway
Board whose son is working in the
Jay Engineering Works. He has been
asked not to negotiate with the Jay
Engircesiig Works. But at the Zight
time and at the right place, this was
done. Jay Engincering Works was
given contract for fans.

In the Eastern Railway, there is
one Mr. Shanti Bose, Chief Public
Relation Officer. There is a vigilance
case against him. But he is stil] there.
Why? Because he has’got the protec-
tion of the Congress Party.

What is happening to Caleutta
undergroumd railway? ILa2.{ ug have an
assurance on the floor of this House
from the Minister as to how many
decades it will take to complete this.

What has happened to Howrah-
Amta railway line? And what about
the doubling of Budge Budge railway
line? This is the most densely popula-
ted area. I have been saying since the
time of Shri Gulzarilal Nanda that
between Barwipur and Calcutta and
between Budge Budge Calcutta tnere
should be a 15 minute shuttle service
where the ticket is sold in the drain
itself. But the Railway Jdoes put mave.

It is really ridiculous to find that
the railway fare between Sealdah and
Dum Dum is Rs. 2.75 whereas the bus
fare is Rs. 1.25, and you still want
the Railway fares to go up.

There is terrific unuer-billing of
freight. There is manipulation in
weight and rates. When the loading
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is 22 tonnes, the invoice is made of
19 tonnes. A box type wagon is re-
duced to one-third or one-fourth, We
have got enough detalls. This has
become a constant practice in the
Railways with the connivance of the
top people.

Victimisation cases are still pend-
ing. You said this morning that you
require hearty cooperation. True.
without that you cannot move an
inch, But what are your field officers
are doing? The Genergal Managers,
the Personnel Managers and others.
what are they doing? They are still
treating the workers as slaves. Now,
they must be worked like slaves.

What is the size of your commission
catering bearers? For a public sector
project you are having people whom
vou ¢do not pay at the end of the
month. You want better service from
him bul you do not pay him at the
end of the month. If he does not get
his puy his family will starve. In this
way, vou cannot expect belter ser-
vice from him. These catering com-
mission bearers must be made per-
manent with retrospective effect and
thev shoulq be treated as railway
employees.

I have given constructive sugges-
tions and | have also revealed certain
things. I do sincerely hope that the
hon. Ruilway Minister will take note
of them and take remedial measures.

SHR1 P. ANKINEEDU PRASADA
RAO (Bepatta): Mr.
Speaker, Sir, the Railway Budget
Presented by the hon. Minister has
nothing new in it. It is old wine in
new hottle. It is the same old budget
brepared in the old manner by the
Railway Board and presented to the
Parliament. Perhaps, the hon. Minis-
ter might not be having enough time
o go into the details of i,

Specially when the new Minister
Yok over and when the new Govern-
Ment took over, the people expected
Tuch from the new party. There
Were the statements of the new

Deputy- -
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Minister that the Second Class pas-
sengers and the ordinaiy -citizens
of the country will get some benefit
ig the new Railway Budget. But, un-
fortunately, the only benefit that is
given is the reduction in the price
of the platform: ticket. It is really
a benefit to the affluent sections of
the society who normally go to the
station to receive their relatives or
guesis or friends. No common man
can afford to go to the station to re-
ceive a guest and bring him home by
spending more than Rs. 5 or Rs. 6
for gouing to the station and coming
back home. This has turned out to be
a benefit to the affluent sections of
the society.

Everything is said about the rail-
way workers. Being a trade unionist
and a supporter of them from the
beginning of his political career, the
Railway Minister might have taken
enough and better care of them. But
about the common man, svecially the
Second Clasg passengers, i have to
say that he has forgotten them.

What are the new facilities and
amenities provided in the Railway
Budget for the Second Class passen-
gers? Even the funds for providing
amenities to the Second C.ass pas-
sengers have not been increased. But
for providing 5 berth at some cost to
Second Class passenger who travels
in a fast train for a long distance,
very little has been thought of for
providng other [facilities, like, giving
him drinking water, giving hin* bet-
ter food and serving him in a proper
way. When he goes to the railway
station to purchase a ticket, the ticket
issuing authorities should guide him
properly. But that has not been
thought of.

As far as the reservation part of
it is concerned and the preparation
of the list of Second Class passengers
travelling by long-distance trains is
concerned, if you go to the station,
you will find that it is put up on the
board just 1 hour or 1} hours be-
fore the departure of the train. It
contains the names of about thousand’
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passengers. All these thousand pas-
sengers have to check up the com-
partment number and the seat num-
ber. There is a lot of hue and cry
there, When we travel by First Class,
we can easily see our names on the
board. But in the case of accompany-
ing person who travels by the
Second Class. if we want to search
his name in the list of Second Class
passengers, it takes an hour ar even
more. Sometimes, a Second Class pas-
senger misses the train also. Some-
thing must be done in this respe-t If
‘possible, on the ticket itself, the com-
partment number and the seat num-
ber may be indicated, as it is done
in some other countries. It is not
difficult to give the compartment
number and the berth number on the
ticket itself. It will remove the
worry of the passenger. If that is not
possible, you should put up the list
of Second Class passengers on the
platform at least six hours before the
departure of the train so that the pas-
sengers who want to search for their
compartment number and the seat
number can do it a little bit easily.

About the jong-distance passengers
travelling by Express and fast mov-
ing trains, somthing has been done
by neglecting the local trains and
the Passenger trains. Practically,
there is no improvement in the main-
tenance and the running of passenger
trains and also in providing the neces-
sary facilities in these trains which
serve the need of the common man
in the country. The people are gen-
erally developing a sort of apathy to
the railways to travel for short dfs-
tances, Either the trains come late
or there are no proper facilities in
the trains. That is why the people
are now turning towards the road

transport.
1722 hrs.
{Sam S. D. PATRL in the Chair)

About these passenger trains which
serve the needs of the local common

o M) 11 LTI '
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men at a low cost, unless their ser-
vices are improved, conditions in
the railway compartments will re-
fn.nin the same. _We are seeing that
improvements have been effected
only at the stations in the big cen-
tres, big cities and not at the small
stations, way-side stations where the
rural public has to get into the trains.
No improvement has been done at
those stations and it was not thought
of in this budget.

In order to catch a fast train,
the second Class passangers have to
take a local train. These local trains
do not reach in time with the result
that they have to start from their
houses one day earlier in order to
catch the fast train. It means it takes
another 24 hours to come by the pas-
senger train to catch the fast train
because the connecting train never
reaches in time.

- Take, for example, Andhra Pradesh.

The maintenance and improvement
of railway was neglected in this pro-
vince. The railway used to run in
several sectors, Now a-zone has been
formed which is called the South
Central Railway. But very little
improvement has been mace in these
lines. The only station in the South
Central Railway where all these fast
trains stop is Vijaywada. People
from sereral parts have to come to
this station to catch any fast train.
No passanger train reaches Vijay-
wada station in time. I speciallv made
a not abowt Madras Vijaywada pas-
senger train. These trains normally
reach this station late by six hours.
1 request the Railway Minister to get
particulars about it and see that the
people need not wait for 3-4 hours
every at the railway stations for the
trains to come.

About Vijaywada Madras Section.
this is going to become one of the
heaviest trafic  sections. It was
thought to be clectrified. But this
programme of electrification is a
slow programme, Even adequate fund

was not provided though it was ex-
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pected to be completed in 1979. Only
Rs. 610 lakh has been sanctioned this
Year and the balance of Rs. 1390 lakh
has to be spent before 1979 and this
track has to be completed. Similarly,
there is the other section which is
called the Madras-Gudur Section.
Though it is expected to be comp'eted
as per schedule, that is, by Septem-
ber 1979, only Rs. 220 lakh was pro-
vided this y2ar. Another Rs. 900 lakh
has to be spent before 1978. I do not
know how it will be possible for the
Government to provide so much of
fund and complete this project. While
completing the Vijayawada Madras
Section electrification so many fast
trains are introduced on this line.
This railway conveyance has become
a nuisance for the local public. This
track runz through the heart of many
towns starting from Vijayawada to
Madras where there are several level
crossings. Due to heavy traffic on
this line, out of 24 hours, 18 hours
these level crossings remain closed.
No. provision has been made in the
budget in this respect. This year,
only two over-bridges were sanctioneg
on this line. The Railway Board did
not think of sanctioning over-bridges
and providing other facliities for the
passengers to travel by fast trains.
At the same time, it should not hin-
der the road traffic. It shou'd be done
in such a wayv as would not waste the
time of the rural public at the rail-
way crossings.

I wag assured by the railway
autherity that a railway over-bridge
at Nidubrolue would be included in
the 1977-79 budget, but I find that
it has not bz2en done. I woulg request
the hon. Railway Minister to make a
note of it, get it examined and see
that at least in the next year’s budget
it is included.

Bibinagar-Nadikudi railway line,
which is one of the important rail-
way links, which is a bypass from
north to south, which passes through
the developing Nagarjunasagar area,
has to be completed very fast. Un-
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fortunately I see only a provision of
Rs. 1 crore in this year's budget. As
per the proposal of the railway
authorities, it has to be completed by
31st March 1980. In another two
years, Rs, 12 croreg have to be spent.
A very meagre amount has been
allotted for this year for this Bibi-
nagar-Nadikudi railway line. Unless
it js expedited, we would not get re-
lief from the congestion of north-
south traffic which we are now hav-
ing at Vijayawada Station.

With these few remarks, I conclude
my speech. and I thank the Railway
Minister for the patient hearing he
has given me.

SHRI VINODBHAI B. SHETH
(Jamnagar): Mr. Chairman, Sir,
first of all 1 would like to congratu-
late the hon. Railway Minister,
Prof. Madhu Dandavate, for giving
us a Gandhian budget for the Rail-
ways. Much is talked about Mahatma
Gandhi so far ag the budget is con-
cerned, but 1 am disappointed to find
that there js no provision in this bud-
get for the line from Viramgam to
Porbandar which is a conversion line—
for the birth-place of Mahatma
Gandhi. Of course, the conversion
from Okha to Viramgam is being
taken up this year. Rs. 6 crores have
been earmarkeq for this year out of
a total of Rs. 42.93 crores earmarked
for expenditure under this head;
Rs. 1698 crores have been spent in
the vprevious years; a provision  of
Rs. 6 crores has been made for this
year; and Rs. 19.97 crores are to be
spent afterwards. I would like to
draw the very serious attention of the
House to the fact that this conversion
line should be done, not in a piece-
mea] but at a stretch, and that much
more funds should be allocated this
year. I have personally seen that a
part of the earthen work which has
been done for the railway line has
been washed away in the monsoon.
It is a huge loss to the Government,
to the railway administration. I
would request the hon. Minister,
through your good offices. to see that
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the conversion line, if not upto Okha
at a gtretch, is made at least upto
Kanalus during this year. Kanalus
is the place from which the bifurca-
tion takes place for Porbander.
Otherwise, the very purpose for
which the conversion takes place will
be defeated. The purpose jy to boost
the export of industrial output from
northern India, Gujarat, Madhya
Pradesh, Rajasthan, etc. The export
is done through the ports of Bedi,
Okha, Porbander and Veraval. These
are the intermediate ports. Kandla
is also there; this is a major port of
the Central Government. In Jam-
nagar, jtself the production of mine-
rals is to the tune of 1618810
tonnes and that of agricultural inputs
is to the tune of 7,14.896 tonnes.
This suffers due to the transport
bottleneck at Viramgam. We have
seen the railway passengers suffering
when they come from Saurashtra,
Gujarat and onwards. The Saurash-
tra Express reacheg Viramgam Station
at 3.30 AM. We cannot sleep or tra-
vel comfortably from Saurashtra to
Bambay, This transhipment bottle-
neck should be removed at the
earliest.

I fully agree with the view ex-
pressed by Shrimati Parvathi Kri-
shnan that there should be coordina-
tion betwecn the ports, the railways
and road- transport. There is now
competition between them and I fear
that a time will come when road
transport will adversely affect the
railways. Road transport will be
better placed because it is run by the
private  enterprise. The Railway
Ministry will have to think about this
seriously and perhaps advise the Go-
vernment to nationalise the Road
Transport Corporation of India just
as the Railways have been nation-
alised. Of course, the road transport
is more effective and efficient and I
think the Railways should not lag
behind.

1 congratulate the Railway Mmister
for keenly thinking of the new lime
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which has beesn 5 long-standing de-
mand of the people of Bhavnagar.
The earlier it is taken up the better
and this new Ahmedabad to Delhi
line should also be included in the
present budget; this is also a long-
standing demand of the industry and
trade of Ahmedabad.

Another thing js that there is only
one First-Class and Second-Class
coach from Okha to Delhi. This Is
hardly sufficient. It is used by the
Army, the Navy and the Air Force
besides the workers who go on pil-
grimage. I would request the Minis.
ter to provide more accommodation
for the travellers in the Second-Class
rather than the First-Clasg from Jam-
nagar to Delhi.

There is continuous complaint by
the personnel working in Hapa. Hapa
is the biggest marshalling yard in
Gujarat and those workng in Hapa
Ro by the shuttie service. They are
however being charged for this
whereag in the case of other such
services there are no charges. I don't
know why this discrimination should
be there.

I am happy that Rs. 65.62 crores
have been ear-marked for providing
more facilities. of staff welfare. 1
would request the Minister to first
provide drinking water in thig place
ag there is no good drinking water in
Hapa. These railway employees are
merely asking for drinking water
whereas in some villages in foreign
countries which I have visited there
are televisions and other such servi-
ces. And 1 hope that the Minister
wil] provide other such facilities like
the library etc. ag are provided on
other lines.

Then, there is a rest house at Kam-
bhalia for the railway employees on
duty. A person who jg on duty for
one day has to be away from his
family for four days. This js @
penalty for the members of the
family. I hope the Minister will look
into this. There is one thing more.
In Jamnagar there is a workshop
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which is giving very good results, I
don't know why it is proposed to
wind this up when the landlord has
also agreed to give it on lease for
another five years. The employees
are being threateneq with transfer to
some Other place. [ would request
you to continue the workshop. It is
being threatened that the workshop is
likely to be shifted to Ajmer or some
other place. 1 would request the hon.
Minister 1o continue the workshop
there.

Now, Jamnagar is producing 30 per
cent of the total production of salt in
the country. There ig g huge produc-
tion of Bauxite, oil cakes and other
things in Saurashtra, but the availa-
bility of wagons ijs a constant head-
ache there. Wagons are available,
when goods are not there and wagons
are not available, when there is
accumulation of goods. There is a
constant complaint in this regard in
Saurashtra. I would request the hon.
Minister to see that wagons are
allotted in time to solve this problem.

Nobody seems to have bothered
about the suburban service in Bom-
bay. 1 have myself travelleq in the
third clasg compartments, now made
-econd class. They are very much
over-crowded. You cannot enter into
them ang once you enter, you cannot
come out. There is no guarantee of
sitting accommodation, there is no
tuarantee of standing accommodation
and there ijg no guarantee of life
sometimeg in the guburban railways,
There have been so many accidents in
the suburban railways. 1 would re-
quest the hon. Minister to look into
the plight of the poor Bombayites.

Much has been said about the Rail-
Way Board. I do not know, whether
the Railway Board gives instructions
'o the Minister or the Minister gives
'nstructions to the Railway Board. I
do not think, they are running
Parallel. There should be better
toordination between them.

Shri Qureshi mentioned about the
Introduction of double-deckers in the
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Railways and the Railway Minister
himself has also promiseg to reduce
the congestion by the inroduction of
double-deckers, 1 am sure they would
fully go into thig question and find
out whether this is technically feasi-
ble or not.

Now, about the underground rail-
way projects, I would not like to re.
peat what has already been said.

There is a huge railway indebted-
ness to General Reserves to the tune
of Rs. 440 crores. This is a matter of
great concern. I think, we can re
duce this by an efficient, uncorrupted
management by the administration.

Much hag already been said about
the quality of food served in the rail.
ways. [ would only request that
catering department ghould be perio-
dically inspected by Vigilance so that
the quality of food supplied in the
railways is constantly improved.

Railways are the arteries of our
transport system. There are 3,95250
wagons. Let us keep all the wagons
moving at the optimum level and
serve the community at large. Every
effort should be made in thig direction
and that would give us good results.

A lot has been sajj about the late
running of the trains after emergency,
However, the fact is, that the trains
are running very much in time and
sometimeg these are running a bit
earlier. I have got my personal ex-
perience in this regard. Once I could
not receive my wife because the train
had reached before time. This creates
family complications sometimes. So,
this complaint is not genuine.

The idea of classlesg trains is a good
idea, Let us try it and see how it
works.

Now, there is a trangular attack on
the railways by the buses with a
better transport service, by trucks
having efficient service and the air-
lines. It is, therefore, of utmost im-
portance that the railways should
function more efficiently, so that
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people begin to prefer it as against
other modes of travel.

I woulg also suggest that the blind
and handicapped persons should be
allowed to travel free on the
railways.

Now. about the Railway Protection
Force. Sometimes, it is noticed that
they work hand in glove with the
culprits. This is my personal experi-
ence. My wife’s uncle died while he
was travelling in the train. The inci-
dent happened in November, 1975
last, there is no clue how he died; all
his luggage was also lost. Asg I was
a minister in Gujarat, I could get the
body of my uncle-in-law, otherwise I
would not have got that also. Rail
way Protection Force is an important
part of the Railways. It needs to be
properly organized.

Shri Pai, during his speech. com-
plained that the Indian Railway Year
Book 1975-76 was published so late.
1 would like to ask him, why this
book was not published in 1975-78 it-
‘self, when he was the Minister. He
sajd that he worked only for nine
months, but he could not deliver that
€ven then.

Lastely, I would once again con-
gratulate the Railway Minister for
his railway budget.

DR. VASANT KUMAR PANDIT
(Rajgarh): I rise to congratulate the
hon, Minister of Railways for pre-
senting a positive, balanced and opti-
mistic budget. -

One hon. Lady Member of the
Houge said that the Budget ig colour-
less and odourless. May I say that
it has become odourless on account
ot the great effort put in by the Rail-
way Minister to remove all the stink
in the railways which he inherited
from the previous Congress govern-
ment.s I{ has also become colourless
because it was s0 dark and black due
to cerruption:and misdeeds of the

JUNE 14, 1977

1977-78—Ggnl. Dis. 356

Congress Government and the hon.
Minister had to do a lot to make it
colourless. Now, the budget has a
positive content and it has a Social
content which is meaningful and pur-
poseful for the future. I would tell
the entire House that on the basis of
the solid norms which he has now
laig down, the future budgets will be
definitely colourful and fragrant.

I must congratulate the hon. Minis-
ter, Prof. Dandavate for restructur-
ing the Railway Board and also tak-
ing on hand the amendments to the
age-old, almost a century-old, Rail-
ways Act of 1890,

A lot of things have been done for
the travelling public. 1 come from
Rajgarh in Madhya Pradesh which,
unfortunately, js untouched by the
railway network. Recently, a small
line has been started which touches
only thc periphery of my consti-
tuency. My constituency is a very
backwarg area. [t is an under-deve-
loped area and a lot needs to be done
by the hon. Minister to spread his
network of railways, go that there
may be some dcvelopment in that
area. [ have tried to induce some in-
dustrialists to come there, but, un-
fortunately, there is no infrastructure.
It becomes a vicioug circle. There-
fore, 1 woulq beseech the hon. Minis-
ter that when he is thinking of hav-
ing new lines, to think about one line
which | would suggest and which will
go from " Ganj-Basoda to Sironj.
Lateri, to Maksudangarh and to
Biaora. He should also join the
Guna-Maksi line which i{s at present
working, on the one side to Bina and
on the other side extend it te Ujjain
and Indore so that the entire circle
may be complete and transportation
of the people. the under-developed
people, the backward people of my
area becomes easy. Sir, during the
monsoon the entire area is cut off and
we have, therefore, to store provi-
siong for 2-3 months in the area be-
cause of the Parvati river which can
not be crossed. Even the State trans-
port comes to a stop. These are the
conditions there, Therefore, I would
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suggest to the hon. Minister that
when he is finding out ways and

means to have new railway lines, he
should think of my area also. Un-
fortunately, lack of finance always
comes up as an excuse, But I would
suggest, ket there be an Experts Com-
mittee not neccssurily of the railway
officials, because they have not been
oriented to have the social import of
the budget The hon. Munister has
given a social import and social con-
tent to the entire Budget. It means

that only the profitability and the
commercial viability of the line
should not be taken into account.

Railways are a public service unit, a
service corporation. That aspect also
should be borne in mind. Therefore,
the railways must provide for a net-
work of railwayg in areag which are
inaccessible and areag which, have
bren neglected for the last 30 years
ani areags which cannot be developed
unless there jg a railway line nearby.

In my constituency for 3040 km.
You will not find a single railway
line.

I woulg further suggest that on the
railway line which has been started
there, the traing reach the stations at
late midnight and so pcople have to
stay in the station overnight ag the
towns are 10-12 kilometres gway from
the station. T would suggest that out-
agcencies  should be started in  the
cities go that people can book their
ticketg and gnods there itself. 1 have
also written a letter regarding water
supply in Biaora station, There tube-
wells have been sunk spending Rs. 7
lacs but not a drop of water could be
found. There is a river flowing by
the side of the station. By building
a _dnm. it can be a composite project
With the municipality, with the State
Government and with the Railways.
Tt_ would provide ample water and
Bidora can become a big centre for
carrying goods.

] I come to Bombay now. I also be-
°ng to Bombay. Bombay is a verti-
®al linear city. There is a big traffic
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early in the morning from north to
soutn ang early in the evening from
south to north, completely creating a
stage of congestion. The Railway ex-
perss have predicted that there will
be explosion of trattic. For the last
ten or utteen years | have been agitat-
ing as a Member of the Assembly to
have underground Railway. Nothing
nas been sajd in the Report about the
undurground Railway, Naturally, the
excuse will be that of moncy. May
I tell the hon. Minister to invite
world tenders, or to get assistance of
the World Bank, or to start a Cor-
poration, or to do anything he likes
because the entrepreneureg are not
less. Many will come forward. Let
there be a lease for 30 years. The
Kaiiways can take il over after that.
But this question cannot brook delay
any further, The idea was conceived
ten or twelve years back. The cost
has gone up by 120 per cent, But we
are still thinking about it. Expert
surveys have already been done. Sur.
veys from foreign countries have been
done, A dynamic Railway Minister
like Prof. Madhu Dandavate should
apply his mind seriously, frame the
proposal and get finance from the
Worlg Bank., The World Bank can
finance the whole thing. There are
several entrepreneures also in India.
This project can be taken over after
thirty or forty years. But the ques-
tion of money should not come in the
way because Bombay will otherwise
suffer very badly.

We call Bombay people as ‘Sunday
Fathers’. The parents start early in
the morning when the children are
sleeping. When they come home they
find the children slecping. The chil-
dren only see their parents on Sun-
days. You stop this by taking up
underground Railways ag an im-
portant item on the agenda.

1 once again congratulate the hon.
Minister for Railways for having'
Riven a meaningful and purposeful
Budget, Let him appoint a Com-
mittee consisting of some Memberg of
this House to go to under-developed
areas, find out the routes which have
been neglected so that jn the next
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five years at least some of these lines
could be taken up.

Government is already sized of the
social import which this Gandhian

Budget hag got, without creating n‘_.

bogey of profitability of the line.

£t U WY (wiwer ) - wwfa
wgey, W3 fafre ageg 3 =3
F1 W TXz qw frar §, T & afrfear
N O wAT A[A A A R, IWN
araw gt ¢ f& wrE S a9 97
W &1 9 wAr ¢, =g Tz grefaw,
st "X @f A 2 1 wra aw
fa ¥3 %z Im T8 @ T FH F /TFL
* 77 ¥, wrmta ®rd Fwré Tv
FAN §1 IS I¥AT q1, 6T A
Faz ¥ afy 1§ T ad &)

awrafr mgreg, & frarew wEw
¥ 17 # qg FA1 Mg § FE ag gy
T R 3 ¥ s
0% ¥ agT w=z wrv ¢ W @ H
AE D AAsAR A AR oA
92 A qIAFIZ A JEEANT TF TF
Foaw "y F e A 1928 W AW
FZANT F AT ZISW AT 47 AV OF
AT AT F AT U aER A g
9T ATEA FIMA Y G shHT 170
feamftzr Arem I aart oY Afe
ferres 92w ¥ 9= o AW T
AN AW, AT IH ¥ 20 feanizt
AT W H AmEk A AT A W
AFgw s ¥ fao, 39 &1 A-
TANIA ¥ ¥ fau zarh w@w v
A sam M o # AT OE
g fw 170 fewmhzz F=f A
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T & feq Faw W wTH W W%
20 franfieT  &TeT ¥ qiw §®, WX
W fearaw 2w & W e age
TEEIE W A AT qfY | IAET
Tga  wgw vy qx fw o gEh
Te@E ¥ AT oA gf Wik 39
Y AT W W AgAE qEEH TG )
ot ZT, W wEry gq fe ag @A
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fag 13T g wE I
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w1 % faama &, wafaw & ox7 AwwAT
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T ¥zt FTAT 9%AT R 0 ¥
Wi ¥ % fead gEA o ¥ wera
# g s WA fer owm g
I ¥ AWEATT &1 W 170
fedriter &1 g §, s A= T
forr ey & oY ¥ ATy ® YA W AT
¥t iz A A Wk fear amen )
Mo owgmoaw ¥ fR T g
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o I TgIET WA 9T @ w1 @0
¢, =gi a7 =i ¥ 9 vgrer feoma fear
arar 8, sH & Al A Tew wehy wgrEy
a4 w0 | qE qr GEyewd W
7% gr wfge e fgurew ww
Ax @ T aEw gg § 5 AN FQIS
Arex B, I w1 fEraw g1 wE-
du ¥ adrm s fam A WH
WA agt 9T A T wTeA § IW W
st A Wl v geads fear
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- & gt T g WY qATAT WA E
ﬁWi’ﬂm&mo@oﬁ'ﬂ
q dwer dn ¥ FWATET A% X THE ATEA
T Sxurea feqr a1 wiv ag =
daw ot @1 wE fY | I wT IFA
Igurea ot v fear ar afew Fea
TNT ®T TR q AT wAT A £ Ao
QA F A, AW I AE rHy AT
w1 wrf wifaws x8 aqz { A feart
fear 1 9@ Am W A T ATl
% wure fear arom a1 3w 97 w1 w1
wE feq agm, g@r s W
AW TAZ ¥ q1 §eAY mEgrzG Fr e W
feurt ¥ Y31 25 dAwww  SvEA
®1 WA wTA & fAn G g T T
AEA xATX % fAw w WA W
wvaraR fzgr @, I ® I® ATEA AT

o A oAyt § 1 xafee & welt
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wgren ¥ faagw v fy A dw &

MR. CHAIRMAN: The hon. Mem-
ber may continue tomorrow.

16.01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
June 1§, 1977/Jyaistha 25, 1899
(Saka).
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